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LOK SABHA DEBATES

LOK SABHA

Frdday, August 9, 1074 /8rgvana 18
1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

D.A. Payable to Central Government

Employees
*282. SHRI P, VENKATASUB-
BAIAH: Will the Minister of

FINANCE is pleased to state:

(a) whether Central Government
have beep urged upon to honour its
commitment to pay dearness allow-
ance to Government employees which
1s over due; and

(by the steps taken or proposed to
be taken by Govermment in the mat-
tery

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir

(b) Orders have already been jssued
granting another instalment of addi-
tional dearncss allowance to the Cent-
1al Government employees with eilect
from 1+4-1974. The payment of this
additional dearness allowance will be
regulated i accordance with the pro-
visions of the Additional Emoluments
(Comipulsory Depusit) Ordinance, 1074,
The'question of granting a further
instalment of additional dearness
allowhrice to the employées from 1-8-
nance

1540 L.S.—2

- — ——

SHRI P. VENKATASUBPAIAH
This revision was due n Aprun The
second revision, as has been stated by
the bon. Mbnister, fell due .u June the
average price index having reached
256 points, arg another revisioln 1s
necessary in July These three revi-
51075 «re du= for the Central Gover .-
ment employees. 1 would Lke to
know from the hon. Minister why to
this revision which wag due m Aol
the Additional Emoluments (Compul-
sory Deposit) Ordinance should be
applhed retrospectively and why the
Central Govesnment employees should
not have been given this dearness al-
lowance straightaway without its at-

tracting the provisions of the Oidi-
nance.

Secondly, compared with the price
rise, our wage rige is the lowest in the
world, Having this in mind and be-
cause of the unprecedented price rise,
may I know from the Government
whether they propose to have another
Pay Commission constituted to go
into this matter de novo and see that
the wage rise is compatible with the
price rise?

SHRI K R. GANESH, 'The average
price index is available after about
two months from the Labour Bureau
1t hag taken some time for the various
processing to be done.

SHRI MADHU LIMAYE What are
the processes?

SHRI K. R. GANPSH: The Finance
Ministry has to apply its mind, the
Government has to apply its mind
You know the processes.

SHRI S M. BANERJEE. They were
simplv waiting for the ordinance.

SHRT K R. GANESH: Therefore
there 15 always a time lg of about
2 months beforé the averags figures
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are available and then the WGovern
ment takes a decigion.

The ordinance, ag the hon. Members
are aware, has itself indicated in it
that all instalments of dcarness al-
lowance or increase in salaries and
wages which will become payable
after 6th July will attract the prowi-
sions of the ordinance...

SHRI INDRAJIT GUPTA: What is
payable?

SHRI DINEN BHATTACHARYYA:
What is payable? Kindly =xplain.

SHRI INDRAJIT GUPTA: It
became payable in April. You have
postponed the payment.

SHRI K. R. GANESH: The other
point the hon. Member has raised 18
that the dearness allowance :a relation
1o the cost of living 1p our country 1s
the lowest in the world and, therefaore,
he asked, whether there is any propo-
sal for having a Pay Commission.

The DA formula is a formul: recom-
mended by the Pay Commission. [ am
not aware of the formula available in
other countries. The only thing I may
point out t0 the hon. Member ig that
probably we are one of the few count-
rieg in the world—I am not saying that
such a DA is fully compensated for the
increase in the cost of living, that Is
not my contention—but we are one uf
the few countries in the world where
there is an automatic linkage of dear-
ness allowance with the cost of living.

With -egard to the other point he
has raised, it is a fact that inflation
is there. That is why these Ordinances
have come.

With regard to his query whether
another Pay Commission will be ap-
pointed, the Third Pay Commission
bas very recently reported in 1973 and
its recommendations were given effect
to from 1-1-1973....

AUGUST 9, 1974
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SHRI S. M BANERJEE: The Cent-
ral CGovernment employeegs do not
want another Pay Commission. Nuw,
it is for the Finance Ministyy to take
iecisions.

SHRI K. R. GANESH: The DA ins-
tulment which is applicable now from
1-4-1974 for which orders have becn
issued, there the rate of DA 15 now
24 per cent which is the cumulafive
rate It wvaries from 8 vner cent to
22 per cent. It comes tg 24 per cent
as far as the lower brackel of Rs. 300
15 concerned.

The hon. Membe:s are awaie of the
amount of expenditure that the Gov-
ernment had to incur 1n giving these
La Increases. For 1nstauce i.nm
1-5-1973 to 1-4-1974 for which the
orders have been issued, now under
the new formula of the Pay Commis-
gion...

SHRI § I BANERJEE
responsible for the price rnise.

SHRI K. R GANESH: I am not go-
ing into that. I am just indicating the
cactual position

You are

SHRI S. M. BANERJLE: Don't
detend the Government.

SHRI K. R GANESH: Ihe figuve s
about Rs. 308 crores and with the
other instalments 83 and when they
fall due, it will go up.

SHRI P. VENKATASUBBAIAH:
May I know whether it is a laci that
each revision of the DA will cost the
Government an additional Anancial
commitment 1o the tune of Rs. 52
crores, If that is so, in view of the
inflationary trends which are prevail-
ing in the country and also the Gov-
ernment’s efforts to contain inflatio-
nary and as this will add to further
inflationary trends, I want to know
whether the Government propose to
at least evolve a scheme by which you
will subsidies the supply of essential
commodities to these employees to
offset those difficulties.
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SHRI K. R. GANESH: It 15 true that
each instalment of dearness allowance
in a full year will cos{ tha Govewn
ment from Rs. 50 to 52 crores. Ii is
also a fact that not only the Govern-
ment but this House also will have to
take its own view on that. Even on
the basis of the present increase of
average price index perhaps a num-
ber of instalments of DA by 1875
January may become due. Ile asked
about subsidised food articles, The
House is aware that discussion has al-
ready taken place and Dharia Com-
mittee has submitted its report. It is
quite obvious that in the present in-
flationary period 1if 1t 15 possible to
supply commodities if not at subsidis-
ed, but even at constant prices a bhulk
of the problem could be solved. This
matter is constantly engaging the
attention of the Government,

oft oy o o ofz B WA
gat Ao grwE g fF gv agdm wow €
n & afg w3 917 9@ 1 wWT Ay
wgeq w1 7T § 5 qomE) F W
gy wfeaR [FemEr § IR A w3
TFA T FIATGAATAT. .. (W)
2w afz # fomEy g w)
ol @t q 3t & quEd ¥ Faanw
Fw ¥ fAeaTd Iawr o w9 s
TRE 1 A ETmafakwaT fig
# afg woar wr anfordt ey R arer
¢ ?
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GANESH: | am not in
say that every month
another DA instalment
But, Sir, it is a fact
is no use getting out.

]
:
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With this present inflationary trends
continuing, even in the present rate of
cost of prices increasing, a series of
further instalments of DA may become
necessary.

ftmq ow wfpoe ww WY
Wy ¥t o wgar § At ovat & qrw oY FTONX
# wy i § g W9 w1 e
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SHRI INDRAJIT GUPTA: Sir, the
hon. Minister said just now that the
Ordinance of 8th July is applicable to
all instalments of Dearness Allowance
which are payable after that date.

1 would like to know from him whe-
ther 1t 18 not a fact that this instal-
ment of D.A. which is being announce-
ed was payable actually from 1st April.
It is payable from 1st Aprii but just
because the Simla Bureau takes two
months to calculate that does not mesn
that the instalment of D.A. that has
become payable is now being paid. It
is payable from 1st Ap-u which is
long before the Ordinance was pro-
mulgated. Therefore I would like to
know from him whether the Ordinance
contains any provision which hasg re-
trospective effect. It does not contain
provisiong for retrospective effect.
Therefore, why should not this instal-
ment, which is payable from April, be
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paid and, why should it be subjected
to any compulsory deposit at all? This
is something which s payable in a
period long before the Ordinance was
perhaps even thought of. Why should
the employees be made to suffer for
something which is due to the Govern-
ment'’s fault in paying the D.A.? It
was payable two months ago.

SHRI K. R. GANESH. For all instal-
ments of D.A,, as I have tried to indi-
cate earlier, figures are available—the
date is available—about one and a half
months afte: that. Therefore, all the
instalments of D.A. whatever be the
date as I submitted earlier, are paid
about twn months affer the figures are
available. I can say that 1s the view
of Shri Gupta, And the trade union
too has been putting this view. But
the Government's view. which I have
tried to explain, is that as per the
Ordinance which has come into force
from 6th of July, all future Dea-ness
Allowances come within the ambit of
this Ordinance.

SHRI INDRAJIT GUPTA: That :s
your interpretation.

SHRI ATAL BIHARI VAJPAYEE.
How the Ordinance can be applied
here?

SHRI S. M. BANERJEE: When 1l 18
a gquestion of payment to employees,
the Ordinance is being applied retros-
pectively.

MR. SPEAKER: Why are you mak-
ing a regular speech?

SHRI INDRAJIT GUPTA: Sir, there
are agreements signed in so many
companies according to which the
money will be paid after the Ordi-
nance has come into force. But. it 1s
payable from an earlier date That
has not been brought within the pur-
view of this Ordindnce.

SHRI B. V. NAIK: When the hon.
Minister said that the Central Gov-
ernment was paying D.A, I hope it is
relevnt if T ask @ ghestion. Hafe we
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received any complaints from any of
the State Governments in general and
State Government of Karnatak in
particular fo the effect that such umi-
lateral sanctions of D.A, or pcrease
in emolluments of the employees bY
the Centre invariably result in similer
demands on the part of Btate Govern-
ment employeeg for the Increase? If
there are such complaints received,
what steps has the hon. Minister taken
or he proposes to take in regard to
redressal of the grievances of various
States Governments in this country
regarding their own difficulties or
handicaps to pay their own employees?

SHRI K. R. GANESH: It is a fact
that State Governments have been re-
presenting to the Central Government
about the D.A. that is being paid  Also
it 15 a fact that there 1s z sumlar
demand from employees of iarious
Stale Governments.

One of the reason for this delay an
the last instalment being sanctioned
was because the State Governments.
were informed of the position But
the position of the Central Gove:n-
ment, as the hon. Member is aware, as
has been stated very many times in
this Ilouse, i1s that th's it a commit-
ment which the Government has made
to its employees on the basis of a
certain convention and on the basis
of the recommendations of the Pay
Commission. Therefore, therc is To
question of getting cut of this commit-
ment which has been made, As far
as State Governments are concerned,
they have to find their own resoucces
to meet this demand for their
employees.

ot wew figr®t et ;. weTw
wrg wi ¥ qf7 & fag wweTe
forriare &, X WX IW ¥ @I A
T sAwfal w1 wgar war
feat o 8, @@y 9 o A€
qgew A g oA & 1 wWw



9 Oral Answers SRAVANA 18, 1896 (SAKA)

wuraar §, Y 37 &1 fawar iy,
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SHRI K. R. GANFSH: As the hon.
Member is aware, the ordinances wiil
be discussed here, and this is a point
which could be highlighted during
that discussion. I may also give him
this information that when the ordi-
nances are discussed, even this ques-
tion of ‘Payable’ and 'Paid’ could Be
highlighted during the discussion so
that a view cculd be taken. (ieneral-
ly in reply to his question, I may say
thgt we are in a serious inflationary
situation which is threatening the very
basis...... (Interruptions). I am not
saying that we are not. After all, we
are in the Government and we are
doing it. If there is a serious infla-
tionary situation which requires consi-
derable effort today, ther. it is neces-
sary, and it was absolutely incum-
bent upon Government, to take the
decigion which Government have taken
bv enacting these nrdinuances,

SHRI ATAL BIHARI VAJPAYEE:
My specific question was whether the
representatives of the Central Gov-
ernment employees were consulted...

SBHRI S. M. BANERJEE: They
Were not,

SHRI ATAL BIHARI VAJPAYEE:
....before issuing the ordinances.

Let him reply to the question and
say ‘Yes' or ‘No'.

Oral Answers 10

SHRI K. R. GANESH: The only
reply that can be given is this. Con-
sidering the position that the trade
unions have in this country today
which is a reality and which the hon.
Member should also know, it was not
possible for Goveinment {0 engage 1n
consultations, because the urgency
was such for issuing the ordinances.

SHRI VASANT SATHE:. In view
of the fact that dearness allowance is
a result of dearness, that is rise in
prices, what steps are Government
thinking of taking to reduce the
prices, 'what steps are Government
vicious circle of priceg chasing the
wageg and the wages in terms of dear-
ness allowance chasing the prices is
curtailed?  Further, in view of the
fact that near-fiscal measureg includ-
ing the recent ordinances ang the
Bills have failed to contain the prices,
what other steps are Government
praposing to take to hold the price-
line?

(sarwwrvr)

werw wgy : 35T ¥ fEEr od-
fez Y 0% w¥ 23w v g 9f
2 (wowww)

sfaawdrg

SHRI K. R. GANESH: The hon.
Member has raised a very basic ques-
tion. The Finance (No. 2) Bill was
discussed here the other day, and the
ordinances will also be discussed.
What Government are doing to con-
trol the prices and contain the infla- -
{ionary situation has been stated here
from time to time. If you like I can
state some of those steps. The ordi-
nances are one instrument. Credit
squeeze is another. Increase in the
availability of supplies -and com-
modities is another instrument which
has been used..,

SHRI VASANT SATHE: Al of
them have failed to contain the prices,
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SHRI K. R. GANESH: Also, pon-
plan expenditure has been curtailed.
These are all the steps which have
been taken. The cumulative effect of
all these will take some time to be
felt Black money will also have to
be attacked, and various other anti-
social practices will have to be at-
tacked. The public gistribution sys-
tem will have to be built. These are
all the steps which have to be taken....

AN HON. MEMBER: By that time,
the priceg will rise still further,

SHRI N. SREEKANTAN NAIR:
May I know whether after letting
loose the 'monopoly capitalists, the
hoarders and blackmarketeers to
spend all their money in unholy me-
thods all over the country, holding a
tight purse on the poor undergo wor-
ker would bring down inflation at
all?

SHRI K. R. GANESH: I agree with
the hon, member that all these steps
taken will not be complete unless an
assault 1s made on black money and
other anti-social practices.

SHR] J. MATHA GOWDER: Is it a
fact that a representation hag been
made on behalf of plantation labour
that the 50 per cent deposit should
not be effecteg in the incresse in
their wages, DA bonus ete? It so.
what is the reaction of the Minister?

MR. SPEAKER: This question is
about government employees.

SHRI J. MATHA GOWDER: Plan-
tation labour is also affected. The¥
have sent a telegram to the Prime
Minister.

MR. SPEAKER_ You give separate
notice.

oft ey WYY : o AT
afgr MIwwoF R A K AT
¥ vy Y frafar gAY ) wE W
A A AT E M LA A6 TR WY
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SHRI SOMCHARD SOLANKI:
What is the Government going to do
to stop the rise in priceg

MR. SPEAKER: You can take it up
at some other time.

SHRI K. LAKKAPPA: This has
taken half an hour, There are other
important questions, Let us proceed
to the next question.

MR. SPEAKER: I think Shri Lak-
kappa 1s perfactly right is demanding
this. You always talk as if it jg the
right of every party and group to ask
a question on each question which L
do not accept. You can ask a ques-
tions some times.

SHRI S. M. BANERJEE. This is a
wage freeze question.

MR. SPEAKER: This jy5s not a de-
bate. It is a question. The normal
practice in the question hour is not to
have a debate on it. )

SHRI S. M, BANERJEE: Fortuna-
tely this question has come in the
ballot. I have been shouting hoarse
in this House that a statement should
be made by the Finance Minister, This
is the beginning of a wage freere
The workers have known that what-
ever he has sald under the camou-
flage of an ordinance, he has brought
in a wage freege. :
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MR, SPEAKER: You have already
gaid what you wanted to say.

SHRI S. M. BANERJEE: Let me ask
a question. I have gpent 35 years of
my hie with government employees.
They have been cheated by Govern-
ment.

oeaw W ¢ W17 & g ¥ A
o Afesw gt e & 1 wmr
sergtma g1 Uwed § oF fav
w W 79 ar w1 w4 73 e ?

ot g0 y®o wwat: UF (W
% felor, ga @ %47 g v om?

weaw wew : w wE §
aY 5T AT 7Y gT+ O s Feewwrer
#r wforg

SHR] DINEN BHATTACHARYYA:
You have not put any gwestion but
you have taken ien minutes at least.
This 1s a very important question and
we must have our say on this
matter... (Interruptions).

MR, SPEAKER: They create such a
difficult situation. The normal practice
is: one or two questions for the mem-
ber who gives the question and then
others rarely ask gquestions,

SHRI S. M. BANERJEE: This is il-
legal deduction. They have cheated
the Central Government employees.
Everything has been done to fleece
the poor people while multi-millionai-
res.remain as they are. 1 am a mem-
ber of the J. C, M,; it was not consult-
ed. The Central Government emplo-
yees were never consulted.

SHRI SOMCHAND SOLANKI:
What is the answer to my Qquestion;
let the Minister answer my question.

MR. SPEAKER: 1 say there is noth-
ing in your question .. (Interruptions)
One minute; you ask your questions.

SRAVANA 18, 1896 (SAKA)
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SHRI DINEN BHATTACHARYYA:
Mr. Venkatasubbiah has already put
it; this is the third occasion that an
increase in the dearness allowance is
due to the Central Government em-
ployees. It has been stated here that
the first instalment was payable
from April 1, and there was no Ordi.
nance at that time, The Govern-
ment has decided to pay only fifty per
cent out of the increased dearness
allowance. On the other hand, only
two months back a committee was set
up regarding the faulty method of
calculation of dearness allowance by
the Simla Bureau and that committee
has given a clear verdict. That is
about this Rs. 54 only. The jute wor-
kers are being cheated every month.
Do the Government know about the
faulty calculations? Do they consider
it not only as a wage freeze but u
wage cut when they have no guts to
announce a price rise freeze

SHRI K. R. GANESH: The hon
Member has expresseq his views; he
has not asked any question. He has
referred to the faulty method of
working out the cost of living index.
The trade unions have been saying
that it is a faulty method and Govern-
ment hag been trying to improve this
method. Even according to this me-
thod, the burden has been very very
heavy. There is no question of get-
ting out from this particular position.
The other point is, he says it is a
wage freeze, 1 do not agree with it.

SHRI S. M. BANERJEE: Let me
put a question, Sir.

MR. SPEAKER: Are you advising
one quest'on for one hour?

SHRI S M. BANERJEE: Even am
unimportant question on family plan-
ning took about 25 minutes, This
affects millions and millions of
workers.

oft gowr o ol : SeTw AR,
T SARAr 6T SUF E 1 Wy W
20 R AYTFA E AT IHH WY Fqu
ew Y AvT qT AT w2 A T



15 Omal Answers Avaeust
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SHRI 8. M. BANERJEE: It is the
beginning of a wage freeze, As a pro-
test, on behalf of the milllong of wor-
kers whom they have exploiteg for
the last 27 years of freedom, we walk
outt. We shall meet them in the

street of the country and not only in
Parliament.

Shri S. M. Banerjee and some other
hon, Members then left the House.

SHRI DINEN BHATTACHARYYA:
This is 2 wage out and Government
is depriving the millions of employees
of their legitimate dues, , We also walk
out,

Shri Dinen Bhattacharyya and some
other hon, members then left the
House.

oft 7y fom® : & T %) Arfaay
w1 faaFre war g

Shri Madhu Limaye and some other
hon, Memberg then left the House,

SHRI P. G, MAVALANKAR: When
we are so agitated, why do you not
allow a few more supplementaries?
We do not get complete and adequate
answers and that is why we are agi-
tated.

SHRI K. R. GANESH: I have repli-
ed to all the questions.

SHRI P. G. MAVALANKAR:. A
large number of workers and Ceniral
Government employees and textile
workers from my constituency, Ahme-
dabad, are soffering. You are forcing
me to go out of the House by not
allowing me to put a gquestion.

MR. SPEAKER: If fhis ig the way
you all behave, I do not know how
to carry on. At one time we had 40
questions in the list. Then we reduc
ed it to half, 20 questions. Now every
time I pass on from one question to
the other, there is always commotion
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and protest. Today we have already
spent more than 40 minutes on one
question and still you complain that
I did not allow more supplementaries,
You can ask for a debate, if you want
But it is not right during the Question
Hour to deprive the other 18 mem-
bers of their right to ask questions.
To say that the other 10 guestions can
g0 unanswereq because you are inte-
rested 1n one guestion is not fair.

Now, next gquestion,

Purchase of Cotton by C.CI
=
*284. SHRI VEKARIA:
SHRI ARVIND M, PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity of cotton
bales purchased by Cotton Corpora-
tion during the year 1973-7¢ from
different States, State-wise; and

(b) whether the cotton
centre have been opened,
when?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). A statement is laid on
the Table of the House.

Statement

The total quantity of cotton pur-
chased by Cotton Corporation of India
during the cotton year 19878-T4 from
different States, is 3,24,677 bales, the
State-wise break-up of which is as
under:—

purchase
if so,

Bales

Pugjab . 1,78,362
Haryana 30,130
Rajasthan 40,354
Karnataka . 53,268
Andhra Pradesh 16,074
Madhyz Pradesh . 2,797
Gujarat . i . 2,993

Totax 2,24.677
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The Cotton Corporation of Ind.a
opened 74 Centres throughout the
country for purchases during 1973-74.
Additional purchase centres can be
opened as and when required.

SHRI VEKARIA: What is the total
production of cotton State-wise and
what is the number of purchasing
centres opened in each State?

PROF. D. P. CHATTOPADHYAYA:
The total quantity of cotton purchased
by the Cotton Corporation of India
during the cotton year 1973-74 from
different Stales )5 3,24 677 bales.

SHRI VEKARIA: I have asked
about the production of cotton and
not purchases,

PROF. D. P. CHATTOPADHYAYA:
The main question was about the pur-
chase of cotton and that is why I gave
that figure. The production was of
the order of 18 lakh baleg and the
total number of centres was 74.

SHRI VEKARIA: Bven though Guj-
arat has produced more cotton, the
Cotton Corporation has purchased less
cotton frqm Gujerat. I want to know
whether it is true. It is m that con~
text that I want to know the total
producion and the centres opened
Sate-wise.

PROF. D. P. CHATTOPADHYAYA:
The main question wag about the
total purcheses. The total produec-
tion figure I have given. If figires of
State-wise production are required,
I cannot give them just now. I can
give the number of State-wise pur-
chasing centres.

MR, SPEAKER: When thers was a
categorical question from a Member,
the Minister should have given the
information in the statement.

PROF, D. P. CHATTOPADHYAYA:
The question was about State-wise
purchase and that information has
been laid on the Table, Now he is
asking about State-wise production
which I said I cannot give just mow.
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So far as the number of centres in
each State _g concerned, the figures
are: Punjab 18, Haryana 14, Rajas-
than 11, Karnataka 14, Andhra Pra-
desh 6, Madhya Pradesh 8, Gujarat
2 and Tamil Nadu 1.

SHRI VEKARIA; The hon. Mims-
ter has stateq in his reply that addi-
tional purchase centreg can be opened
as and when required. I would Lke to
know whether the Gujarat Govern-
ment have represented that a large
number of cotton bales are lying with
the cooperative g.nning and pressing
factories in Gujarat, If so, do they
propose to set up purchase centres in
Gujarat by the CCI for purchasing
thig cotton?

PROF. D. P. CHATTOPADHYAYA:
To the first question my answer 1s
“yes”. We have received such a
request. Secondly, much of the cotton
referred to by the hon. Member has
already parted hands from the
primary cotton grower and is with
the middlemen who are holding it.
The ruling market price is very high,
At this stage the entry of the Cotton
Corporation will push up the price
still further.

SHRI VEKARIA: I am not asking
about middlemen. I am asking about
the cooperative ginning and pressing
factory.

PROF. D. P. CHATTOPADHYAYA:
I have already said that the ruling
price is very high. The Cotton Cor-
poration in Gu)arat is not operating
in a very big scale because there are
some cooperatives who are purchas-
ing 1t, 1f there are some specific
problems in particular areas, we may
look into them, The general position
1 have made clear.

SHRI P. K. DEO:; The question was
specific whether cottoh will be pur-
chased from the cooperatives,

VIR. SPEAKER: The member has

invited His sbtenthen eng the Minister
has given some information.
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FROF. D. P. CHATTOPADHYAYA:
I have already said that the total re-
quirement of the country iz more than
60 lakh bales I am aware of the
problems he has referred to. Perhaps
he 1s nght that because of the role of
the middlemen, sometimes the cotton
growers does not get his due. That is
precisely the reason why more and
more centreg are being opened by the
CCL. But, because of the credit
squeeze the CCI doeg not have at it-
disposal enough of credit to make all
the purchases it proposes to.

SHRIMATI T. LAKSHMIKAN-
THAMMA: It is a fact that the price
are attractive to the agriculturists.
But is it not fact that there is a cons-
piracy among the mill-owners to bring
down the prices? This year in An-
dhra Pradesh quite a large area has
come under cotton production. So,
there 18 a fear among the farmers
that suddenly the price will be brought
down. So, they want the CCI ghould
come in the fleld and buy more and
more cotton in times ke this, Accord-
ing to reporie, emly. 10,000 bales of
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cotton have been purchased by CCI
from Andhra Pradesh, wherg as more
shou!d have been purchased, Is it a
fact that some agriculturists from
Guntur have asked for a licence for a
zotton mill n the cooperative gectore?
Are the Governnwnt prepared to sane-
fion 1t?

PROF. D. P. CHATTOPADHYAYA :
About the applications, we will take
a decision soon. I can assure the hon.
Member that serious consideration will
be given to the applications from the
cooperative sector. About the sudden
depression possibility, we do not visua-
lise the sudden depression in the level
of cotton prices. One of the ohjectives
of the Cotton Corporation is to release
the stocks at regular interval so that
8 sort of stabilly {n the market price
is ensured. We do no visualise anv
crash in the prices immediatelv.

MR. SPEAKFR: Next Question.
SOME HON. MEMBERS rose—
MR. SPEAKER: 1 have already

gone to the next Question.
SHRI H. M. PATEL rose—

MR. SPEAKER: You send it to me
for Half-An-Hour discussion

wraey fawefont wok & fog
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THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI K.
R. GANESH): (a) to (d). Substantial
changes have been made in the form
of return of income this year with
effect from 1st June 1974. From this
date returns of income have statutorily
to be filed in the revised form. The
forms previously operative will not be
valid for assessment year 1974-75 and
thereafter. In financial year 1973-74,
86,26,000 return forms were printed.
As on 31st May, 1974 when the old
forms were rendered inoperative,
about 8,85,000 formg remained in stock.
The rost of these forms which have
been rendereq Inoperative will be
about Rs. 80,000. These forms would
be put to alternative usez as items of
stationery.

o wwfmromw ridw ¢ e
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SHRI K. R. GANESH: These new
formg haq fo be introduced because of
very substantial changes in law which
had to be incorporated m the new
forms. Wherever there have been de-
lays in the new form being available
the Commissionerg have the necessary
powers and they have been instructed
also to allow time so that the forms
that are available could be used for
the purpose.

Tie wiTomw qidw ;. war
g & fax gax & «ff for ) ¥
9T 78 HIT AR I THTCF B B
¥ B & Faw 1T 77 9T AT Ty
& fod forg wower e s o et
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& 4T T9& ar ¥ w18 Frgw faw o
g ?

SHRI K. R. GANESH: I have al-
ready indicateg that these forms had
to be amended because of very subs-
tantial changes in law about the agri-
cultural income being taken for com-
puting the net income of the assessee,
the tax at gource to be deducted, etc.
These were substantial changes.

o WefTCraw qtiT @ Faw 0%

ffe 7 e fear o @ 1 7% @t
Fag o Iae e

“In the case of a Hindu undivided

family, whether the family hag at

least one member whose total in-
come assessable for the assessment
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year exceeds the minimum amount
which is chargeable to income-tax."”

QU W4 F g THT A 97

“In the case of Hindy undivided
family attach statement showing the
name of the kartha ang other mem-
bers of the family who are entitled
to claim partition, thelr age, address
and relationship to the kartha.”

AT 80 EY WRIT qT, FE I WAL TG
qr | ¥4T qERT wg W@ § WA GH
FaX S9N & w4t g wfwT e gaanr
¥ qg wE wraw |

SHRI K. R. GANESH: 1 would
draw the hon. Member’s attention to
Annexure ‘H'; on page 11, there is a
very substantial change. It was not
possible to have the changes made in
the older form. The hon. Member said
that slips could be attached, Attach-
ing of slips gives rise to many adminis-
trative problems. The forms are sta-
tutory documents and they have to be
validly filed. In the process of prose-
cution and in cercealment they play
a very important part. It was, there-
fore, absolutely necessary to have this
form changed.

o wwfrarerw otdn : A wERT
frcfremee sz @ E 1 1 7 &
o gy e eftere fer At 30
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SHRI K. R. GANESH: These forms
have bec¢me inoperative after ist June
1974. Aa I have already indicated,
these ckringes have come as a result
of very substantial chanpes in law
and they could not have been carried
out 1n the old form. It is not correct
to say that the loss was to the extent
of lakhs of rupees, About 88 lakhs of
forms were printed in the last accoun-
ting year to cater to the needs of
about 34 lakh assessees. The left-over
forms are about eight lakhs which
constitutes ten per cent and the cost
of these would be about Rs. 80,000.

Increase in Exports {o Persian Gulf
Countries

*286. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have any
proposal under consideration to in-
crease exports to Persian Gulf coun-
tries and other oil producing coun=-
tries;

(b) if so, the broad outlines of the
proposal; and

(c) the inecreased exports likely to
be made during the current and
next financial yeary

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
() and (b). A statement is lald bn
the Table of the House,

(c) It is not possible to qualify with
any certainty the increase in exports
which might result from these efforts.
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Statement

Various steps are being taken to
increase our exports to the Gulf States
ang other oil rich countries, The main
points are:—

(1) Exchange of . delegations of
businessmen, Chamber of
Commerce ang others,

(2

-

Institutionalising of our eco-
nomic ang trade relations by
concluding trade agreements
with these countries.

(3

-

Arranging/participating in
exhibitions in this region.

Indentifying flelds of economic
ang industrial collaboration
and exploring possibilities of
exporting consultancy services

(4

technical knowhow. plants
and machinery etc.
(5) Strengthening of our Com-

mercial Missions.
(6

—

Providing adequate ang regu-
lar shipping facilities.

i7

—

Expanding our banking activi-
ties in these countries.

(8) Opening of offices by_ Indian
export houses public and pri-
_vate sector organisations.

(9; Earmarking special export
quotas for some commaodities
like rice ang sugar for these
countries.

(10) Assistance to exporters by
providing facilities for import
of raw materials under the
Be!istemd ’bcporters I't:tlicxr

(11) Spnn_so;rinu ot_. sales/study,
teams and undertaking . of
market mmyu.

SHRI S. N. MISBRA ‘What i# the
possibility of attuining the éxport tar-
get that you_have, kept a,u I:hese me-
thoq,g ‘that you are a

mr D.. l’. CHA!'IWADHYAYA
'I‘hc puulbmty iegood. - - -
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WRITTEN ANSWERS TO QUESTION

Grant of Loans on Soft Terms to

*287. SHRI PILOO MODY:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Federation of
Indian Export Organisatio, has sug-
gested for grant of loans to export
houses on soft terms; and

(b) if so, the broad features of the
suggesuons made by he Federation
ang reaction of Government iunereto?

THE DEPUTY MINISTER IN THE
MINISTRY- OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In a
Memorandum recently submitted by
the Federation of Indian Export Or-
ganisations, the Federation has sug-
gested the grant of loans on soft terms
to Export' Houses for setting up infra-
structure facilities required for feeding
their supporting manufacturers, such
as supply of raw materials, product
desigas. quality contrpl requirements
etc. The suggestion of the. Federation
is un ler consideration

l’ermisucm given by R.BI1. for Open-
Ing of Branch of a Nationalised
Bank in UK.

*288. SHRIMATI PARVATHI: KRI-
SHNAN: Will the Minister of FIN-
ANCE be pleued to state:

(a) whether the Relerve Bank of
India has given  permission to a
natiohalised bank to open a branch in
U.K.: and

(b) if so, the cosis and other fac-
tors thereofs

THE. MINISTER. OF FINANCE
(SHRI YESHWANTRAO CHAVAM):
(a) and (b). Out .of :the five Indian
commercial- banks-having, at present,
14 branches in the.United Kingdom
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three banks hold licences issued to
them by the Reserve Bank of India
during the years 1872 and 1873 to open
8 more branches in the United King-
dom. The Reserve Bank of India has
not, so far during the year 1974 given
a new licence to any Indian commer-
cial bank to open a branch in the Unit-
-d Kingdom.

Freezing of Increasing Emoluments
and Perquizites Payable to Top
Executives of Limited Companies

*289. SHRI K. LAKKAFPPA: Wil
the Minister of FINANCE be pleased
to state what steps Government have
‘taken to freeze the increasing emolu-
ments and perquisits payable to top
executives of limited companies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
‘The emoluments anq perquisites of
top executiveg such as Managing
Directors, whole-times Directors and
‘Managers of public limited companies
angd their subsidiaries are at present
regulated through the provisions of
the Companies Act, 1956. Further
the Income Tax Act 1961 provides for
ceiling limits over the amount of ex-
penditure incurred on payment of re-
muneration and provision of perquisi-
tes to employees, which can be
allowed as deductions in computing
the taxable income of the employer.

Agreement with USA. regarding
Export of Textiles

*200. SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased to
state .

(a) whether India has finalised a
new agreement for export of textiles
to USA.; and

(b) if so, the broad eutlines thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
{a) A new agreemerit relating to
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trade in cotton textiles between India
and U.S.A was executed iIn Washing-
ton on 6th August, 1074

(b) A statement is laid on the Table
of the House

Statement

The broad outlines of the new
Agreement concerning cotton textiles
are as follows:—

(a) The Agreement is valid for a
period of 4 yeary commencing
from October 1, 1973,

(b) The quota of textiles for the
first year (i.e, October 1978-
September 1874) would be 152
million Syds.

(c) For the subseguent years of
the Agreement the qGota level
woulg be increased by 7 per
cent of the previous years
level.

(d) “India Items” (i, those
items that are unequally and
historically traditional Indian
products made by the cottage
industry) would not be
subject to any quantitative
restrictions.

(e) Handloom fabricg of the cot-
tage industry, or hand-made
cottage industry products
made of such handloom fab-
ries will be exempted from the
above quota restrictions.

Revision in Loan Policy to Manopoly
Houses

*201. SHRI K M. MADHUKAR:
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THE MINISTER OF FINANCE

+SHRI YESHWANTRAO CHAVAN).

(a) Bankg continue to meet the legi-
timate and genuine requirements of
credit of any concern in order to pro~
mote and sustain the desireq levels of
production and distribution. They
however, exercise a close watch on the
end-use of assistance given to any con-
cern particularly an industrial concern
which is either inter-connected or
belongs to the large industrial groups.

(b) Data on outstanding bank ad-
vances as on the last Friday of June
1971, 1972 and 1973 to the first fifty
large industrial houses (house-wise)
as available 1n respect of the 14
nationalised banks are given the
statement laid on the Table of the
House [Placed in Library. See No.
LT-8153/74).

Data on such advances granted by
the State Bank Group age sot avail-
able industrial house-wise, but aggre-
gate advances to all the 75 large indus-
trial groups as available are given in
the statement lald on the Table of
the House. [Placed in Library. See
No LT-8153/74).

The Reserve Bank do not have any
data regarding advanceg by the nom-
nationaliseq banks to the large indus-
trial houses.
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Export of Rubber

*283. SHRI D, B. CHANDRA GOW-
DA: Will the Minister of COMMERCE
be pleased to state:

(a) the foreign exchange earned as a
result of export of rubber during the
last thiee years;

(h) whether the exports have crea-
ted a scarcity for indigenous require-
ments; and

(c) if so, the extent of shortage and
whether Government propose to cur-
tail exports to meet the requirement
within the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE):

Figures

are n

Rupees

a) Year Foreign
exchange

earned
1971-72 . 3225
1972-73 42,713
1973-74 .1,52,80,000
(b) and (c¢). There 1s no scarcity of

natural rubber in the country. Gov-
ernment allows exports of rubber
which 1s surplus after meeting the re-
guirements of the industry in the
country.

Chiarter of Demands submitted by
Bank Employees

*294, SHRI N. K, SANGHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Bank Employees
have submitted a charter of desnanda
to Government for revision of their
wages, dearness allowance and other
allowances;

(b) trhether in considering the new
deman/ls, GCovernment propese to
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bring about near parity in wages of
the Bank empipyees with their
counterparts in the Government esta-—
blishments and offices; and

() whether the principles of fixing
dearness allowance for the Bank em-
ployees is the same as the one made
applicable to Government employecs
and if not, the principles followed in
the two cases and the justification for
the same?

THE MINISTER ‘- OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
(a) and (b). Indian Banks Association
hag recgntly received charters of de~
mands from the five Central Trade
Union Organisationg functiening in the
banking industry. These demands are
under consideration of the Indian
Banks Association,

«¢) While as a result of collective
bargaiming the principle of linking
deainess allowance to the cost of living
index for workmen employees has
been mn vogue in the banking industry
Lke iIn many other industries for a
number of years, it was only recently
on the basis of the recommendations
of the Thirq Pay Commission, that the
Central Government has extended the
same principle to Government emp-
loyees. In Government after the mer-
gr of a portion of dearness allowance
the basic pay has been brought up to
the level of 200 pointg in the All India
Consumer Price Index for Industrial
Workers; whereag in bankg the basic
pay continues to be linkedq to 100
points in the same index without any
merger of a portion: of dearnexs allow-
ance. In ithe banking iIndustry the
percentage of neutralisation for in-
crease in the cost of living index is
100 for the subordinate staff and 75
for the clerical staff. While the per-
centage of meutralisstion is broadly
the same for bank and Government
employees at corresponding levels,
there are variations in the frequency
of adjustment, the guantum of adjust-
ment and the relative salary level for
such adjustments In the dearness al-
Tow-ande,



33 Wrnitten Answers SRAVANA 18, 1896 (SAKA)

Facing of Crisis by Sea Food Export-
ters Association of India

*205, SHRI P. K. DEO: Will the
Minister of COMMERCE be pleaseq to
state:

(a) whether Sea Food Exporters
Association of India has been facing
crisis as a result of shortfall in the
exports of sea foods;

(b) if so, the extent of shoxtfall
registered in the export of sea food to
foreign countries during the last one
year and the reasons therefor; and

(c) the steps taken by Government
to tide over the situaiion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C. GEORGE): (a) No, Sir.

(b) There hag been no shortfall in
the export of sea foods to Zforeign
countries during the last one year

(c) Does not arise.

Distribution of Rayon Grade Wood
Pulp among Yarn Manufacturers

*296. SHRI P. GANGADLB:
SHRI D, D, DESAI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are con-
sidering to have a change in the
policy for distribution of rayon grade
wood pulp among yarn manufac-
turers;

(b) if so, whether any discussions
were held recently between officials
of his Ministry and representatives of
rayon yarn consumers; and

(c) the broad features of proposals
put forward by weavers' representa-
tives?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

(b) ana (o).
1540 1LS—3.

Do not arise.

Written Answers 34
T & way wie gfgat e frada

$397. ot WreR Tag g W
wrforeg weft oy awm 7t v w40 5 ¢

(%) #ar e w7 gfezn g7 swd
w1 frafe =7 57 &€ e g ¥
fearmdls & ar v4uifam & ST @Y
g,

(=) @'z ar, ar 94 Ff7 aw
T (T fazelr qET Srey gy |

wifer  wwem § SwR (s
Qo ®lo WW) : (+) i adi | Faw
T & FuE aqr gfeem w1 fagile v
w frg w1 drear & 2

(@) sv 7gr 93am)

Bursting of Tyres of Air India Boeing
Aircraft at Bombay Airport

*298. SHRI B. S. BHAURA:
SHRI VAYALAR RAVI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether recently two Air India
Boeing aircraft landed mn Bombay
Airport with burst tyres;

(b) if so, the facts thereof; and

(¢) the steps taken to prevent
these occurrences and to ensure secu-
rity for passengers?

THE MINISTER OF TOURISM AND
CIVIL AVIATION SHRI RAJ BAHA-
DUR): (a) and (b). Two incidents
of tyre burst to Air India Jumbo alr-
craft one at Beirut and another at Ku-
wait have occured in July 1974, as de-
taileq below:—

After take-off from Beirut on 14th
Julv 1974 the cabin crew of an Air
India Boeing 747 aircraft reported hear-
ing loud thuds from the tail section
of the aircraft during the take-off roll
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The Beirut control tower wag 1mme-
diately contacteqd for runway check for
evidence of tyre burst. The airport
authorities confirmed that there was
evidence of multiple tyre burst judg-
ing from the amount of tyre fragments
on the runway. The aircraft proceed-
ed struight to Bombay (insiead of
Delhi) and made a normal landing.
On investigation, it was found that the
aircraft, had suffered minor damage to
ihe fibreglass panel just behind the
right hand body gear.

In t.e sccond instance, after the
aircraft took-off from Kuwait on 15th
July 1474 tyre pieces were found on
the runway and the pilot was inform-
ed. The gaircraft landed at Bombay
normally. On investigation, the right
tyre uf the left hand body gear was
foung damaged due to tread j esaling off
with very minor damage to the air-
craft. Safety wasg not impernlled in
either case.

(¢} Air India have get up a commt-
tee to look into various problems relat-
ing to tyre failures and make recom-
mendations to minimise such occur-
rences.

Ratio of Commercial
Banks

#2089, SHRI BHAGATRAM MAN-
HAR: Will the Minister of FINANCE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reports
that commercial banks evade penalty
for fall in their cash reserve ratio;
and

(b) if so, the action taken against
such banks?

Cash Reserve

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Reserve Bank of India
mave reporteq that penal interest has
been recovered by them in each case
of default in the maintenance of statu-
tory minimum deposit, wherever they
were satisfleq that the defaulting bank
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had no suffipient reasons for itg failure
io maintain the stipulated cash re-
serve.

Declime in Export of certain items

*300. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) the items, export of which has
fallen in 1872-78 and 1073-74;

(b) the reasons thereof; and

(¢) the steps taken to promote the
export of those items?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) During 1972-73 the exports of tea,
jute manufactures. sugar and spices
wele lower as compared to 1871-72,
During the first 11 months of 1973-74,
the latest period for which the data
1s available, exporis of {ea, jute manu-
factures, East India Hide, and skins,
cotton yarn and mica were smaller as
compared with the corresponding
period of 1872-73.

(b) and (c). The main reason for
the dechine in the exports of jute
manufaciures were re-emergence of
Bangla Desh as a supplier in the world
market and increased competitions
from synthetic products, Exports of tea
were smaller on account of stiffer
competition mainly from East Africa.
While hides and skins exporis were
smaller ag a result of the Government
policy to export larger finished leather
and leather goods from the country,
the decline in coiton yarn exports was
due to the steps taken for maintaining
andeguate supply for the domestic
markets.

It is the Government's constant end-
deavour to enlarge the export of all
items which have the necessary export
potential. For this purpose, a number
of steps have been taken which in-
clude stopping up of export produc-
tion and enlarging the production base



of export oriented units, generation of
export surpluses, exploration of
foreign markets, adjustment of ex-
port duties, adaptation of products 1o
new consumer demands, grant of cash
compensatory support, and import
replenishment licences, etc.

Construction of Airport at Eanpur

*301. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased io ctafe:

(a) whether land has been finally
acquired for construction of airport
at Kanpur; and

(b) whether work is likely to be
completed during 19747

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAVADUR): (a) and (b). There is
no proposal to construct a new civil
aervdrome at Kanpur. Land measur-
ing 509 acres at the existing Indian
Air Force aerodrome has been trans-
ferred by the Ministry of Defence to
Di-ecir General of Civil Aviation for
the development of a civil enclave. The
construction of apron and taxitrack
has already been sanctioned. A pre-
posal for consiruction of a terminal
building is under consideration. Funds
permitting, the work is likely to be
taken up during 1975-76.

Production and Import of Newsprint

2023. SHRT S. R. DAMANI: Will the
Minisler of COMMERCE be pleased
to state:

(a) the total estimated availability
of newsprint in the current year with
figures separately for indigenous and
imported;

(b) whether it is a fact that it will
meet only 80 per cent of the demand;
and

(c) it so, the measures tsken to in-
crease the availability of newsprint?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A. C. GEORGE): (a) About 2,05,000
tonnes.

— 1,50,000 tonnes imported and
55,000 tonnes indigencus,

(b) No, Sir. It 18 cxpected to meet
aboui B0 per cent of the requirements
of newsprint in the country,

(¢) Efforts are being made to effect
imports so as to bridge the gap and
also to increase indigenous production
to the maximum extent.

Representations from Indian Airlines
for Reduction in Sales-Tax and Fuel
Prices

2024. SHRI M. S. SANJEEVI RAO:
SHRI P. K. DEO:

Will the Minister of FINANCE
be pleased to state the reaction of the
various State Governments to the re-
presentations made by Indian Air-
lines for a reduction in the rate of
sales-tax and of the Central Guv-
ernment in respect of fuel prices in-
cluding the excise duty component?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): A proposal to include
aviation turbine fuel in the list of
declared goods for purposes of levv
of central sales-tax is being examined
in consultation with the Stale Govern-
ments. Decision will be taken after
receipt of the replies from all States.

In so far as excise duty is concern-
ed, it has not so far been possible to
reduce the central excise duty on
aviation turbine fuel supplied to Tndian
Airlines.

The proposal regarding reduction in
the price of aviation turbine fuel is
under examination.

¢
4



Increase in Prives of Natural Rubber

2025. SHRI RAJA KULKARNI: will

the Minister of COMMERCE be pleased
to state:

(a) whether there has been an in-
crease in the prices of natural rubber
during the last one year and what
are the present prices;

(b) the quantity of natural rubber
produced in the country during 1973,
how much of it wag consumed indi-
genously by the rubber goods indus-
try and how much was exported;

(c) whether prices of natural
rubber are allowed to go up by mani-
pulation of artificial shortageg in the
indigenous market through exports
of larger quantity of natural rubber;
and

(d) if so, steps
taken in the matter?

proposed to be

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir. The
average price of natural rubber for
lots dQuring 1974, was Rs. 987 per
quintal.

(b) Quantities of production, econ-
sumption and exports of natural rub-
ber during the year 1973-T4 are glven
below:—

(in tonnes)
Production  Consumpuon:  Exports
1,25.153 I,30,302 2,700

(tr) No, Sir, there 1s a carryover of
52957 tonnes and this plus the produc-
tion of 1973-74 makes the total avall-
abihty of Natural Rubber 178110
ionne. « fully takes care of the con-
sumption and export

(d) Does not arise

WL AN OTE
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Pricé Index

2026. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government collect
wholesale price quotationg from selec-
ted centres for the compilation of
price index;

(b) if so, the particulars regarding
the quotations cellected from Ahme-
dabad for each month from January
to June this year; and

(¢) the steps taken by the Gujarat
Government to bring down the prices?

THE MINISTER OF FINANCSE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir For the compilation of
the official series of the Wholegale
Price Index, price quotations are coOi-
lected from selected markets spreed
all over India.

(b) Particulars of quotations col-
lected from Ahmedabad for each
month from January to June this year
are furnished 1n the attached state-
ment

(¢) The Gujarat Government have
alerted the State Enforcement Orga-
nisation and the Police Department to
take steps to securc dichoarding of
stocks of foodgrains and other essen-
tial articles. As a result of a number
of raids carried out recenily sizeabls
guantities of hoarded stocks of food-
grains, groundnuts and groundnut oil,
sugar, vanaspati, kerosene, etc. have
been recovered. Distribution system
18 also being made more effective.



41 Writlen Answers SRAVANA 18, 1898 (SAKA) Written Answer:

42
STATEMENT
Particulars of Quotations collected from Ahmedabad
Price (In Rs.)
1974
Commodity &
Specification January  February March April May June
‘
IV icat (par gquintal) 98 o g8-0 98 o 133 0 133'0 13300
2. Gur-Cliakku (per
quintal) 180 00 160°0 1500 1600 170:0 1700
‘3. Bleached Mercerised
Sanforised Tophin
74 em. width (Fine)
(per metre) 483 483 5-0rI 5-51 5 s1 531
4. Bleached *Naxi1® Sari
114 cm. X 4* 6 cm.
(Sup:tﬁne) (p:r
picce) 31 21 31-21 31°74 31-74 374 31°74
5. Mercericed  Dhotv
127 cm. X 3° 7 cm.
(S.F.) (per piece) 19 18 19- 18 28-77 2877 28-77 28-77

Insurance for Rubber Cultivation

2027. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of

COMMERCE be pleased to state:

(a) whether Government are con-
sidering a proposal to introduce in-
surance scheme for rubber cultiva-
tion; and

(b) if so, by what time it will be
introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Insur-
anee of rubber plantations against
tire, flood and wind risk has been
introduced from August., 1973 by Life
Insurance Corporation through United
ndia Fire and General
Company.

Insurance

Offer from Soviet Union for Supply
of Additional Newsprint

2028. SHRI S. R. DAMAN: Will the
Minister of COMMERCE be pleased tu
slate:

(a) whether Government have
accepted the offer of Soviet Union for
supply of 45000 tonnes of mewsprint:

(b) if so, the price quoted and like-
ly date of delivery; and

(¢) if not. the reasons thereof?®

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c), The STC
has entered into a coniract with ths
eaporters ol newsprint in the USSR
for rupplv of 23,000 tonnes of new-
print at Rs. 3642 per MT/CIF for ship-
ment during Julv—December 1974. The
USSR has offered further supply of
22,000 tonnes for shipment during
January—May 1975 for which prices
have to be negotiated later in the year.

;o
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Expansion of Spindles

2030. SHRI S. A. MURUGANAN-
THAM. Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government propose
to allow all spinning mills having
less than 25,000 spindles to expand
freely upto 50,000 spindles in order
to remove scarcity of cotton yarn for
handlooms; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISITRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). With
a view, mter alia. to making availalle
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increased supplies of varn to the de-
centralised sector, Government proposa
to allow further expansion of the
spindleage capacity in the country dur-
ing the Fifth Plan period. The details
will be included as part of the textile
policy, expected to be announced
shortly.

Racket of Benami ownership in
Cottage Industry Sector

2031. SHRI S. A. MURUGANAN-
THAM Will the Minister of COM-
MERCE bhe pleased to state:

(a) whether most of the power-
looms in the cottage industry sector
are a racket of benami ownership;

(b) if so, the facts thereof; and

(¢) whether Government propose to
institute an enquiry into this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A C. GEORGE): (a) to (¢). While
there are reports about benami owner-
ship of coitage powerlooms, no pre-
rise information is available, nor is
verification possible, due to the highly
decentralised nature of the industry,

Growth rate of Deposits in Natio-
nalised Banks

2032. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of
be pleased to state:

(a) whether it has come to the
notice of Government that growth
rate of deposits in the nationalised
banks has declined during the last
two years as compared to the period
before nationalisation of banks;

(b) if so, the present rate of
growth ag also the figures of the last
three years, year-wise; and

FINANCE

(c) the reasons for the decline in
the growth rate?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Data relating to deposits
of nationalised banks in each of the
years since July 21, 1867 are set out
in the annexed statement. During the
last two yea:s, ie. July 1972 to July
1073 and July 1973 to July 1974,
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there has been some deceleration in
the rate of growth of deposits. Several
factors like saving potential of the
community, the rate of return on the
savings, allernative avenues for utilisa-
tion of the savings, rate of currency
expansion, credit policy etc. influence
the deposit growth.

STATEMENT
Aggregate Deposits (excl. inter bank deposits) of 14-nationalised hanks.

(Anit. in Rs.
crores ).
As on Amount Increase Dercentage
over the increase
year. over the
(Rs year.
crores )

21-7-1967 . . . . . . . . 1970 . -
19-7-1968 , R . . i . 2224 254 129
18-7-1969 . . . . . 2626 402 18 r
17-7-1970 . . . 1000 3R3 14 6
16-7-1971 . . . g 3534 525 17 4
14-7-1972 . . . . . . . 4276 742 21°0
13-7-1973* ; } " . . ; : 5139 863 20 2
5-7-1974* . . . 5960 821 160

*Provisional.
Rise in Cost of Tea Plantation

2033, SHRI ISHAQUE SAMBHALIL
Wi.l the Minister of COMMERCE be
pleased to state:

(a) whether tea plantation cost is
rising quite rapidly;

(b) if so, the reasons and salient
feature thereof;

(c) whether prices of tea have re-
mained almost static in the Interna-
tional market; and

(d) if so, whether there is any
proposal under consideration of Gov-
ernment to help tea plantation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) and (b). There
seems io have been an increase in the
cost of production of tea in 1974 as
compared to 1973. The increase in cost
of production can be attributed to in-
crease 1n prices of inputs hike fertili-
zers. chemicals, furpace oil, transpurl
costs and labour wages. etc.

(¢) The prices of ‘all teas' sold at
[ ondon auctions had been showing a
declining trend till 1972, There was
a marginal improvement in the prices
in 1973. During April—June, 1874
however, prices have shown gubstantial
increase over the corresponding perlod

ot last year.
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(d) Efforts are constantly being
made under the auspices of F.A.O. to
evolve short-term and long-term strs-
tegy to estabilise and improve tea
prices at levels remunerative to pro-
ducers and eguitable to comsumers.

Credits to Fimance Imports

2034. SHRI ISHAQUE SAMBHALIL
Will the Minister of COMMERCE be
pleased to state:

(a) whether India will
credit totalling Rs. 75
finance the imports; and

provide
crores to

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Hon'ble Member presumably dcsires
to know the amount of loans disbursed
or committed by the Government of
India to foreign countries to enable
the borrowing countries to finance
their imports. If so, the position is as

follows:
(Rs. crores)
1972-73  1973-74
1. Napal oI5 -
2. Cetlon ¢S1i Lunka)  2-24 1-87
3. Bangladesh
(i) Guvernment to
Government
Credits. 2543 16
(i’ Commercial
Credits. . Nil 40
4. Bhutan. 045

Floor Price of Raw Jute for 1974-75

2035 SHRI JAGANNATII MISITRA:
Will the Mmister of COMMERCE
be pleased fo state:

fa) whether Government have fixed
the floor price of raw jute for 1874-75
and If so. how much;

(b) whother the prices are in ac-
cordance with those recommended by
the Agricultural Prices Commission;
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(e) it not, the comparative prices
fixed by Government and recommend-
ed by Agricultural Prices Commis-
gion; and

(d) ithe reasons
prices?

for wvariation in

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A. C. GEORGE): (a) Yes, Sir. The
statutory minimum price for raw jute
for 1974-75 season has been fixed um-
formlv for all up-country markets at
Rs. 125 per quintal on Assam bottom
hasis.

{b) Yes, Sir.

(¢) and (d). Do not arise.

Trade Agreement beiween Under
Developed Asian Nations

2036. SHRI S. A, MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state.

(a) whether a new trade Coopera-
tion aegreement is proposed among
under developed Asian Nations; and

(by if so, the sahent features and
objectives thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A pro-
posal for an Asian Trade Expansioc
Programme was considered by an
Inter-governmental Commiitee, under
{he auspices of the Economic Com-
mission for Asia and the Far East
(ECAFE) in November, 1971 and it
decided to launch such a programme,

This programme is limited to the
developing countries of the ECAFE
region. 1t has been concelved as &
simple programme with a considerable
degree of flexibility and, initially. with
modest objectives. The programme en-
visnges artion by countrieg which aec-
cept it. in matters relating to tarifts
and other harriers as may be found
mutually advantageous for develop-
ment and expansion of trade among
them.



49

Setting up of Export Processing Zone
in Cochin
2087. SHRI S. A. MURUGANAN-
THAM:
SHRI VAYALAR RAVI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have de-
cided {o set up an export processing
zone in Cochin for electronic products
and engineering goods; and

(b) if so, the broad featurcs there-
of and the steps being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHREI
A. C. GEORCE): (a) and (b). Sug-
sestiony for setting up Free Trade
Zones in a number of places including
Cochin are under consideration. In-
dividual locations will be decided on
the basis of feasibility studies for each
location,

Abolition of Price Subsidies

2038. SHRI P. GANGADEB:
SHRI D. D. DESAL

SHRI RAGHUNANDAN
LAL BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether competition cost in In-
ternational Economy now favour
India;

(b) if su, mweps taken by Govern-
ment to exploit this opportunity; and

(c) whetner in these circumstances
Government have decided to abolish
all price subsidics and leave the mar-
ket to find 1ty own economy level?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHEI
A. C. GEORGE): (a) to (c). Owing o
the recent increase in prices of oil
products and other developments, the
competitive position of a number of
Indiarf exports like jute manufaciures,
cotton textiles, leather goods, oil cakes,
sugar, etc. has improved. In order
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to fully exploit the situation to the
country’s advantage, the Government
has taken a number of steps which
include expansion of production base
of export oriented units, supply of
essential raw materials apart from
undertaking special programmes to in-
crease the domestic production of com-
mercial crops like raw jute, raw cotton,
nil seeds and sugar cane. In addition
export dutics have been imposed on
jute manufactures, export of raw
materials like cotton yarn and raw
hides and skins is being controlled so
that exports of finished products with
higher unit wvalue could be enlarged.
Grant of cash compensatory support is
constantly reviewed and necessary
changes, including abolition, are made

according to what the circumstances
warrant.

Anomalies in Export Promotiion
Policy
2039. SHRI P. GANGADEBR:
SHRI D. D, DESAI:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state:

{a) whether several anomalies in

ithe Export Promotion policy have
come to the notice of Government;
ang

(b) if so. the steps being tuken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(1) Does not arise,

High Prices of Jute M mnufactures
2040. SHRI S. . DAMANI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether prices of jute manufac-
tures have gone up very high re-
cently;
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(b) if so, what is the present poasi-
tion for differeni varieties as compar-
ed 10 March, 1974 and the reasons for
the increase;

(c) its effect on our export oi jute
manufactures; and

(d) the action taken by Govern-
ment to discipline the trade?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
A. U. GEORGE); (a) Prices of jute
manufactures have been showing an
upward trend particularly from Octe~
ber, 1973, but there has been a slight
decline recently,

(b) Comparative prices of Hessian
and B-Twill in March, 1973 and April,
1974 are given in the Statement attach-
ed, Prices of Carpet backing are fixed
by Government. Prices have been on
the increase partly because of general
inflationary trends in world markets
and poartly due 1o other reasons like
oil crizis, forces of demand and sup-
ply etc.

(¢) While the price trend has helped
to increase export earnings from jute
manufactures it is apprehended thst
such increases will undermine the com-
petitiveness of our jute products.

(d) Steps to curb speculation and
abnormal increases in  prices have
been taken Efforts to correct the im-
balance between supplv and demand
are also being made.

. .Statement

AVERAGE PRICE HESSIAN 40"x10
oz. AND B. TWILL RULING AT
CALCUTTA IN MARCH 1973 AND

MARCH 1974.
Hessian B. Twill
(per 100 (per 100
yards) bags)
March, 1873 100.35 238.25
April, 1974 176.81 352.83
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Supyiy of Rallway Wagong to Poland

2041, SHRI 5. R. DAMANI: Wwill
the Minister of COMMERCE be
pleased to state:

(a) whether India has offered 1580
railway wagons to Poland;

(k) if so, the termg and conditions
of the offer; and

(c) whether in view of the short-
ages of raw materials and also the
country’s own need for a large num-
ber of wagons, it would be possible
for India to fulfil gxport commitments
without incurring losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). An
oifer for supply of 1500 bogie wagons
in Semi knocked down condition to the
Polish Railways was made by the Pro-
jecis and Equipmeni Corporation of
India Iamited on 31-3-1974. The vall-
dity of the offer was upto end April,
1974. A revise offer is being submitted
in response to a request from 'the
Polish Railways for extending its
validity. The previoug offer was for
delivery commencing 15 months from
the coming into force of the contract
and being completed in 12/14 months
thereafter.

(¢) No losses are anticipated.
Sufficient capacity is available for
ing these wagons,

Increase in Production Cost of Cloth

2043. SHRI BISHWANATH
JHUNJHUNWALA:

Will the Minister of COMMERCE
be pleased to state;

(a) whether with less production
the cost of per yard of cloth increase
in view of the heavy over head cost
of the organisation being added to it;

(b) whether Government have made
any assessment ag to how much of
overhead cost goes into the pricing of
100 metreg of coarse cloth; and
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(c) if so, the steps taken in the

matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It is
not possible to make such an assess-
ment without a cost analysig of the
working results of a mill. No recent
assessment has been made in this
regard.

(¢) Does not arise.

Loan from Intermiljonal Pevel~p.

ment Association

2044 SHRI VIRBHADRA SINGH:

SHRI Y. ESWARA RFDDY:
Will the Minister of FINANCE
be pleased to stoi-*

(a) whether Intuinational Develop-
men, Assouation, anp affiliate of the
World Bank, hag sanctioned a loan of
$30 mullion top finance dairy develop-
ment project in Kdrnataka; and

(b) if so, the main features thereco®?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) The Government of India has
gigned on June 18, 1974 an  agree-
ment with the International Deve-
lopment Association for $30 million
(about Rs. 24 crores) for Karnataka
Dairy Development Project.

(b) The Project is an integrated
programme for incieasing the produc-
tion of milk in the rural areas of
Karnataka through the development
of village dairy cooperative societies
and unions thereof. The main compo-
nents jnclude:

(a) construction and expansion of
dairy plants and construction of
feed mills.

(b) cattle breeding including im-
portation of exotic pure-bread cattle
and fodder production,
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(c) a programme for improving
animal health; and

(d) establishment of demonstra-
tion farms and carrying out of ap-
plied research trials on pastures
and forage.

The project is expected to be com=
pleted by March 31, 1982

Contributions to Chit Fund and
Private Lotterieg

2045. SHRI N. K. SANGHI: Wwill
the Mmister of FINANCE be pleased
to setate:

(a) whether contributiong to Chit
Funds and private lotteries during the
last three years have been increas-
ing steadily,

(b) whether the Banking Commis=
sion hag observed that these private
lotterics helped to convert black
money into wnite and offereq finance
for hoarding essential commodities;
and

(c) if so, whether Governmeut pro-
pose to introduce better financial con-
trol op these institutions on an all
India basis and if so0, the salient fea-
tures thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Reserve Bank has reported
that, according to information availa-
ble with it, chit fund companies tran-
sacting customary chit business which
stood at 185 as on 31st March 1871,
increased to 187, 292 and 313 as om
31st March 1872, 1973 and 1974
respectively. The deposits (other than
subscriptions to chit fund scheme)
in the case of 189 chit fund companies
which submitted returns to the
Reserve Bank as on 31st March 1972
amounted to Rs. 287 lakha.

So far as “private lotteries™ are
concerned, it is presumed that the
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Honourable Member has in mind
companies which conduct savings
schemes/prize chit/lucky draws. The
Reserve Bank bas reported that it
does not have any reliable information
about their growth during the last
three years, but has added that till the
end of March 1974, the functioning of
such 140 companies had come to its
notice and, according to the balance-
sheets submitted by 71 of them
(though relating to diifferent dates),
the subscriptions collected under
their schemes amounted to Rs. 1647
lakhs.

(b) The Banking Commission have,
while illustrating example of malprac-
tices of chit funds, observeg that some
foremen of chit funds are reported to
use them to enable certain persons to
convert tax-evaded income into acco-
unted money. The Commission has
further observed that there is no firm
data to show the end-use of prize
amounts of chit funds, but from avai-
lable indications there appeared to be
little likelihood of the prize money
being put to productive use.

(c) Government have accepted the
recommendations of the Banking Com-
mission that a model law 'to regulate
chit fund business should be formula-
ted for adoption by all the States and,
pending that, the States which do not
have chit fund legislation may adopt
laws of other State Govts., wherever
possible, The Reserve DBank is
accordingly  taking steps to pre-
pare a model chit fund law.
The  Reserve Bank has als»
written to the Slate Governments.
Suggesting that if they do not have a
legislation to regulate chit funds, they
may examine the desirability of ex-
tending to their States the Iaws of
othey States which have such legis-
lation.

So far as the deposit accepting acti-
vities of chit fund companies are con-
cerned, companies conducting genuine
or customary chit funds as also those
conducting prize chits/savings sche-
mes|lucky draws are governed by the
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1
directions issued by the Reserve Bank
of India in terms of the relevant
provisions of Chapter IIIB of the Re-
serve Bank of India Act, 1834 In
ternis of these directions, such com-
panies cannot accept deposits in
excess of 25 per cent of their paid-
up capital and free reserves as re-
duced by the balance of loss, if any.

Government have decided m prin-
ciple that statulory powers may be
taken to prohibit  acceptance o1 de-
posits by all unincorpotated non-bank-
ing institutions and that the existing
statutes and directions thereunder
may be tightened. With a view to
examining this matter in depth and
to make specific 1ccommendations for
turther action, the Reseive Bank has,
since constituteq a Study Group,
whose deliberations are in progress.

Setling up of Commission Regarding
Dwindling of Governmeni Fundsg in
their Value

2046. SHRI N, K. SANGHI: Will
the Minmster of FINANCE be pleascd
to stale.

(a) whether Government have con-
+idered the desirability of sotting up
a comhussion 10 examine how the de-
ponsits 1n Government iunds hke the
Piovident Fund do not dwindle in
then value with increasing inflation:
and

(h) whether Government have exa-
mined the ewisting Chilean system in
this connection and o so, their reae-
tion i1n this reguzd?

THE MINISTER OF FINANCE
(SHRI YESHWANTLAO CHAVAN):
(a) WNo, Sir.

(b) The value guarantee technigques
introduced in some countries, includ-
ing Chile as per our information, are
not considered suitable for implemen-
iation under the prevailing conditions
in India.



Aleged Delay in Securing Finaneial
Sanctiong

2047. SHRI N. K. SANGHI: Wil
the Minister of FINANCE be pleased
to state:

{a) wheth~r lonz delay in securing
financial sanctions has been one of
the rcasons for significant fall in Cen-
tre's plan expenditure;

(b) what steps e being contem-
plated to streamline the present finan-
cial administraive machinery so that
each Minisiry is able to take decisions
of its own within the sanctioned
budgetary provi.ons; and

(c) the salient features of the steps
propesed to be tak2p in this regard?

THE MINISTER OF (FINANCE
(SHRI YESHWANTRAO CHAWAN):
(a) While there might be scope for
further improving the present finan-
cial and administrative machinery
for sanctioning Plan Projects and
scheme, 1l is not correct that under
delay in securing {inancial sanctions
has hampered progress of Plan
expenditure,

(b) and (c). Centain changes in the
present system of financial adminis-
tration are contemplated. These alm
at:—

(i) development of increased
capabilities in financial management
on the part of different Departments
of Government and ensuring that the
authority for taking decisions matches
wit’, the 1ponseibility for producing
results; and

(ii) simplification ang modernisa-
tion of procedures governing the inter-
nal working of Government Depart-
ments and agencies.
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Changeg in the Cotton Textile Pelicy

2050. SHRI RAJA KULKARNI:
Will the Minister of COMMERCE
be pleased to state the changes intro-
duced or proposed to be introduced
in the cotton textile policy in respect
of expansion, modernisation, invest-
ment and licensing to meet the
requirements of higher production of
cloth and yarn and to promote larger
exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): An integrated cot-
ton textile policy covering, inter-alia,
the aspects referred to in the question
is under formulation and is expected
to be announced soon.

Re-Structuring of Export Promotion
Council

2051. SIIRI RAMAVATAR
SHASTRI,

SARDAR MOHINDER SINGH
GILL:

Will the Minister of COMMERCE
be pleased to state:

(a) whethe; Government propose
to re-structurc the present Exporti
Promotion Council; and

(b) if so, the nature of changes pro-
posed to be made and the steps being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE): (a) and (b). There
are 17 different Export Promotion
Councils dealing with different pro-
duct groups. Government are not
contemplating any general re-struc-
ture of these Councils. However, fol-
lowing proposals are under considera-
tion:—

(a) to have a unified Council for
leather and leather goods by mer-
ging the Leather Export Promotion
Council and the Export Promotion
Council for Finished Leather and
Leather Manufactures;
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(b) to set up ‘Tobacoo Board' in
place of the present Tobacco Ex-
Jport Promotion Council.

Setting up Dry Ports in States/Union
Territories

2052, SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased
to state:

(a) the names of the States/Union
Territories which have approached
the Central Government for setting
-up of dry ports in their respective ter-
ritories;

(b) the names o* places where sug-
gestion for setting up dry ports have
‘been made; and

(c) the decision taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OFP COMMERCE (SHRI
A. C. GEORGE); (a) The State Gov-
ernments of Uttar Pradesh, Haryana,
Rajasthan and Bihar and Union Terri-
torv of Delhi have requested for sett-
ing up dry ports in their respective
States| Territory.

(b) Places suggested are Guldar,
Maripat and Mathura (UP), Palwal

(Haryana), Bharatpur (Rajasthan),
Patna (Bikar) and Tughlakabad
(Delhi).

(¢) This is under Government's con-
sideration.

Advances made by nationalised banks
<on preferential rate of interest in
Districts of Bihar

"2053. SHRI BHOGENDRA JHA:
‘Will the Minister of FINANCE
‘be pleaseg to state:

(a) the latest figure about the app-
lications received and payment made
on preferential rates of interest by
the nationalised banks in each of the
Districts of Bihar, particularly in the
Districts of Madhubani, Darbhanga,
Sitamarhi, Saharsa, Purnea, Samasti-
Pur and other Districts of North
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Bihar including number of applica-
tions pending with reasons therefor;
and

(b) the total amount granted and
total number of recipients in the
above districts of Bihar for small
soale industries and to unemployed
graduates and the number of appli-
cations pending disposal with reasons
therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The requisite informa-
tion is being collected to the extent
possible and will be placed on the
Table of the House.

Oredit advanced by nationalised and
private banks to wholesale traders

2054. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 1481 on
1st March, 1874 regarding bank ad-
vances to wholesalers and state:

(a) the latest position with regard
to the credits advanced by nation-
alised and private Banks to the
wholesale traders, particularly of
wheat, paddy and rice, sugar, cloth,
cement, oil seeds, and edible oil and
other essential commodities; and

(b) the ecstimated proportion of
black money invested in the wholesale
sale trade of these commodities?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The latest available information
as furnished by the Reserve Bank
of Indis, in regard to outstanding ad-
vances of scheduled commercial banka
against sensitive commodities, namely,
foodgrains (other than those covered
by food procurement agencies) ofl-
seeds, vegetable o0ils and vanaspati
and sugar, covered under the seslec-
tive credit controls of the Reserve
Bank of India is given in the annexed
statement. Similar information in
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rédpect of advances to trade against (b) The Government dp not have
stocks of ecement, cloth and other mny estimate refating to involvement
essential commodities which are not of black money in the wholesale trade
covered by selective credit controls, of the commodities mentioned in part

is not available (a).
Statement
As at the end of March 1974
(Provisional) (Rs in lakhs)
PUBLIC SFCTOR BANKS OTHER BANKS SCHEDULED COMMERCIAL
BANKS

Mills  “Others”Total Malls/ “Others” Total Mulls/ “Others” Total

Proce- Proce- Proce-

swung ssing ssing

units units units

& ind- & nd- & nd-

ustrial ustrial ustrial

sers users users

Foodgrunst 1976 12,18 3196 4,30 2,63 693 2408 1481 38,89

Onlseeds
Groundnat 443 §92 103§ 61 1,04 1,65 504 696 1200
Rapeseed/

Musta,d

seed 4,18 82 500 2 7 9 420 89 509
Vegetabl:

Oty
Ground-

nut ol 379 1,34 513 70 23 93 449 1,57 6.06
Rapeseed/

tard

Seed Oil 2228 18 246 5 25 30 2,33 43 2,76
Vanaspat 377 68 445 64 s 79 441 83 5:24
Sugar 10634 479 IILI3 1,96 63 2,59 10830 542 I13,72

TOIAT 1457 2§91 17048  B28 500 1328 15285 30,91 183,76

+F vcluding public sector food procurement advances

€ »
—Ad to wholesalers are included under the '‘Others
RS uh:vgﬂ?:cmdv:a‘;mﬁfmmthz ,mha%sm
a retayl traders, cooperatives, farmels and other born A
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Pliloutiles faced by Kmmgea Tea
Industry

2055. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMERCE be pleased to state:

(a) whether difficulties are
faced by Kangra tea industry;

(b) whether any steps have been
taken to help tea growers of Kangra
valley; and

being

(¢) if so, the brief outline of the
steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
sre not aware of any special difficulty
being faced by Kangra Tea industry.

(b) and (c). Tea Board is operat-
ing several schemes hike Tea Replant-
ation Subsidy Schemes, Tea Machi-
nery hire purchase Scheme and Re-
plantation Finance Scheme to help the
tea growers The benefits of these

echemes are also available to tea
growers of Kangra valley,
Wilg Life Sanctuaries
2036. PROF. NARAIN CHAND

PARASHAR: Will the Minister uof
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the number of Wild Life
Sanctuaries in India. Stale-wise.

(b) whether Government propose
to open more such sanctuaries during
the Fifth Five Year Plan; and

(e) if so, the sites selected for the
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) The pumber of
important National Parks/Wild Life

1540 LS—4.

Sanctuaries in the country, State-wise,
is ag under:—

Andhra Pradesh .
Assam .,
Bihar .

Maharashtra ] .
Gujarat , . . I
Himachal Pradesh

I

Jammu & Kashmir .
Kerala

Madhya Pradesh
Tamil Nadu | .
Manipur . .

.
EY

Mysore
Orissa

Punjsb .
Haryana . .

Rajasthan

e 1 &K & O

Uttar Pradesh .
West Bengal . . . 6

(b) and (c). This is a matter within
the purview of the State Govern-
ments,

. . 12

Revenue from fines imposed om per-
sons for smuggling goods at Delhi
Alrport

2057. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state the total
amount of earnings from the fines im-
posed on individuals found in posses-
sion of smuggled goods at Palam Air-
port, Delhi during the first six months
of 1974 month-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): The total amount
of earnings from the fines and penal-
ties imposed in respect of goods in
excess of the permissible limit af
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Palam Airport, Delhi during the first
six months of 1974 were as under:—

Month Amount
Rs.
January, 1974 .+« . 1,6685
February, 1974 . . 2,171,914
March, 1974 . . 2,15,160
Apnl, 1974 . . N 1,88,915
May, 1974" . " . . 224,275
June, 1974 . . . . 2,31,556

Report of Beach Research Develop-
ment Survey Team on Tourist
facilities at Goa

2058. SHRI VEKARIA:
SHRI D P JADEJA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the report of the
Beach Research Development Sur-
vey Team regarding the facilities to
be provided to tourists at Goa has
been received;

(b) if so,
thereof; and

(¢) what action has been taken
by Government on the recommenda-
tions made in the Repori?

the broad outlines

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) to (¢). The UNDP
Report on the Beach Resorts Survey
has been received in the Department
of Tourism. It is, however, being
treated as confidential until suitable
measureg are taken to prevent specu-
lation in land prices in the areas that
have been recommended for deve-
lopment,

Generally, the Report discusses
beach resort characteristics and eva-
luation rcriterls, makeg an aspessment
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of the beach areas surveyed; isditat-
ing development' toncepts igives an
overgll view of the market potential
of the beach areps surveyed:. indicat-
es the type and Quan of accom-
modation and other fac requir-
ed in these aréas and their phasing.
It gives an idea of the economics of
hotel operations, financial require-
ments and developmental incentlves
that could be provided, as also the
organisational structure required for
developmental implementation; em-
phasises the need for preparing mas-
ter plans of the beach areas for de-
termining land use and zoning, infra-
structural plang and for environmen-
tal control.

Opening of Offices of Industrial
Finance Corporation of India

2059. SHRI VEKARIA: Will the
Minister of FINANCE be pleased to
state:

(a) the number of oﬂic.es of Indus-
trial Finance Corporation in India
with their location;

(b) whether Government are con-
sidering to open more LFC, offices;
and

(¢) if so, the locationg selected?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢) In terms of section 1B of
the Industrial Finance Corporation
Act, 1948, the Industrial Finance Cor-
poration of India is required to estab-
lish its Head Office in Delhi and offi-
ces in Bombay, Calcutta, Kanpur and
Madras, and may, with the previous
sanction of the Industrial Dewvelop-
ment Bank of India establish officeg or
agencies in other places in India,

As on the 30th June, 1974, the Cor-
poration had 16 offices located in the
various States, in addition to its Head
Office at New Delhi The detalls re-
garding their location and the dates
from which they gtarted fimetioning
arp given in the attached Statement.
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Arrangements are underway to is hoped that it will etart function-
open another office at Nagpur and ft ing before the end of the year.
STATEMI NT
Office/Location Date from which Remarks
started franction-
— ing
Head Office :
1. New Delhi . . . . 1-7-1948
Regional Offices:
2. Calcutta . 9-10-1948
Changed into  *‘Regional
3. Bomba Office”  from Branch
. o 30-12-1948 Office with cffect from
F 1-9-1973
4. Madras . . 21-3-1950 J
Other Offices
§. Delhi Branch . % . . 25-3-1968 Changed nto “Branch
Office” from ‘Deltu
]t:_):visim’ with  effect
, rom 1-9-1973-
6. Gauhati . . . . . 17-5-1971 ’
7. Ahmedabad 18-8-1971
8. Hyderabad . 19-11-1971
9. Bhubaneshwar . . . 8-4-1972
10. Bangalore . . . . 25-5-1972
11. Kanpur . 29-7-1972
12. Patna 19~-8-1972
13, Chandigarh . " 9-7-1973
14. Bhopal . i 16-7-1973
15. Cochin. 1-R-1973
16. Jaipur . . . 3-10-1973
17 Poona i . 24-6-1974

The Procedure for Inspection of Frog
Legy

JANARDHANAN:

2060. SHR] C.
COMMERCE

Will the Minister of
be pleassd to state:

(l)wmharsovmenthwede-
cided to revise the procedure for
inspection of frog legs meant for ex-

ports in the light of the recent con-
troversy over the rejection of large
consignments by the United States;

(b) if so, the salient featurcs

thereof; and

(¢c) how the rejected consignments
were treated? .
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THE DEPUTY, MINISTER IN THE

Y OF COMMERCE (SHRI
A, C. GROEGE): (a) Yes, Sir.

(b) The revised procedure calls for
all the samples of frog legs (in full)
to be immersed in a medium which Is
tested for Salmonella contamination.

(c) some of the consignments of
frog legs have been successfully repro-

cessed in USA and released for sale
there.

Export of natural Rubber te Sudan
through S.T C.

2081. SHRI C, JANARDHANAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Kerala iState Coope-
rative Rubber Marketing Federation
has contracted to export 50 tonnes of
natural rubber to Sudan through
State Trading Corporation; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b)

The
Kerala State Cooperative Rubber
Marketing Federation has expo:ted

from Cochin in May, 1974, 50 tonnes
of natural rubber valued at Rs. 338
lakhg to Bata Nationalised Corpora-
tion, Khartoum, Sudan througt the
State Trading Corporation of India.

Loan from Holland

2062. SHRI MOHINDER SINGH
GILL: Will the Minister of FINANCE
be pleased to state:

(a) whether India has received a
loan of Rs. 260 million from Hol-
land; and

(b) it so, the areas where this loan
is to be utilised and the mode of re-
payment?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):

(a) The Netherlands Government
has pledged 2 non-project Loan of
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DA. 82 million (Ras. 2546 million at
Ul g rpte of Ra 100 LM, 3024y Ior
1974/75. An agreement in this behalf
is expected to be signed shortly with
the De Nederlandse Investeringebank

voor Ontwikkelingslanden N, V. The
Hague.

(b) The Loan is to be used for the
import of Dutch Goods and Services
and is repayable over a period of 30
years including an initial grace period
of 8 years. The Loan carries an inte-
rest rate of 2} per cent per annum.

Industrial Units in Kerala

22063 SHRIMATI BHARGAVI
THANKADPDPAN: Will the Minister of
FINANCE be pleased to state:

(a) the number of industrial units
sanctioned for bemng set up in Kerala
in the Public Sector during the last
three yeans;

(b) the critena for setting up such
units 1n different States; and

(¢) the places where they are pro-
posed to be set up and the extent of
State’s participation in them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

K R GANESH): (a) and (c). The
information is as follows"
1. Cochu Shipyard Cochin,
2 Newsprint Flant of Hin-
dustan Paper Corpn. Ltd  Velur.
3. Instrumentation Factory Palghat,
4. Expansion Project of
Hindustan Latex Ltd. Trivandrum
s. Printmg_ Machine Pro-
ject of HMT Kalamassert
6. Benzene Hexa Chlotide
Plant of  Hindustan
Insecticides Ltd. Alwaye,
There iz no State tiom

a~v of the investments in the aLove®
Projects.

(h) Normslly, Government's invest-
ments in industrial end al
venthires are made on techrio-econo-
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mic considerations. The ° Five-Year
Plans have also identified the need for
locating Central Government indus-
trial projects mn backward areas in
order to redress reglonal #mbalances.

bemand by Kerala for aifferent
Counts of Yarn

3064. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) what was the total demand by
Kerala for different counts of yarn
and to what extent it has been met
during the last two years; and

(b) whether a large number of
small wearers and factories in Kerala
have not been able to get the re-
quired quality of yarn and thereby
forced 1o close down their production
units?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE) (a) The requirement
of cotton yarn per quarter of weavers

74

in Kerala, as intimated by the Gov-
ernment of Kerala in April. 1073, was
ap under: —

Hankd

Count Group

upto 208 . . 8 7 lakh kgs.
21 10 408 . . 2 o lakh kgs.
41 & above | . 1 o lakh kgs.
Cones . . 3 6 lakh kgs.

A statement ghowing the allotments
of cotton yarn made to Kerala since
March, 1978, is attached. It may be
added that distribullon control over
cotton yarn was gradually withdrawn
from June, 1873, onwards and was
completely withdrawy, in March, 1974,
and that no allotments were made for
decontrolled counts, as these were to
be purchased entirely from the mar-
ket.

(b) The Central Government have
no such information.

Statement

Statement showng the allotments of yarn made to Kerala under the Starutory Yarn
Dustribution Scheme

(Figures in Lakhs kgs.)

Penod

Countgroup  Hanks Cones
L. .. I to 208 188 028
M‘mh’ 1973 21 to 408 [+] Gs 162
41 & above o028 052
TotaL . 378 242
« « « . Upto 1os 12 0'3;
AprilJune, 1973 . . s v - e
18 to 268 9 26 0’3
26 to 3 180 o
25 2 =
4 - ’ :
65 & above 083 oot
ToraL . 1426 | 44
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Period Chunt group Hanks Cones
July/September, 1973 . . . . + I8 to 25 6:04 144
26 to 33: 138 096
36 to 4 0457 o002

49 to 64s 1:266 Nil
65 & above 1-677 onu'z

ToraL 10' 80 2°44

Ny allotments were made dunng October/Decem
obuincdbytbemﬂhlpmthemm:('ﬂ adlemgfmpng:’

January/March, 1974 . . . .

Functioning of brancheg of Nation-
aliseq Banks in Quilon District of
Kerala

2085. SHRIMATI BHARGAVI
THANKAPPAN. Will the Minuster of
FINANCE be pleased to state:

(a) the total number of branches
of nationalised banks in Quilon Dis-
trict of Kerala State,

(b) the total amount of loans ad-
vanced hy them during 1873-74; and

(c) the particulars of the persons
belonging to various sectors receiv-
ing loans and the amount of loans
given to each category, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) As
at the end of June, 1974, there were
59 offices of the public sector banks
(including 28 of nationalised bamks)
functioning in Qualon District of
Kerala State,

(b) and (¢). The available informa-
tion relating to the total gmount of
loang advanced to various sectors by
public sector banks in Quilon District
of Kerala and outstanding as on the

1973, because of
and distribution ofy:;fr Sesers

1008 13°433 Niul,
last Friday of June, 1973 ig set  out
low:—
(Rs. in Crores)
—: ——
No. of Amount
Accounts
Agriculture  (inclu-
ding Plantat.ons) , 9568 109
Industry , 3666 2z 65
Trade 1129 114
Others 39208 4 66
ToraL [ s3sm 2954

fagre 3 w W w1 qmr s wen

2000 st wrsiwe fog :
o wefiwreraw oty :

w7 fewr it g Tt & wor
w4 fr:

(%) o v ot ¥ fgre ¥ gw
frrft whir & *1% o= wr qar sy
wr; W
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() werw: ey srfirrat & Farrrs
wrad aok fel a1 g FaN qATE A
W< frad sufimt ®) wroaa ) A
& ak?

few v § wew Wi ()
W W wWW): (%) W (W).
g, OR & 9 Y § oI gamrag
T qaw qzw 9T v@ & s

Bilateral Economic Cooperation bet-
ween India and West Germany

2067 SHRI M S SANJEEVI RAO.
Will the Mimister of FINANCE
be pleased to stale

(a) whether officials of his Mims-
try visted Bonn to discuss bilateral
Economic Cooperation for the year
1974-75; and

(b) if so0, a gist of discussions held?

THE MINISTER OQF FINANCE
(SHRI YESHWANTRAQ CHAVAN).
(a) and (b). Yes, Sir. An Indian Offi-
cial Delegation visited Bonn in July,
1974 to discuss development assistance
from the Government of the Federal
Republic of Germany to India for
1974-76 At the conclusion of the dis-
cussions, an agreement was signed
between the two Governmentg on the
8th July, 1974, under which the Gov-
erpment of the Federal Republic of
Germany will extend to India for the
financial year 1974-75 financial assise
tarice of DM 360 million (equivalent
to about Rs 112 crores at the current
rite of exchange). Detalls of this
agreement and the discussions in
Bonn were contaned in a Press Re-
leage issped by the Gavernment of
India on the 10th July, 1974. A copy
of this is placed on the Table of the
House [Plaged in Library. See No
LT 8154/74).

Purchase of Cotton by State Agencies

2068 SHRI MADHU LIMAYE
Will the Mimister of COMMERCE
be pleased to state:

(a) whether there 18 an all India
policy with regard to purchase of col-
ton by State agencies—monopoly pur-
chase or otherwise this yeat;

(b) the broad outhines of this policy,

(c) whether any all India suppcrt
prices or State-wise support prices
have been fixed for dufferent vanet-
1es of cotton; and

(d) uf go, the broad features there-
oI?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE). (a) and (b). With
the exception of Maharashtrq State
where the State Government has re-
mntroduced the Monopoly Purchase
Scheme under the Maharashtra Raw
Cotton (Procurement Processing and
Marketing) Act, 1971, no other State
has introduced a scheme for mono-
poly procurement of cotton during the
coming cotton season. In the gther
States, purchases of raw cotton are
being made by the Cotton Corporation
of India The extent and scope of
their ‘pyrchase operations for 1874-
75 are under consideration.

(e) Support prices for Kapas for
the cotton year 1974-75 have not yet
been announced

(d) Does not arise

Evasion of Excise Duty on Tobacco in
Gajarat

SHRI MADHU LIMAYE:
FINANCE

2069
Will the Minister of
be pleased to state:

(a) whether Government have re-
ceived communications from Anand
and other areas of Gujarat In regard
to evasion of excise duty on tobaces;
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(b) whather any allegations have
been made against the Central Excise
Officers in this regard;

(¢) the nature of the
and

(d) the action taken by
memt in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
K. R, GANESH): (a) and (b), Yes,
Sir.

(c) The main allegations are (i)
fake destruction of tobacco for evad-
ing excise duty, (ii) Failure to carry
out prescribed checks by officers such
as verificadion of stocks ete, (ii)
Manipulation of accounts by dealers.

(d) After conducting departmental
investigations, some cases were refe-
rred to the C.B.I. who have since re-
gistered regular cases against two
officers, Departmental enquiries are
also in progress in certain cases,

allegations;

Govern-

Renewal of Old Trade Marks by
Various Companjes

2070, SHR] MADHU LIMAYE:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceived any information that some
foreign companies, their branches and
subsidiaries have appded for the re-
newal of the use of their trade marks;

(b) whether such applicationg are
pending before the various depart-
ments, including Reserve Bank and
Directorate General of Technical De-
velopment; and

(c) it so, whether Government pro-
pose to refuse renewal of the use of
foreign trade marks hereafter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,
m -

(e) Applications for the renewal
of the use of foreign Trade Marks
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for eale of goods in India are gene-
rally refused, if they are not in the
interest of the general public and the
development of indigenous industry.
Where the above conditions do net
exist, but if there is a provision in the
agreement between the Proprietor of
the Trade Marks and the Registered
User for the transmission of moneys
outside the country, such cases are
not registered until and unless permi-
ssion of the Reserve Bank of India for
such transmission out of the country
is produced.

Export to the United Arab Emirates

2071. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE
be pleased to state;

(a) whether India has decided to
increase its exports to the TUnited
Arab Emirates; and

(b) if so, the broad outlines there-
2f?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Qes, Sir.

(b) Several Commodities such as
engineering goods, building matenal,
tea, sugar, Basmati rice, meat, fresh
truits and wvegetables, etc. have been
identified as having potential for ex-
ports to this region and efforts are
being made to step up their exports.
Possibilities of participating In indus-
trial and development projects in the
United Arab Emirates by wey of sup-
ply of machinery and equipment,
technical know-how and consultanty
services are also being pareued.

Request from West Bemgal Govern-
meni to ban Private Trading ia Raw
Jute

2072. S8HRI C. XK. CHANDRAPPAN:
Will the Minister of COMMERCE
be ?Ieued to state:

(a) whether West Bengal Govera-
ment has suggested that the prive of
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raw jute be fixed around Rs, 200 per
quintal;

(b) if so, the decision of the Centre
thereon;

(¢) whethey West Bengal Govern-
ment has requested the Centre to ban
private trading in raw jute; and

(d) if so, the reaction of Govern-
ment thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) On the recommendations of the
Agricultural Price Commission Gov-
ernment have decided to fix statutory
minimum prices of raw jute for 1974-
75 season uniformly for all up-country
markets at Rs. 125/- per quintal on
Assam Bottom basis.

(c) Yes, Sir.

(d) It is envisaged that over a period
of time the bulk of the raw jute trade
will be taken over by the Jute Cor-
poration of India.

Location of Institute of Tourism

2073. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether the blue print of the insti-
tute of Tourism with its location has
been finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SH1I): Based on the Report of the UN
Expert and the recommendations of
the Working Group set up to examine
this Report, the project proposal is be-
ing drawn up for obtaining a formal
clearance of the Government for set-
ting up the proposed Institute of
Tourism. The Government of Karna-
takis has been approached for making
avaflable suitable premises for hous-
“h:'ﬂn Institute of Tourism at Banga-

Assistance to Man-made Fabric Indus-
try by Markeling Development Fund

2074. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of COMMERCE
be pleased to state;

(a) whether cash assistance is sanc-
tioned from the Marketing Develop-
ment Fund to the man-made fabric
industry which is a non-traditional
item of export; gnd

(b) 1f so, the purpose for which the
assistance is given and the quantum
of assistance sanctioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) No, Sir.

(b) Does mot arise.

Plan of LF.C. to open its Offices at
Poona and Nagpuar in Maharashira

2075. SHRI ARVIND M, PATEL:

Will the Mmster of FINANCE
be pleased to state:

(a) whether the Industrial Finance
Corporation has plans to open offices

at Poona and Nagpur in the State of
Maharashtra; and

(b) if so, when the offices will start
functioning?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Finance
Corporation of India has already
opened its office at Poona which starteg
functioning with effect from the 24th
June, 1974, Arrangements are under-
way to open another office of the cor-
poration at Nagpur and it i hoped
that it will gtart functioning before
the end of the year.

LY
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Report by the Team appointeq to
Asoess the Resourtes Position for

2076. SHRI ARVIND M, PATEL:
Will %the Mnister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment have deputed an official team to
visit Kashmir to assess the resources
position for the current year;

(b) if so, the salient features of the
report submutted by the team to the
Central Government; and

(¢) whether such teams will be sent
to all the States to assess the resourc-
es available for the implementation of
the annual plan 1974-757

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) The Team’s Report is awaited,

(¢) Discussions are underway with
other States in regard to the resources
available for implementation of their
annual Plan 1974-75 and their add:-
tiona] resource mobilisation efforts,

Construction of Building for Office of
CDA, Patna

2077. SHRI RAMAVATAR SHAS-
TRI:; Will the Minister of FINANCE
bg pleased to state;

(a) when will the construction of
the building for the office of C.DA.,
Patna start; and

(b) the steps Government have
taken to take possession of land al-
ready allotted by the Government of
Bihar for the building project?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI XK.
R. GANESH): (a) gnd (b). The Bihar
Government have not sg far been able
to hand over vacant possession of the
land, because of encroachment of
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portions thereof by squatters. The
question of eviction of these squatters
was taken up with the State Qovern-
ment at high level, and is engaging
theirr attention. Construction of the
building can be undertaken only when
the land for the purpose is available,
Government is seized of the matter,

Decentralisation of Textile Indusiry

2078, SHRI ISHAQUE SAMBHALI:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Governments
have demanded decentralization of the
textile industry; and

(b) 1if so, the broad outlines thereof
and Governments response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
A. C. GEORGE): (a) No, Sir.

(b) Doeg not arise.

Commitiees set up to review demands
under plap and non-plan expenditure

2079. SHRI D. B, CHANDRA
GOWDA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Planming Commission
has set up two high level committees
to review the demand on plan and
non-plan expenditure in order to con-
tain inflation and mnot tp permit any
increase in the deficit of Rs. 125 crores
envisaged in the Union Budget for
1874-75; and ' f‘

(b) if so, their duties and functions
and the ime by which they are likely
to submit their reports?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). In orger
to suggest possible economies in Gov-
ernment expenditure in the comtext
of the inflationary situation prevailing
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in the country and in an effort to
contain defieit financing within the
budgeted amount, two Teams of Sec-
retaries were set up by the Ministry
of Finance to review respectively the
Plan and non-Plan budgets of the
Central Ministries/Departments and to
report to Government. The sugges-
tions of the Teams made so far are
under consideration of Government.

Shortage of Viscose Filament Yara in
Tyre and Textile Industries

2080. SHRI G. Y. KRISHNAN:
SHRI K. MALLANNA:

Will the Minister of COMMERCE
be pleased to state;

(a) whether Government are aware
that the tyre industry as also the tex-
tile industry using viscose filament
yarn would be badly affected by
shortage of yarn in the next few
months as the few units in the country
producing these yarns are facing acute
shortage of imported pulp; and

{b) if so, the steps Government have
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) There is a world shortage of
rayon and tyre grade pulp. However,
about the one-third of our require-
ments have already been covered by
erders and efforts are being made by
S.T.C. to locate further supplies wher-
ever possible.

Adulterated Tea in North Bengal

2081. DR. RANEN SEN: Wil the
Minister of COMMERCE be pleased to
state: 0 '

(8) whether adulterated tea is being
widely sold in different markets of
North chgnl. and the health inspec-
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tors of the State and Central Govern-
ment posted in this area did not send
any report to the Tea Board; and

(b) if so, the facts thereof and the
action taken thereon?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The
pumber of cases of adulteration of tea,
as well ag the guantities involved
therein, detected by the Health
Authorities, Tea Board and the Police
have not been large. Machinery for
detection and prosecution exist under
the “Prevention of Food Adulteration
Act 1954" and “Tea Waste (Control)
Order 1859".

Uneconomic Tea Estates in Assam

2082. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether umeconomic tea estates
have been increasing in Assam; and

(b) if so, the salient features there-
of and the steps being taken to make
them economic?

THE DEPUTY MINISTER IN THE
MINISTRY OF. COMMERCE (SHRI
A C. GEORGE): (a) Government
have no information,

(b) Does got arise.

Amount Earned on Export of Sugar

2083. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE
be pleased to state the total amount
earned during the current year on ac-
count of sugar exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Sugar valued at
about Rs, 48.5 crores has so far been
exported in the current financial year.

i
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, S8ir. The Development Luan
Agreement ig for Swiss Francs 36 mil-
lion and the Transfer Credit Agree-
ment is for S'F. 556 million, which cor-
respond approximately to Rs 8.75
crores and Rs 13.75 crores respec-
tively.

(b) Yes, Sir.

(¢) The broad description of Swiss
capital goods which can be imported
under the Transfer Credit is—

(i) Electrical & Electronics;
(ii) Machine Tools;

(ii1) Textile Machinery;

(iv) Equipment for Foodstuff and
Chemical Industry;

(v) Loading and Miscellaneous
egquipment,

(vi) Components for Swiss Indian
Joint Ventres and lirence
agreements.

Expansion of Banking System in
Rural Areas

2082. SHRI RAJDEO SINGH Wil
the Minister of FINANCE be pleased
to state:

(a) whether the expansion of Bank-
ing system in the rural areas has gone
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up by 51 per cent since nationa-

lisation;

(b) if so, whether marginal farmers
have been benefited from the said ex-
pansion; and

(¢) whether other classes of farmers
too have derived benefits from these
branches of banks?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) Of the 8615 bank offices added to
the branch net work between nationa-
hisation and end-June, 1874, 4315 were
located in rural areas. Thus, the pro-
portion of additional offices opened in
rural areag to the total number of ad-
ditional offipes works out to B0 per
cent

(b) and (c¢) The outstanding advan-
ces of public sector banks as direct
finance to agriculture increased from
Rs 40 crores covering, 1,60,020 borro-
wal arcounts as at the end of Jume,
1969 to Rs 270 crores covering 11,46,
959 bonrrowal accounts as at the end
of March, 1973 As will be seen from
the following figures giving the break
ur of the outstandings according to
s1izé of holdings of the borrowers, 26
per cent of the amount outstanding
and 56 per cent of the number ~f ac-

unts relatcd to farmers with hold-
mngs of 5 acres and less

Public Sector Banks Direct Advances to

Agriculture as on March, 30, 1973.

Size of Holdings No. of Amount Holdingwise %, to
Accounts  outstanding total

(Rs. Crores)  No. of Amount
Accounts  outstanding
Upto 2+§ acres . . . 100219 268 337 11°2
Above 2 § acres but upto 5 auTes 211368 5 I 23°3 148
Above § acres but upto 10 acres 182043 496 201 20°8
Abowe 10 acres . 213818 126-8 235 5§32
TorAL : . ) 907478 2388 1000 100°0

Nor Holdmgwiat break-up excludes sdvances for allied agriculttrral activities like

poul

239,481 accounts.

farming, piggery, etc. which smounted to Rs. 32 crores, covering
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Disttibution of Profity by Companies

2088. DR. H. P. SHARMA: Wil
the Minister of FINANCE be pleased
to state: Ak ;)

(a) what percentage of the net
profits after tax had been gdistributed
by all the companies in the country
taken together during the past three
years; and

{b) what percentage of the face
value of the shares did this distribu-
ted profit constitute during each of
these years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The required daia
in respect of all the companies in the
country are not available. However,
according to a study made by the
Reserve Bank of India in respe:t of
1650 medium & large public limited
companieg (each with a paid up capi-
tal of Rs. 5 lakhs and above) which
account for over 85 per cent of the
total paid up capital of all non-Gov-
ernment public limited companiez at
work as on March, 1971, the pogition
is ag under:—

Percentage  of  the

net profits after
Years tax  distributed by

the companies

1970-71 . . . 44 %
1971-72 . . . 45 %,
1972-73 . . 49 9%

S —— o —

(b) As percentage of the face value
of the shares, the distributed profits
canstituted about 9.4 per cent in 1970-
71, 8.5 per cent in 1971-72 and 9.0 per
cent in 1972-78 during each of these
years.

Solled Currency Notes

2095. SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether soiled currency notes
are refused in rural markets and
even in banks;

(b) whether instructions have been
or will be issued to all banks to ac-
cept soiled notes for exchange pur-
poses;

(¢) whether various wrong prac-
tices by banks, like stitching of and
writing on currency notes render
currency noter unusable;

(d) if so, whether such practices
are proposed to be prohibited; and

(¢) the steps taken or proposed
by Government for replacement of
soiled and unusable currency notes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHEI X
R. GANESH): (a) In view of the
limited availability of fresh motes,
there has been some deterioration in
tho quality of the notes in circulation
and some complaints about the non-
acceptance of badly soiled notes by
1anks or other wvoarties have been
received,

(b)Y Facilities have already been
provided for the exchange of soiled
and slightly muttlateg notes at the
Reserve Bank of India and its agen-
cies All the commercial banks in the
nublic sector. the Railways and the
Posts and Telegraphs Departments
have recently becen asked to receive
in ordinary course of business notes
which are soiled or slightly mutilated
hut otherwise genuine, in order that
the inconvenience to the members of
the public may be reduced.

(c) and (d). The stapling or stitch-
ing of packets containing currency
notes is unavoidable. Writing on cur-
rency notes are not sgp common as to
reduce very appreciably the extent to
which notes can be used again. While
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
ta) Yes, Sir. The Development Luar
Agreement ig for Swiss Francs 35 mil-
lion and the Transfer Credit Agree-
ment is for S'F. 55 million, which eor-
respond approximately to Rs B8.75
crores and Rs. 13,75 crores respec-
tively.

(b) Yes, Sir.

(c) The broad description of Swiss
capital goods which can be imported
under the Transfer Credit is—

(i) Electrical & Electronies;
(ii) Machine Tools;
(iti) Teytile Machinery:

(iv) Equipment for Foodstuff and
Chemical Industry;

(v) Loading and Miscellaneous

equipment,

(vi) Components for Swiss Indian
Joint Ventres and licence
agreements.

Expansion of Banking System in
Rural Areas

2092 SHRI RAJDEO SINGH- wnll
the Minister of FINANCE be pleased
to state:

(2) whether the expansion of B inh-
ing system in the rural areas has gone

—— e e - -
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up by 51 per cent since nationa-

lisation;

(b) if so, whether marginal farmers
have been benefited from the said ex-
pansion; and

(¢) whether other classes of farmers
too have derived benefits from these
branches of banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Of the 8815 bank offices added to
the branch net work between nationa-
lisation and end-June, 1974 4315 were
located in rural areas. Thus, the pro-
portion of additional offices opened in
rura] areag to the total number of ad-
ditional offipes works out to 50 per
cent.

(b) and (c). The putstanding advan-
ces of public sector banks as direct
finance to agriculiure increased from
Rs 40 crores covering, 1,60,020 horro-
wal accounts as at the end of Jume,
1969 to Rs 270 crores covering 11,48,
959 borrowal accounts as at the end
of March, 1973 As will be seen from
the following figures giving the hreak
ur of the outstandings according to
size of holdings of the borrowers, 26
per cent of the amount outstanding
and 56 per cent of the number ~f ac-

unts relatcd to faimers with hold-
mgs of 5 acres and less

Public Sector Banks Direct Advances to

Agriculture as on March, 30, 1973.

Holdingwise 9% to
total

Size of Holdings No. of Amount
Accounts  outstanding
(Rs. Crores)  No. of Amount

Accounts
Upto 2-5 acres . . . . 200219 268 331 11-z
Above 2 5 acres but uptn § ac'es 211368 351 233 14'8
Above § acres but upto 10 acres 182043 49'6 20°1 20°8
Above 310 acres . . 213818 126-8 235 £3°2
TorAL : . . . « 907478 238'8 10070 100°0

Note - Holdingwise break-up excludes rdvances for allied sgricultural activities like
farming, piggery, etc. which amounted to Ra, 32 crores, covering

poultry
239,481 accounts



a

93 Written Answers SRAVANA 18, 18868 (SAKA) Written Answers o4

Distribution of Prefits by Companies

2003, DR. H. P. SHARMA: Wil
the Minister of FINANCE be pleased
to state: L

(a) what percentage of the net
profits after tax had been distributed
by all the companies in the country
taken together during the past three
years; and

(b) what percentage of the face
value of the shares did this distribu-
ted profit constitute during each of
these years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The required daia
in respect of all the companieg in the
country are not available. However,
according to a study made by the
Reserve Bank of India in respect of
1850 medium & large public limited
companies (each with a paid up capi-
tal of Re 5 lakhs and above) which
account for over 85 per cent of the
total paid up capital of all non-Gov-
ernment public limited companiez at
work as on March, 1971, the position
is ag underi—

Percentage  of the

net profirs after
Years tax  distributed by

the companies

1970-71 . . . 44 %
1971-72 . . . 45 %
1972-73 . . 49 %,

- — - - ——— e = I

(b) As percentage of the face value
of the shares, the distributed profits
canstituted about 9.4 per cent in 1970-
71, 9.5 per cent in 1971-72 mnd 9.9 per
cent in 1972-78 during each of the:ze
years. '

Soiled Currency Notes

2095. SHRI SAMAR GUHA: will
the Minister of FINANCE be pleased
to state:

(a) whether soiled currency notes
are refused in rural markets and
even in banks;

(b) whether instructions have been
or will be issued to all banks to ac-
cept soiled notes for exchange pur-
poses;

(c) whether wvarious wrong prac-
tices by banks, like stitching of and
writing on currency notes render
currency notes unusable;

(d) if so, whether such practices
are proposed to be prohibited; and

(e) the steps taken or proposed
by Government for replacement of
soiled and unusable currency notes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHEI ¥
R GANESH)' (a) In view of the
limited availability of fresh notes,
there has been some deterioration in
the quality of the notes in circulation
and some romplaints about the non-
acceptance of badly soiled notes by
tanks or other woarties have bheen
received.

(h) Facilities have glready heen
provided for the exchange of soiled
and slightly muttlateg notes at the
Reserve Bank of India and i*s agen-
cies  All the commercial banks in the
nublic sector. the Railways and the
Posts and Telegraphs Departments
have recently been asked to receive
in nrdinary course of business notes
which are soiled or slightly mutilated
but otherwise genuine, in order that
the inconvenience to the members of
the public may be reduced.

(c) and (d). The stapling or stitch-
ing of packets containing currency
notes is unavoidable., Writing on cur-
rency notes are not 8p common as to
reduce very appreciably the extent to
which notes can be used again. While
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any writing, branding or other inserip-
tion on a nate, which ig still usable s
intended to be discouraged to the ex-
tent possible, the question of prohibi-
ting such practices except Lo the ex-
tent already provided in the Legal
Tender (Inscribed Notes Act), 1064
does not arise and is not practicable.

(e) Government, in consultaticn
with the Reserve Bank of India, are
taking steps to increase the availahle
cepacity for the printing of Currency
and Bank Notegs and the production
of Currency and Bank Note paper
within the country and also to import
some limited quantities of Currency
and Bank Note paper with a view
to increasing supplies of fresh notes
in the very near future

Steps to check smuggling

2096. SARDAR SWARAN SINGH
SOKHI:

SHRI NAWAL KISHORE
SHARMA:

DR. H P. SHARMA:

Will the Minister of FINANCE
be pleased to state:

(a) whether wndespread smuggling
1g Boing on in the coastal area of
Daman in South Gujarat of Contra-
band commodities by women smug-
glers, who travel hy laxies and lux-
urious limousines;

(b) whether women smugeglers are
accompanied by their companions,
who for the duration of business are
introduced as “husbands” and these
professional] husbands divorce their
wives afterwards; and

(e) if so, what steps Government
propose to take against such smuge~
gling by these women smugglers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. GANESH): (a) Coastal area of
Daman in South Gujarat is, no doubt,
a hot bed of smuggling activities. In
some cases, women have also been
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caught with smpuggled goods while
travelling in State Transport Buses or
in Taxies. There ls, however, noth-
ing to suggest that women are sngaged
in widespread smuggling in that area.

(b) No such fhstance hag come to
the notice of the Customs authorities,

(c) To check smuggling by women
smugglers, the officers at the check
posts and on Road Block dutlesg ar-
range for search of ladies with suspi-
cious movementg with the h-lp of lady
inspectors and lady searchers,

wr ofr & Wi A & wrow det #
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2097. ot W W wEwT:
T fea A @@ Ty #r gor w40
nh-ln.

(%) =av s afir & s & wror
Fw1 & e =T 2 & fyg Tarfer aade
T ozq TG 2

(W) ¥ §EET (@ FRA AN
ofn ¢ «n ST Fear sAT & WIR

(w) % ¥ whrfesaar «t feafar
¥ guT w1A ¥ g s oo R
TR’

farer st (sft ererereTe www)
(%) wd-maeqr ¥ wEr edfE 9
e afefeafy & wad ¥ o o
e % froa fasare &1 T & @R
g Feord $% grar o xgor Ay weendy
ot Y & FuH I ¥ wry v fin de
Iry oA & wrar ¥ mer fad wd
foadt fir fafaw Gai * e gady
wAEeaTH & e §)



97 Written Answers SRAVANA 18, 1806 (SAKA) Written Answers 98

() &C (v). quife g st cew | Control of 8

arFA ST R A ge saT g g |
afer sqqies aifafoqs aa1 & 39 '
o®T FH A Siaaw wgAi oar oy 31
T W A gt wE 1A 9T fade
®T4i 2 (owk g ot W7 ¢ R o
frgat fear wrar & 1 qEesdfa &
<ETal ® ey F fAQ AR W@
asqRr failr Jarar ¥ smity w9t w1
AT AT T BT &Y F SqTS FY I HAT
s & wdy @

Comnstruction of Building for Reserve
Bank of India at Bombay

2098, SHRI VAYALAR RAVI:
Will the Minister of FINANCE
be pleased to state:

(a) what progress has been made
in the consiruction of a separate
building for the Reserve Bank of
India at Bombay;

(b) whether Government have no-
ticed that the Reserve Bank authori-
ties are slowing down the construc-
tion of the new building in order to
help the owners of the present build-
ing which has been taken on rent;
and

(c) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) It is presumed that ithe Hon'ble
Member has in mind the multi -storey-
ed building which the Reserve Bank
ig putting up on the land in the Mint
Compound given to it by the Central
Government. The Reserve Bank has
reported that the excavallon and the
disphragm wall wbrk of the building
has been completed and that the work
pertaining to the foundatioan of the
building, which is in progress, is ex-
pacted to be completed by the end cof
thig year.

(b) No, Sir.

(c) Does not arise.

1540 LS—b.

peculative Purchase of
Cotton

2099, SHRI VASANT SATHE:
Will the Minister of COMMERCE
be pleased to state.

(a) the broad outlineg of the steps
taken/proposed to be taken for con-
troling speculative purchases of cot-
ton to protect the interest of produc-
ers and consumers;

(b) whether there iz a proposal for
imposgition of cess op, the finer varie-
ties of cloth to subsidise standard
cloth for the benefit of masses;

(c) if so, the broad features there-
of; and

(d) the steps taken for rational
and adequate arrangements for dis-
tribution of the standard cloth to de=-
serving consumers at retail level?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 'The validity
period of Non-Transferable Specific
Delivery contracts has been brought
down from three months io ane month
excluding the month of contract.
This is in addition to stock limits on
cotton imposed by the Government
on the mill-sector and credit restric-
tions imposed by the Reserve Bank
of India.

(b) No, Sir.

(c) Du' not arise.

(d) Existing arrangements for dis-
tribution of controlled cloih envisage
lifting of cloth from the mills by the
National Consumers’ Cooperative Fe-
deration and its onward distribution
through a cooperafive network going
down to the level of primary societies.
Ten per cent of the production can be
sold through mills’ retail shops. Efforts
are being made to strengthen these
arrangements. In consultation with
State Governments guidelines have
been laid down for the distribution ol
controlleg cloth. These include ar-
rangements for ensuring regular sup-
Ply in rural areas, and distribution on
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the basis of ration cards, with parti-
cular emphasis on the lower income
groups.

Bank expansion in Rural/Back“ard
Areas during Fifth Plan

2100. SHRI VASANT
Will the Minister of
be pleased to state:

SATHE:
FINANCE

(a) whether the public sector banks
have failed to remove regional dis-
parities in the course of spread of
banking and that extension of bank-
ing to relatively backward and rural
areas has not received adequate at-

tention to facilitate faster develop-
ment of these areas;
(b) if so, whether Government

have conceived 5 special programme
for bank expansion in rural fback-
ward areas for the Fifth Five Year
Plan; and

(c) if so, the salient features there-
of?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) to (c). Since nationalisation one
of the policy obJectlves pursued by
the public sector banks has been the
removal of regional imbalances in the
availability of banking facilities. As
a result of this policy, the number of
bank branches at rural centres has
ncreased from 1860 as on the eve of
nationalisation to 6175 as at the end
of June, 1974. Of the additional 4315
offices opened at rural centres by all
commercial banks, 3587 were by the
public sector banks. Data on State-
wise distribution of branches of com-
mercial banks and their average popu-
lation coverage as on the eve of bank
nationalisation and as at the engd of
June, 1974 set out in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-8155/
74], show the extent of progress
made towards enlarging the branch
network of banks in the e]atively
underbanked States of Assam, ‘Bihar,
Jammu & Kashmir, Madhya Pradesh,
Orissa and Uttar Pradesh
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Reserve Bank of India has advised
the banks to continue to give special
attention to rural gnd backward areas
while® formulating their three-year
rolling plans of branch expansion.

Bankg caught up in Resources Squeeze

2101. SHRI VASANT SATHE:
Will the Minister of FINANCE be
pleased to state:

(a) whether major commercial
banks are currently caught up in a
resources squeeze obliging them for
lack of lendable funds and to halt
expansion of credit to some borrowers
in the commercial sector: and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) In the context of the presen: in-
flationary conditions in th2 eccnomy
and having regard to the treiids in the
matter of growth of deposits, the Re-
serve Bank of India have taken a
number of measures to contaip the
size of credit expansion by banks
within the quantum warranied Ly the
genuine productive requirements of
varioug sectors.

(b) Government are ‘in agreement
with the credit policy currently being
pursued by the Reserve Bank of India.

Andrew Yule and Company

2102. SHRI S. N. MISRA: Will the
Minister of FINANCE be pleased o
state whether any progress has since
been made in the wverification of the
assets and investments of Andrew
Yule and Company Limitedq with a
view to take-over of the company?

THE MINISTER OF STATE IM
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): The verification of
the assets and investments cf Andrew
Yule & Co. Ltd., hag been completed
by National Industrial Development
Corporation Ltd., a Government of
India Undertaking. .



101

Steps to check evasion of Iacome-tax
by self employed individuals

2103. SHRI NAWAL KISHORE

SHARMA:
SHRI M. M. JOSEPH:
SHRI PILOO MODY:

w

Will the Minister of FINANCE be
pleaseq to state:

(a) whether a large number of self
employed persons such as doctors, law-
yers, contractors and other catego:ies
in the country whose monthly incomes
come under purview of Income-tax are
evading the payment of Income-tax:
and

(b) if so, the steps being taken by
Government to put an end to the tax
evasion by these professionals?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) As per reporis
received from Commissioners sll over
the country, many professiona: persons
registered with the respective nrofes-
sional bodies/associations are not he-
ing assessed to tax. It has, however,
‘to be noted that some of these persons
‘are assessed to tax at places different
from the place where their names are
registered with professional bodies.
‘Moreover, some of these professional
persons are assessed to tax as salaried
employees in respect of the salary

income. :

(b) Commissioners of Income-tax
have been asked to launch an gall out
.drive to collect necessary information
:about’ the names and addresses of all
self-employed persons such as law-
yers, doctors, chartered accountants,
architects and contractors. and bring
such of them ag are having taxable
income and not already on the regis-
ters of the Income-tax Department,
into the tax net. The survey opera-
tions are also being intensified.
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Increase in Release Price of Coffee

Seeds
2104. SHRI NAWAL KISHORE
‘SHARMA.:

SHRI JAGANNATH MISHRA:

Will the Minister of COMMERCE

be pleased to state:

(a) whether Government have decid-
ed to increase the release price of
coffee seeds;

(b) if so, the facts about the increas-
ed price together with the reasons
therefor;

(c) whether there is any proposal
under the consideration of Govern-
ment for further increase in the price
of coffee; and

(d) the steps being taken by Gov-
ernment to increase the production <f
coffee and setting up of new cofiee
gardens on the pattern of tea gardens
and planting of new bushes in place
of old and worn out ones?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c¢). In view of the increase
in labour wages and price of some
inputs, the reserve price for pool sales
of coffee has been raised 1o Rs. 425
per point pending a study of cost of
production of ccffee;

(d) The Coffee Board is operating
schemes under which financial and
cther assistance is extended to coffee
growers for—

(i) Intensive cultivation;

(ii) Equipment and machinery on
hire purchase terms;

(iii) Annual working capital;

(iv) Replanting areas under old
iuinéconomic coffee plants; and

{v) Sinking wells and othe; deve-
lopmental measures.
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Increase In Rate of Inferest of Deposita
in Nalionalised Banks

2106, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to siate:

(a) whether there has been any in-
erease in the rate of interest on depo-
gits in the nationalised banks since
nationalisation:

(b) if 80, the nature of the increases
made in the rate of interest alongwith
the dates; and

(c) whether there is any proposal to
Increase this rate as incentive to de-
posits mobilisation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The increase in interest-
rates on deposits of scheduled com-
mercial banks, including nativnalised
bankg since nationalisation are given
in the Statement laid on the Table of
the House. [Placed in Library. See
No. LT-8156/74].

(e) As the rateg of interest pajable
on certain classes of deposits by sche-
duled commercial bankg were stepped
up only recently, viz, wef July 23,
1874, there is at present no proposal
to further enhance the rates

Setting up of Dry Port in Delhi

2108. SHRI 8. N. MISRA: Will the
Minister of COMMERCE be pleased to
state:

(a) the amount so far spent by Gov-
ernment on the survev and other ex-
penditure on the proposal fcr setting
up of a dry port in Delhi; and

(b) the time by which the dry po:t
will be sent up in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Ag the major
exercise for formulating the proposal
was done by an Inter-Ministerial
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Working Group, there was no expendi-
ture as such. However, at 5 later
stage, a study wag entrusted to the
Indian Institute of Foreign Trade and
they were expected to charge about
Ry 3,000.

(b) The proposal is under active
consideration of Government.

Foreign Exchange earneg by Hotels

2107, SHRI BIRENDER SINGH
RAQ: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the amount of foreign exchange
earned by public ang private sector
hotels during the last one year;

(b) whether therg have been com-
plaintg about the leakage of foreign
exchange from this source; and

(¢) what measures Government
have takep or propose to take to
check leakage and increase foreign
exchange earnings from this source?

THE MINISTER OF BSTATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) During the period
April 1973 to March 1974, hotals in
private and public sectors, have sur-
rendered foreign exchange worth over
Rs. 7.17 crores to the Reserve Bank
of India.

(b) and (c). No specific complaints
about the leakage of foreign exchange
has been receiveq in the Department
of Tourism, With the introduction of
the Scheme of compulsory payment of
hotel bills in foreign exchange by non-
residents (other than exempted cate-
gories) from November 1972, earnings
in foreign exchange from hotels have
shown a considerable increase, and
leakage hag been minimised. There
hag been an increase of nenrly 300 per
cent in the collection of foreign ex-
change receipts from the hotelg since
the introduction of the =cheme.
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Majority Foreign Equity participation
for 100 per cent Exporting Firms

2108. SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE
be pleased to state:

(a) whether any decision has been
taken to allow majority foreign equi-
ty participation for 100 per cent ex-
porting units; and

(b) if so, the main features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Majority foreign equity
participation is permissible 1n case of
100 per cent export-orientedq units
depending on merits of each case.
Also in termg of the guidelines for
administration of Section 29 of Foreign
Exchange Regulation Act, 1973, the
existing 100 per cent export-oriented
unitg will be allowed to continue with
foreign majority equity participation.
While giving approvals, main aspects
such as, nature of the product, quan-
tum of exports, value added, tvpes of
remittances etc, gre taken into con-
sideration.

Distribution of cloth in Rural areas

2109. PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Central Govern-
ment have asked the States to take
effective steps for the distribution of
common varietiegs of cloth in rural
areas; and

(b) if so, what concrete steps are
proposed to effect this shift in the
pattern of distribution of controlled
varieties of cloth that has so far re-
mained urban-oriented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). After
discusgsion with them, the following
guidelineg have been issued recently
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to all State Governments regarding
sale of controlled cloth:—-

(i) The State’s quota should be
allocated in such a manner
that the needs of rural and
semi-urban areas are adequ-
ately taken care of.

(ii) The ration cards/house-hold
cards, etc., may be made the
basis for sale of controlled
cloth.

(i1i) Controlled cloth may be sold

to people with a monthly in-

come of less than Rs. 400.

Drive launched by Income-tax Autho-

rities, West Bengal to bring Profes-
sionals within purview of Income-tax

2110. SHRI VARKEY GEORGE:
Will the Minister of FINANCE
be pleased to state:

(a) whether the Income-tax Au-
thorities in West Bengal have launch-
ed a drive to bring within their fold
all persons with taxable income par-
ticularly the self-employed group
which includes people in business
and professions;

(b) whether that Department also
proposes to undertake a door to door
suryey in different areas from next
month to collect information and net
new assegsees; and

(c) if so, whether Government pro-
pose to issue similar instructions to
Income Tax Authorities in other
States also?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) Door to door gpecial survey to
collect information about new asses-
sees wil] commence from the middle
of this month, .

B, O

(c) Instructions have already been
issued to all Commissioners 1o launch
a drive to bring into the tax net per-
song with taxable income, particularly
those in businesg and professions.
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Financial Assistance to States

2111. SHRI MURASOLI MARAN:
Will the . Minister of FINANCE
be pleased to state:

(a) whether many States have ap-
proached the Central Goyernment for
financial assistance top tide over cur-
rent financial difficulties;

(b) if so, the names thereof; and

(c) the action taken thereon?

THE :MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c), Bihar,
Kerala and West Bengal have reguest-
ed the Central Government for finan-
cial assistance to cover the cariy over
budgetary deficit from the previous
year.. It has been indicated to them
that it is not possible to accede to their
request.

Capacity of Public Sector Plants
2112. 'SHRI SWARAN SINGH

SOKHI: - Will ‘the Minister of FIN-
ANCE be pleased to state;

(a) the total number of Public Sec-
tor manufacturing units in the coun-
try; '

(b). the names and capacities of the -

Public Sector manufacturing  units
still under construction, the names of
the units working lesg than 50 per
cent of their capacity, the names of
the units, werking between 50—T3

per cent of their capacity, the names

of the units working 75 per cent of
their capacity and the names of the
units which do not indicate their ca-
pacities; and

(c) tne reasons unit-wise, as to
why these units have not been work-
ing to their full capacities and how
long they would take to reach their
targeted production?

'THE .MINISTER _QF STATE IN
THE. MINISTRY OF FINANCE (SHRI

K. R. GANESH): (a) There were 104

manufacturing units in 1973-74.
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(b) The information for 1973-74 is
given in the Statement laid on the
Table of the House. [Placeq in Li-
brary. See No. LT-8157/74].

_(c) The major reasons for under-
utilisation of capacity were common
to most of the units. These were—

(1) Disturbeq labour conditicns.

(2) Low labour productivity.

(3) Shortage and poor quality of
raw materials.

(4) Design defects ang inadequa-
cies i, equipment.

(5) Poive;'shoft'gges ang failures.
(6) High maintenance down-time.

(7) Inadequate demand in certain
. cases.

(8) Time required for developing
necessary operative ang tech-
nical skill, setting up of design,
tooling and other production
support serviceg for gophisti-
cated equipment and processes
in complex engineering
plants.

Government is paying special atten-
tion to improve capacity utilisation by
improvements in managerial and ope-
rational techniques, diversification of
mix iabour pro-
ductivity by incentives and training,
more cordial Labour-Management re-
lations; better maintenance and great-

er export efforts. These measures have

begun to yield results and the perfor-
mance of many of the Companies dur-
ing 1973-T4 was much better.

. EmPloyment Racket in Indian Airlines

2113. PROF. MADHU DANDA-
VATE:

SHRI DHAN SHAH PRA-
DHAN:
SHRI PILOO MODY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleaseqd to state:

~ (a) whether four Senior Officials of
the Indian Airlines, including a wo-

-
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Financial Assistance to Stales

2111. SHRI MURASOLI MARAN:
Will the Minister of FINANCE
be pleased to state:

(a) whether many States have ap-
proached the Central Goyernment for
financial assistance tg tide over cur-
rent financial difficulties;

(b) if so, the names thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c), Bihar,
Kerala and West Bengal have request-
ed the Central Government for finan-
cial assistance to cover ‘the cariy over
budgetary deficit from the previous
year. It has been indicated to them
that it is not possible to accede to their
request.

Capacity of Public Sector Planis

2112. -SHRI SWARAN  SINGH
SOKHI:- Will the Minister of FIN-
ANCE be pleased to state;

(a) the total number of Public Sec-
tor manufacturing units in the coun-
try;

(b).the names and capacities of the
Public Sector manufacturing  units
still under construction, the names of
the units working less than 50 per
cent of their capacity, the names of
the units, werking between 50—T5
per cent of their capacity, the names
of the units working 75 per cent of
their capacity and the names of the
units which do not indicate their ca-
pacities; and

(c) tne reasons unit-wise, as ta
why these units have not been work-
ing to their full capacities and how
Ieng they would take to reach  their
targeted production?

THE .MINISTER _QF STAIE IN
THE MINISTRY OF FINANCE (SHRI

K. R. GANESH): (a) There were 104

manufacturing unitg in 1973-74.
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(b) The information for 1973-74 is
given in the Statement laid on the
Table of the House. [Placed in Li-
brary. See No. LT-8157/74).

_(c) The major reasons for under-
utilisation of capacity were common
to most of the units. These were—

(1) Disturbeg labour conditicns.

(2) Lew labour productivity.

(3) Shortage and poor quality of
raw materials.

(4) Design defects and inadequa-
cies ip equipment.

(5) Power shortages and failures.

(6) High maintenance down-time.

(7) Inadequate demand in certain
cases.

(8) Time required for developing
necessary gperative and tech-
mical skill, setting up of design,
tooling and other production
support serviceg for sophisti-
cated equipment and processes
in complex engineering
plants.

Government is paying special atten-
tion to improve capacity utilisation by
improvements in managerial and ope-
rational techniques, diversification of
nux, unj pro-
ductivity by incentives and training,
more cordial Labour-Management re-
lations: better maintenance and great-
er export efforts. These measures have
begun to yield results and the perfor-
mance of many of the Companies dur-
ing 1973-74 was much better.

EmPloyment Racket in Indian Airlines

2113. PROF. MADHU DANDA-
VATE:

SHRI DHAN SHAH PRA-
DHAN:
SHRI PILOO MODY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether four Senior Officials of
the Indian Airlines, including a wo-
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Dispute between the Employees and
Management of Union Bank of Ingdia
regarding Re-nomination of workers’
representative on Board of Directors

2117, SHR1 MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is g dispute bet-
ween the employees and the manage-
ment of the Union Bank of India over
the re-nomination of Mr. Godiwala as
workers' representative on the Board
of Directors;

(b) whether the Union has demand-
ed that he be replaced by the General
Secretary of the Union, Mr. Bugvadia;
and

(c) if so, the reaction of Govern-
ment to this dispute?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). In the matter of nomina-
tion or re-nomination of Directors of
the Board including employees repre-
sentatives, the nomination is made by
the Central Government asg per the
provisions of the Scheme under the
Banks Nationalisation Act. Therefore,
the question of any dispute between
the Management and the employees of
any bank in respect of nomination on
the Board does not arise. Op the eve
of the end of the tenure of one year
period of the nominated directors in
all the nationalised b Govern-
ment, in December 1873, took a policy

to all the nationalised banks, includ-
ing Union Bank of India, Government
did not consider the suggestion of the
Union Bank of India Officers’ federa-
tion, made on the assumption that

December 1978, to appoint one of the
panel of two names suggested by it.
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Unproduciive Expenditure in the
Public and Private Sectors

2118. SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA;

Will the Minister of FINANCE
be pleased to state:

(a) whether his Ministry had urged
Government to re-orient fiscal and
monetary policies to restrict the pro-
duction and consumption of luxury
goods;

(b) if go, whether the Planning
Commission had alsg indicated a naum-
ber of policies to curb unproductive
expenditure both ip the public and
the private sectors; and

{¢) if so, what action has been taken
by Government in thig regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). It has been the accepted
policy of the Government to curb
conspicuous consumption and the pro-
duction of luxury goode through its
various administrative, fiscal and
monetary policies. Successive Budgets.
bear testimony to the fact that luxury
items have come in for additional im-
posts both in the nature of excise and
import duties. Besides, the Govern-
ment's regulatory mechanisms such as
the industrial licensing policy, import
and fureign exchange allocation policy
and investment policies of term-
lending institutions have also been
geared to the achievement of this
objective, This is in consonance with
thg recommendations contained in the
draft Fifth Plan document. The
industrial licensing policy, Iimpeort
policy and the operation of selective
credit controls are all directed to-
warda restraining the production of
luxury goods so as to conserve scares
resources for the production of essen-
tial goods.
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Strain ep Woollen Industry in Punjab

2119, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether woollen industry in
‘the country especially small scale
units in Punjab, are under great
strain;

(b) whether most of them are on
the brink of closure; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The working of
some units may have been affected
adversely due to the high price of
wool in the international markets in
1973. The position is expected to im-
prove, as interntional prices of wel
are falling.

(b) No such report has come to the
notice of the Government.

(c) Does not arise,
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Steps to Reduce Expenditure in Public

" Sector Undertaking

2122. SHRI C. H. MOHAMMED

KOYA:

Will the Minister of FINANCE
be pleased to state the steps taken to
reduce expenditure in publiec sector
undertakings to meet the present fin-

aneial crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): In the context of
the current difficult economic situa-
tion, Government have taken the

following steps to reduce expendilure
in the public undertakings:

1. Wage restraint requiring prior
approval of Government before any
upward revision of wages and
fringe benefits.

2. Ban on construction of non-
functional buildings; adoption of
temporary specifications in construc-
tion of functional buildings.

3. Strict economy in the consump-
tion of petrol, oil and lubricants.

4, Curtailment of expenditure on
travel.

5. Deferring the filling up of posts
lying vacant for more than six
months.

6. Postponement ‘of sanction of
house building loans.

7. Strict austerity in Conference,
Seminars, Meetings, etc.
8. Strict economy on renovation and.
repairs.

9. Curbs on foreign visits;
10. Reduction of inventories; and

11. Control over demurrage
charges.

" Grant of Iiport “entitlement on
" ‘Stainless Steel

2123, SHRI JYOTIRMOQY BOSU:
- Will the Minister of COMMERCYF
be pleased to state:

" (a) the value of stainless steel im-
port entitlement to Baba Industries,
Mis. Metro and Mysore Steel and sea-
shore traders, originally fixed by the
Chief Controller of Imports and Ex-
ports during the period 1971 to 1973;

(b) whether subsequently an up-
ward revision of the value was made
in the case of each concerned com-
pany and if so, the extent of this up-
ward revision; and

(c) the authority and reasons for
making these upward revisions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A.C GEORGE): (a) and (b). The Hd.
Qrs. Office of the Chief Controller of
Imports & Exports fixed the value of
stainless steel to be licensed only in
regard to two firms viz. M|s. Baba
Industries and M|s. SBeashore Traders
during the period 187173, The
values fixeq were:—

(i) M|s. Baba Industries—Ra.
7,72,479|-; and (ii) Seashore Tra-
ders—Rs. 6.03,508|-. In regard to
M|s. Metro Industries and Mls.
Mysore Steel Industries, no vaiue
fixed But, instructions were issued
to the licensing authoritiegs as to the
manner in which their entitlements
should be fixed. The licensing
authorities fixed the entitlement as
indicated below:—

(1) M|s. Metro Industries—Rs
4,30,084|- and (ii) Mjs. Myeore
Steel Industries—Rs. 1,81,806|?. No
veference has been received from
the licensing authorities for an
upward revision of the value of the
licences. However, for subsejuent
periods not covered by the above-
mentioned licences, the firms could
apply for licences on the basis of
consumption supporteq by a
Chartered Accountant’s certificate
according to the policy. The value
of the licences issued subsequently
are being collected and will be laid
on the Table of the House.

(c) After recelving the required
information from the licensing
authorities, if there has been an up-
ward revision subsequent to the issue
licences, the reasons therefor will also
be laid on the Table of the House.

Steps to check Smuggling of Rice to
Gulr

2124. SHRI MADHURYYA HAL-
DAR: Will the Minister of FINANCE
be pleased to state:

(a) whether there are reports of
large scale smuggling of basmati rice
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to the Guif Shelkhdoms by ocean—
going dhows;

(b) if so, the facts thereof;

(c) what measures, if any, have
been taken to stop this smuggling;

(d) whether the Naval Head-
quarters had prepared a scheme in
1967 for the creation of g coast guard
service to apprehend smugglers; and

(e) if so, whether the whole scheme
prepared by the Naval Headquarters
was subsequently dropped ang if so,
the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b).
The Government has not received any
report from any of the Customs for-
mations regarding the Baamati rice
being smuggled out to Gulf
Sheikhdoms.

(c) Increased co-operation of the
Navy along the Gufarat and Maha-
rashira coasts is bemng sought for pre-
venting illegal export of goods
including food grains and for checking
the smuggling of goods into the
country.

In addition to the help of tae Navy,
following other steps are being taken
by the concerned authorities t. pre-
vent illegal export of food grains, ete.

The State Governments who are
concerned with the movement of food
graing out-side the States have alerted
the Police authorities and Directors of
Ports to check smuggling of food
grains and pulses, ete. Somc check
posts have also been opened by the
State Police near the coast line of
South Gujarat. Customs ¢fficers have
also been alterted about such
smuggling. In addition to directions
to intercept any vessels engaged In
illegal export of food graing and
pulses the officers have aspecifically
been directed to collect inmtelligence

about storage of pulses and
food grains in places near
the coast for purposes of illegal
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export. Instructions have also been
issued to the officers incharge of
minor ports to keep a strict watch
over the coastal movement of these
commodities to ensure that the artiicles
are not taken out surreplitiously to
places outside India.

(d) and (c). No. Sir. The Naval
Headquarters did not submii any
scheme for Coast Guard Service to
apprehend smugglers. Howcver, in
1889 the Naval Headquarters had, at
the request of the Customs Depart-
ment, submitted a report regarding
the use of Hovercraft in anti-smuggl-
ing work on the West Coast of India.
This report was considered by a high-
powered Study Group which was set
up to examine and advise Govern-
ment on acquisition of wvarious types
of crafts including Hovercraft for
anli-smuggling operations. The Study
Group did not favour deployment of
Hovercraft on varioug technical con-
siderations such as complicated mein-
tenance, extensive training proramme
required for operational and mamte
nance crew, limited manoceuvrability
in high wind conditions, low andur-
ance, limited speed wunder certain
conditions, ete. and recommended the
use of conventional high speed sur-
face crafts for the present. Necesseary
follow up action on the recommenda-
tions of the Study Group iz in
progress.

Cases regarding Import of Second
Hang Machinery detected by Cochin
Customs

2125. SHRI MADHURYYA HAL-
DAR: Will the Minigter of FINANCE
be pleased to state:

(a) the number of cases involving
allegeq import of second hand machi-
nery detected by Cochin Customs
during the years 1971-72, 1972-73 and
1973-74;

(b) the amount of fine penalty
imposed by the local adjudicating
officers; and
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(c) the number of cases where ad-
judications ' at lower level were set
aside or modifieq by the Ministry of
Finance/Board of Central Excise and
Customs/Government of India and
amounts refunded or remittey as a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI
K. R. GANESH): (a) There was one
case each in the years 1972-73 and
1973-74 where second hand machinery
was alleged to have been imported
against licences valid for import of
new machinery.

(b) In the year 1972-73, a redemp-
tion fine of rupees four lakhs and per-
sonal penalty of rupees one lagh was
imposed on the imporers M|s. Toshiba
Anand Lamps Ltd. Cochin; and, in
the year 1973-74 a redemption dne of
Rs. 3,700-00 was imposed on the im-
porters M|s Auto Curpet, Alleppey.

(e) The appeal fileg by M|s. Toshiba
Anand Lamps Ltd., Cochin was allow-
ed by the Central Board of Excise and
Customs on the basis of an examination
report by a technical team. and the
fine and penalty were accordingly
remitted in full.

Reckless Flying by Pilot of Boeing-
737 Aircraft while landing at Be-
gumpet Airport

2126. SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether a Boeing-737 of Indian
Airlines merely missed an accident
while landing at Begumpet Airport
on 12th April, 1974;

(b) whether it was due to reckleas
flying by the pilot who ignored even
the co-pilot's advice and the matter
was ignored by the Begumpet autho-
rities; and

(c) whether a high level enquiry-
into the matter has been made and
if so, the findings thereof?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
'BAHADUR): (a) and (b). Boeing 737
AT-EAI operating service 1C-403 from
Delhi on 12-4-74 made a high and fast
approach to land at Hyderabad air-
port and touched down beyond the
middle of the runway. The Cavtain
finding that he would not be able to
stop the aircraft in view of insuffi-
cient length of runway, got the
aircraft airborne again and subse-
quently landed safely.

(¢) The incident is under investiga-
tion and appropriate action will be
taken whep the enquiry has been com-
pleted. i

Stoppage of Aid from Foreign
Countries

2127. SHRI SUKHDEO FRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whethier United States, Canada
and Japap have barreq India from
getting financial aig from them; and

(b) if so, how far it is likely to
effect the development projects al-
ready undertake, in the country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Only Canada has suspended
assistance in the field of nuclear
energy development. It will, how-

ever, continue its assistance to India
in the fields of fertilizer, food anda
agriculture development. The Govern-
ment of Canada has indicated that all
proposed projects for which Canadian
finance is intended under the existing
Loan Agreements be sent to CIDA for
review. No other country has indi-
cated any intention to stop or cut aid.

(b) Decelopment Projects already
undertaken in the couniry will not be
affected.
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Smuggling of Narcotics into India
from Neighbouring Countries

2128, SHRI NAWAL KISHORE
SHARMA.

SHRI VASANT SATHE:
SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn {o the state-
ment made by the Directorate of Re-
venue Intelligence in the North-west
Zone Narcotics Conference held in
Bombay recently that the neighbour-
ing countries are making available
large quantities of narcotics to the
martial races in India to weaken this
country militarily;

(b) if so, the names of the countries
from which these are being smuggled
into India; and

(¢) the steps being taken by Gov-
ernment to deal with this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Yes Sir.
A representative of the Directorate of
Revenue Intelligence had expressed the
apprehension at the North-West Zone.
Narcotics Conference at Bombay that
narcotics were being smuggled from
across the border with Pakistan with
a view to create drug addiction
amongst the people in the border
areas. No corroboration of this appre-
hension can, however, be found by
way of either of any noticeable increas
in the seizure of narcotics at the
border points or of a large addiction
to drugs in the districts on the borders
than in those in the interior.

(¢) The following measures have
been taken by the Government to pre-
vent smuggling of narcotics into
India—

(i) Frequent meetings are held at
high levels between officers of Cus-
toms, Narcotic Department, State
Police, State Excise and Border Se-
curity Force for mutual exchange of
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‘informatibn anl:Bevising of effective
measures 'of prevation of smug-
gling; and

(ii) Crash programme has been
chalked out for training of officers
engaged in anti-smugglhing work, In
addition, the Customs authorities
frequenitly undertake traffic check-
ing,! ‘Nekabandi! an@ Road bloak at
strategic points. With the deploy-
mént! of Armdy and Porder Securily
Foroe on the border, the smugglirg
ig kept under check.

StuBmission of Income Tax Réturns

2129. SHRI SAMAR GUHA;
SHRY PILOO MODY:

Will the: Minister of FINANCE
be pleased to state:

(a) whether doctors, lawyers, en-
gineers, contractors, private transport
companies or individuals, ggriculturists
possessing higher areas of lands, re-
tallerg in tra@e and business are found
by and large, not to submit income-
tak returns; ahd

(b) if so, State-wise break-up of
appropriate figures of income tax
evaders in different categories of self-
empleyed individuals and companies
registered or unregistered?

THE MINISTER OF STATE IN THE
MINISTRY QOF FINANCE (SHRI
(K. R. GANESH): (a) As a resulf of
survey operdtions and other measures
taken in the recent past, there has
beet a study growth in the nimmber
of tax-payers. Al the same, it is
belived that many self-employed per-
song are not submitting their income-
ta¥  returns, Commissiondrs of
Income-tax  have, therefore, been
agked to launch a special survey of
all sell-eripioyed. persons and bring
such of them as are having taxeble
income and not already on the registers
of the Iscome-tax Depaytmsent, into

(b) No estimate in this respect iu
vailable.

A
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, in organisng rally by Youth
Wingh of Congresse (Ad), M.)

12 hra

MOTION FOR ADJOURNMENT

ALLEGED MISUSE OF (GOVERNMENT Ma-
CHINERY TO HELP RALLY ORGANISED BY
YOoUTH WING OF CoNGRISS PANTY

MR. SPEAKER: I have to inform
the House that I have received notice
of an Adjournment Motion from Shri
Atal Bihari Vajpayee which reads as
under:

“To discuss the serious situatiom
arising out of blatant misuse of
government machinery to help the
rally organised by the youth wing
of the ruling party by—

(1) publishing through the
DAVP of the I&B Ministry two
lakh’ folders on expensive paper
costing mbre than Rs. 30,000 in
these days of paper famine.

(2y Giving partiden news on the
All India Radio and

(3) Issuing instructions to
State Governments to bear the ex-
penses of those who come to join
the rally.”

Interruptions ~

Before deelding as to whether the
matter sought to be raised is in order,
I would like to know from the Min-
ister as to what he hag to say about it.

ot wew fagrdy wroddy (ot -
werd  WEYRW, S % Fqeft v w8,
% T AT YW T A

wew g & § g v f@r
2

ot wxw fgd areded) : 7y 3w
o ar ot § i ¥aita goRre 7 ot
w) frgwr Fear & 6 Y waw et wer
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BT A AR &) W g T g

“A youth Rally will be held at
Delhi on §-8-1974. The District
Education Department likes the
students to participate in it. The
department will bear all types of
expenses.”

T Y| AT T T FAqmr Fa@Iw)
™ avg & afew qare & Sl 57 oo
B QTGN W EF BTHT § PG ATE
e Aoaat wr et g &
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o po wx W (FEEER) ¢
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& 99 v ot qg T3T W TIAG AN
wifersr ¥ @ 1

SHRI JYOTIRMOY BOBU (Dia-
mond Harbour): I rise on a point of
order. If I have understood you
aright, you have called the Minister
to reply to what has been stated by
Shri Vajpayee.

MR. SPEAKER:
the facts

SHRI JYOTIRMOY BOSU: We
have tabled an adjournment motlon.
It 18 upto you to admit it and call
the Member to ask for the leave of
the House Under what Rule have
you summoned the Minister? That
would be highly irregular and outside
vour jurisdiction.

MR SPEAKER: Certamn allegations
have been made against the Govern-
ment I must know how far they are
coriect

SHRI JYOTIRM@Y BOSU: I have
been in tihis House now for eight
years Ths is the first time this thing
hag happened What is it you are
domng? You cannot do as you like

I want to know

MR SPEAKER: I do not want any
mstructions from the hon. Member.

o wrw fegdt gy, . d@o
Qo #o o 7 ot EET OWT & IW ¥
TR A qT ot TA WATT A0 TFY
&1 e qogr WY N gEEww T
fird 7 § 3@ & a1 ¥ A7 qwAw ?
&l arwry w1 g AAAT WY L@
Lo o]
MR. SPEAKER: Order

have to satisfy myself
facts.

please. 1
about the
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SHRI JYOTIRMOY BOSU: No. Bir.
There ig no provision for the Minister
o make a statement. In the rules
thére is mo such procedure which
authorises him to make a statement.

MR. SPEAKER: Let us know the
facts.

SHRI JYOTIRMOY BOSU: There
is no such provision in the rules,

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Sir, you have {o give
your ruling as to whether this is
going to be the practice in future als».
You have got residuary power but the
point is whether you should not have
summoned the Minister to your
chamber and satisfied yourself about
it and then come to a decision

MR. SPEAKER: It is stated:

‘“Where it !s a borderline case or
the Speaker is not in possession of
full facts to decide the admissibility
of a notice, he may mention the
1eceipt of the motion..”

$HRI JYOTIRMOY BOSU: No, Sir,
you cannot quote from the Handbook.
You cannot quote from a handboqk
and ] say this because it is the
Speaker's ruling. I have never quoted.
The handbook is never quoted.

SHRI SHYAMNANDAN MISHRA:
You are quoting from the Handbock

which you have not permitted us to
do.

MR. SPEAKER. It was not printed
by me. This is coming up since

long in our House and accepted
this House.

SHRI P. K. DEQ (Kalbhandi): I rise
on a point of order..

@ v e . wEAT o
¥o Ry i wrw wrde AR At wrw
it i ey A W W
1540 L8—6
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SHRI P. K. DEO: My point of order
is this. This is a departure from the
established practise. Why should you,
before admitting an Adjournment
Motion or even mentioning it in this
House, ask the Minister to make a
statement? Once he makes a statement
it becomes the property of the House.
Everybody as free to speak on that.
So, what I submit is, you will have
to ascertain about the admissibility of
the Adjournment Motion only in your
chamber.

MR. SPEAKER: Order please. This
18 something which you should have
known. This is based on our own
Bulletin—Part II, Procedure in 1959.

I think it is very clear that this
Bulletin—Part II, Monday, August 31,
1959—has laid down the procedure
for disposal of Adjournment Motions:

“As announced by the Speaker in
the House on the 19th August, 1859
and in conformity with the pro-
cedure decided upon at a meeting
on the 19th September, 1958 of the
Speaker with the Deputy Speaher
and Leaders or Representatives of
Parties and Groups. the following
procedure will be observed in the
disposal of notices of adjournment
motion:*™

This is exactly the reproduction.

SHRI JYOTIRMOY BOSU: Then,
why not you incorporate it in the
Rules?

MR. SPEAKER: This is a decision
of the parties and this had been
followed in the last many years. It i
not my ruling that while sitting here
I just pronounce it.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order.

MR, SPEAKER: There is no point
of order. The House besides the
rules is guided by the practices and
conventions and the agreements, And
thig is the practice that we have bdesn
following. ,
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SHRI JYOTIRMOY BOSU:
numbly 1 submit, Sir....

Mest

MR. SPEAKER: I am not going to
listen to you. I have disposed of the
point «f order. Will you please sit
cdown?

SHR{ JYQOTIRMOY BOSU: Kindly
give e a minute, I am on a point of
order. Under Rule 356....(Interrup-
riong). What are vou doing?

MR. SPEAKER:
the hon. Minister.

No, please. Now

SHRI JYOTIRMOY BOSU: Sir, 1!

rise on a point of order. Under Ruie
50 .-

SHRI SHYAMNANDAN MISHRA.:
Following what you said, I rise on a
point of order.

SHRI JYOTIRMOY BOSU: I rise on

a point of order. Under Rule 56, an

Adjournment  Motion supersedes

everything in this House, It is a

- clearly laid down procedure as to
how you should handle a notice for

an adjournment motion. You have to

go by this. I shall quote Rule 56
which reads as follows:—
‘Subject to the provisions of these

rules,. ...

1 quote from this Hand book, Sir.

“Subject to the provisions of these
rules, a motion for an adjournment
of (he business of the House for the
purpose of discussing a  definite
matter of urgent public importance
may be made with the consent of
the Speaker.”
Further, Rule 37 goes on to say:—-

“Notice of an adjournment mo-
tion shall be given before the com-
mencement of the sitting on the day
on which the motion is proposed to
be made...."”
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Nowhere else it lays down that the,
Minister can be summoned to make 3
speech at the present moment when,
an adjournment motion is under’ d15~
cussion. ' 3 )

MR. SPEAKER: | am not sa\tisﬁo.aqi
with this.

SHRI JYOTIRMOY BOSU:;
moved numerous adjournment mu-
tions. And never before, you have
asked the Minister to come and make
a statement in the House. This ig the
first time that the Minister makes the
statement. (Interruptions), '

I have

MR. SPEAKER: 1 )
this interpretation. You will please
sit down, If you go on taking the
time of the House like this, there is
no way out. ' ’

do not accept

SHRI JYOTIRMOY BOSU: I can
only record my protest if you cannot
listen to me.

ot wy fewd : (30FT)
TEAE F 240 F 32§ qr we A AR
gt arzd & Afea gare Fifzfas w5
AEFT T3 F T8 A9 g7 FfY gAq
720 21 g8 A gar 72 917 qz 7 For
frar #%) zagr 91 g3 A7 Wz H
afa 21 Gar 780 g SnhEy fR zam
Z1 70 T4 311

F.H LF!

SHRI DINEN BHATTACHARYA
(Serampore) You will kindly hear
me. Just now Shri Vajpayee said
that Government machinery has been
used for this rally.

SHRI MADHU LIMAYE: You hold
the scales even.

SHRI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order. My
point of order is like this, you have
referred tn a uestion decisicn having
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been taken in some meetings. There-
.after, the rules have been amended
*.so many times but that decision has
‘not been incorporated in ‘the rules.
‘Now, which  would prevail—the
rules or the decisions taken in some

meeting.

Secondly, if you want that the
-other side of the House should also be
heard, would you not make it a rule
that whenever any adjournment
motion iz sought to be moved by an¥
hon’ble Member of the House. he will

‘have his say”

MR. SPEAKER: The rules existed
even then and this is the procedure
aceepted. T have my discretion to
-satisfy myself about the matter.

MR ww g (S97)

A AW A @ 7 T & ) § 0F sren
1T 9% IFMT.ARAr 21 faam 56 F
FAMT A AOA! 77 A1 37 " 4
§ qa w7 fw fram daar 60 F mqare
am zw w2a ¢ 5 T @2 71 A
& A1 fax 7=0oan ¥ q9feF 7 30-32
£ & wafs qa@ 5 oy I Sy
fr7at #7 F0FT SeATT F9F & § TAFT
dre st ea feemar g faaw a2
Fzar 2 f& o= w7 @3 g A gme
AT A3 T 0| H ATHT AT 3A 97
aigar 2 f& 91 fm 361 1 39T
<74 # qFF AT A9G I AT A1 JART
A F7d § IAH! I 7 AEN AF HAT
7 HT a3 F G AT AATA IAH
AW A F fAq a aw  wmy &1 3w
faamer TAT A1 2@F7 gAHT B T A
AT BT (FFETWA)

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. GUJRAL): The hon. Members
will recall that in the Conference of
. Minis.ers, Secretaries and Directors
»f Information held recently in Delhi,
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it had been decided to start a nation-
al claim campaign aimed at focussin
attention on some of the pressin
problemg facing the country. The
Conference had, in particular, recom-
mended that a direct contact with
the youth needs to be made to seciiré’
their participation in constructive
national activities.

The DAVP have published and dis-
tributed according to mass hailing
programme, folders on the themes of
(i) Freedom from Want: (ii) Infla-
tion: (iii) Problems of Unemp!oyméptl
and the Role of Youth under the series
‘“Challenge before the Youth” and,
“Let us Dispel Gloom” which is an
abstract from the Prime Minister’s
speech spelling out anti-inflationary
measures to reinvigorate national eco-
nomy. Other puYlicationg will na-
turally follow.

As a part of the normal activity of
the Directorate of Advertising ~ and
Visual Publicity, Publications and’
other publicity materials are distri-
buted to large congregations such as
the Kumb Mela, mass rallies, fairs"
and festivals.

Thus the DAVP has done nothing
thai is outside their normal activity
as a media wing of the Ministry of
I1&B devoted to the task of dissemi-
nation of information, building of’
national morale and mobilising the
mass participation in national effart
spelt out in the Plan.

The set of publications which have
been distributed to Hon'ble Members
are also being placed in the Library
for reference.

The Policy of All India Radio has

all along been free from bids and
guided only by  considerations of
!_isten'ers interest. Selection of news

is guided by the sole consideration &F
news-worthiness, AIR in’ all its pro=
grammes does not depart from this
well established policy.
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ot wew fgrlt st : w4
W, % oy ey qwwr ¥ W
s fy § 1| IR W forar § fe gt
whAE w1 gewwr fer @ §—
W W S ema ¥ T W R
oy T § ) feedt ¥ voway Y ofr TS
gl @Al Ao 3w WA ¥ oW
s HreET O qr gy ?

$HRI I K. GUJRAL: I can pro-
mise him one thing for any rally of
Jan Sangh we will produce similar
papphlets.

ot waw fgrdy wrRd : g7 oAT
sitier fadar wft wrfed | oA
vET, AT WIT GHAT HLAT |

MR. SPEAKER: Your maimn
was that this is a private rally
the_'y have used the Goverminent
machinery But the Minister says it
is an official production of
leaflets

view
and

general

SHRI MADHU LIMAYE: You are

equating your party with the State.
We cannot tolerate it,

!‘!;riwi o giv €7 77 &% fqs
T § |

MR. SPEAKER: What is the nature
of this rally according to you?

SHRI I. K. GUJRAL: Sir, for
every congregation we publish such
pamphlets. It has no politics. These
pamphlets have been gent to MPs,
Members of State legislatures, heads
of the political parties, etc. It is part
of our normal activity.

MR. SPEAKER: His allegation is,
there js misuse of the government
machinery to help the rally organi-
sed by the youth wing of the ruling
party.
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This is the allegation made by them.

SHRI 1. K. GUJRAL: T refute this
allegation. That is the basic thing.

SHRI SHYAMNANDAN MISHRA:
On a point of order. You were pleased
to say a moment ago that the hon.

Minister had admutted tha it was
8N ..

MR. SPEAKER: I made it clear

whether it was official or not; he says
‘No'.

SHRI SHYAMNANDAN MISHRA-
I am therefore, coming to that. Se you
seem to understand that the hon.
Minister thought that it was an
official rally and, therefore, it was an
official busmness (of the Government)
to distrrtbute pamphlets and to meet
all the costs of journeys etc, Now, the
pomnt 1s that hon. Minister suggest
that it is a normal function. How
is it different from Yyour understand-
ing on the subject earlier? If it 13 &
normal function, then it is something
hke an official function and they are
gomng to assist i all possible ways.
Secondly, the hon Mumster has said
only about the distribution of pamph-
lets, but what hon'ble Shri Vajpayee
hag produced before the House, and
which relates to ...

MR SPEAKER: May 1 gay this?
Let him please send it to me.

AN HON MEMBER: That is laid"
on the Table of the House already.

SHR1 SHYAMNANDAN MISHRA:
It says that the Department will bear
all types of expenses.

MR. SPEAKER: Let him send it
on to me. I want to see it.

SHRI SHYAMNANDAN MISHRA:
ves, 1 am sending it to you.

SHRI JYOTIRMOY BOSU: An offi-
cial document is being placed by =
private Member, That ig in order, 1
think.
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SHR] JAGANNATH RAO JOSHI

(Shajapur): This is not even limited

SHRI SHAMNANDAN MISHRA:
According to this circular, all expen-
ses are sought to be met..

SHRI BHAGWAT JHA AZAD:
(Bhagalpur): By whom? By the
Union Government?

SHRI SHYAMNANDAN MISHRA:
Yes, by the Government, by a Depart-
ment of the Government ....

SHRI ATAL BIHARI VAJPAYEE:
Under the instructions of the Central
Government?

SHRI BHAGWAT JHA AZAD:
By which Government is it met?

SHRI JYOTIRMOY BOSU: Finally
disbursable by the Central Govern-
ment.

MR. SPEAKER: This is to tbg
Samik School at Patiala. Does Shri
Vajpayee assure me that it is an
authentic one?

SHRT ATAL BIHARI VAJPAYEE:
Yesg, it is.

MR. SPEAKER: So, I give my con-
gent to this motion. Those in favouf
of Jeave being granted may say ‘Aye’.

ot weet gt W @ WET
wgEa, ey qg fo & goam A)
ot wEraw 7 oY JAF Y &, W ITH
qTT ®@ w1 Wy faar wnd, fow ¥
Yt w) areafasat w TOT W
g¥ ¢t
MR. SPEAKER: Let him ask for

Jeave, and if leave is granted, he will
have enough time to discuss all this.

SHR! SHYAMNANDAN MISHRA:
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MR. SPEAKER: The hon. Minister
had made a categorical statement're-
futing it. He say= that it is a fact and
he has given this circular in my hand.
So, it being on the border-line, 1‘say
that I give my consent to it. Those
who are in favour of leave bewng

granted may now rise in their pla-
ces...

SHRI INDRAJIT GUPTA: Who will

bear the expenses? The Government?
Kindly read it out,

MR. SPEAKER: This is some prin-
cipal's letter. It says:

“A youth rally will be held * at
Delhi on the 8th ang 9th. The Dis-
trict Educafion Officer/Department
likes the students to participate in
it. The Department may bear all
types of expenses,.” :

This is the principal's letter. And

the hon. Minister refuses it.

SHRI BHAGWAT JHA AZAD: 1
am not gaymg that it is true. 'But
let us assume that it is true. I it
is true, how can the hon. Member
bring forward an adjournment motion
on that? For the act of a diatrict
education officer of any State, how
can the Union Government betheld
responsible? And how can it call for
an adjournment motion here?

.

. we
I give my consent to

MR. SPEAKER: Of course,
shall see to it.
it..,

SHRI R. S, PANDEY (Rajnand-
Gaon): Op a point of order. If a
school principal, on the basis of the

recommendation of any director of
education. ...

MR. SPEAKER: When the matter
is discussed, both sides will have «n
opportunity to discuss all this. I have
already said, and I make it clear, that
in view of this, it is much bettep that
this be discussed here,
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SHRI INDRAJIT GUPTA (Ali-
‘pore): If 'the Education Depart-
ment. ...

|‘39

MR. SPEAKER: This is not of the
‘Government of India. It has come from
Punjab.

Nl

SHRI INDRAJIT GUPTA: My point
is this. The official, 1o whom reference
.is made in that clrcular happens to
be an officer of the Education Depart-
ment of the Government of Punjab.
¥ they are acting under instructions
(from. the Centre, it is a serious mat-
ter. We do not know whether it is or
is not so. But if they are acting under
“instructions from the Central Educa-
‘tion, Ministry, it is an extremely serious
‘matter. Simply by reading out teat
‘paper, it does not follow from that.
So you should satisfy yourself about
that also. Some Education officer in
Pun]ab may do anything, but if they
“have been instructed by the Centre,
it is a very serious matter.

SHRI K. LAKKAPFA: (Tukur):
This is most irrelevant. How ¢an you
take cognisance of circulars issued by
"States?

., SHRI SHYAMNANDAN MISHRA:
. My submission is this. The hon. Minis-
.fer has agreed that there was a con-
‘ference of the Education Ministers
and the Ministers of the Government
of India. At that conference, they had
"decided to take part in such activities.
“Therefore, the Education Department
of the Punjab Government is acting
in accordance with that decision.

., SHRI 1. K. GUJRAL: My hon. frie-

d Shri Shyamnandan Mishra, did
'not care to hear what I said. I never
said about a conference of Education
. Ministers. I said a conference, which
,has been publicly reported, of Infor-
_mation Ministers, was held, Also he
.may kindly keep in view of the fact
,that it was not only a conference, of
€ongres Ministers; the DMK Minister
wha attended also epdorsed this.

A\UGUST 9. 1974

Governmend Jelp in 140
organising rally by Yout}-

Wing of Congress (Adj.

_ SHRI SHYAMNANDAN MISHRA:
On another point of order.

MR, SPEAKER I am notl going ic
allow  your point  of order. De.
not waste the time of the House.

SHRI SHYAMNANDAN MISHRA:
He has incorrectly represented the-
matter. I will rise on a point of per-
sonal explanation. If I am rising, it is
because of the contribution that he
hags made, ’

MR. SPEAKER: Whatever it be.
both of you have your say, I am not.
going to allow statemients, counter-
statements and so on.

. SHRI SHYAMNANDAN MISHRA:

Whatever the case ‘may be he admits.
that certain decisions had been taken-
at that  conference, So the Edu-
cation Depariment of the Punjab-
Government is acting in accardance’
with that.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE.
(SHRI C. SUBRAMANIAM): Not for

“the rally.

SHRI SEZHIYAN (Kumbakonam):-
There are two points in this. First..
he referred to a conference wherein
State Education Ministers came.

SHRI 1. K. GUJRAL: Information
Ministers.

SHRI SEZHIYAN: Information
Ministers, including the Minister ct

Information of the DMK Government.
in Madras. I want to know whether
any decision was taken to which the
DMK Minister from Madras com-
mitted himself. There are some things

outlined here. Did he accept that
‘Governmental machinery shouid be
utilised for the rallies?

SHRI C. SUBRAMANIAM: No-
thing to do with the rally. =
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SHRI SEZHIYAN The second is a
bre ferlous, basic point. An ad-
farnment fnotion s a friotion of cen-
sure due to some failire oh 'the part

Government. Here a  circular
has been quoted which refers to the
Education officer of a State Govern-
ment, That means you are making
a censure motion against the Educa-
tiop Officer of a Sta e Government.

MR. SPEAKER: That wids what 1
wanted all of you to say in the begin-
‘nivig. But nobody got up.

SHRI SEZHIYAN: You should con-
cede that this one has come after the
motion was made. You have taken

t one. Therefore, it a2mounts to a
censure of the State Government in
the Lok Sabha. Unless we are made
dware that the Central Government
has been a party to this and has 1ssued
instructions, the position is not clear.
#herefore, I should like the Education
Minister to come here and say whether
such instructions were issued. If you
‘deny, that is a different matter. I you
*accept, our censure is not against the
State Government but against the
Centra]l Government. That is my basic
paint,

MR. SPEAKER; I very much wish
that somebody had raised it immedia-
tely after Mr. Vajpayee read this.

. (Interruptions) It is the Pumah
Government. You say about your own
State It is a state matter and cannot
be under direction by the Government
of India.

. SHRI SHYAMNANDAN MISHRA:
1t is a decision téken at the Centre: it
ig not a Sfate matter ndw.

MR. SPEAKER: Certainly you say
bout the DMK. According to you, if
ig without the diFeftloms of the
Government of India, it should not be
sur concern to admit it here.

o SER By A e,

decision wu! taken at
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level. Why are you ignoring that?
You must reply to the point 1 have

made.

MR SPEAKER: I am replying. You
#re now obstructing. Please sit down.
You never understand the word
‘please’,

SHRI SHYAMNANDAN MISHRA:
I tinderstand more than you do. Pleade
reply to 'my point. You are ighorihg
the cardinal point that the decision
was taken at the Central level.

SHRI K. LAKKAPPA: You are
making all wrong submissions. Thére
is no point imn what 'you say.

MR. SPEAKER: The point raised by
Mr. Indrajit Gupta and also by M:
Sezhiyan ia this. It might be allowed
here if this is 1n pursuit of the direc-
tions issued hy the Government of
India.

SHRI SHYAMNANDAN MISHRA:
In pumsuit of the decisions taken at
the Conference.

SHRI C. SUBRAMANIAM: There
are two matters under consideration.
One is the printing of this pamphlet.
It was explained by my colleague that
it was done in the ordinary course.

SOME HON.
(Interruptions).

MEMBERS: No ...

SHRI C. SUBRAMANIAM: This is
completely different from the points
raised by that hon, Member 1 want

.to say on behalf of the Government of

India that there has been no direction
from the Central Goverament to any
State Government in regard to this...

SHRI SHYAMNANDAN MISHRA:
On a point of order. .. (Interraptions)

MR. SPEAKER: It bolls ‘Hown to
this. The Minister Img stronigly Tefu-
ted it and said there was no direction.
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SHR1 SHYAMNANDAN MISHRA:
On a point of order, Sir. The Minister
of Industrial Development has said
that he is speaking authoritatively on
behalf of the Government of India and
that there was no direction. Earlier
the Minister of State has spoken. The
statement of the Minister of Industrial
Pevelopment conflicts with the state-

ment made by the Minister of Infor-

mation and Broadcasting. Unterrup-
tions).

oft siwx ww fog : s oo
R gy wE qr—wre-A -y &
TN X7 WERY ¥ AT A, qw W NAY
wT ara %, ag Tt T9T fe wrw A9
W Fw ot 7 7% 0 | A A S 59
G Y WY, WTOT WO WY =g,
wfadl =) 5 AfeT FIC N rg A A
gl *g 7Y |

SHRI SHYAMNANDAN MISHRA:
Why net allow 'me to complete it?

MR. SPEAKER: You are getting up
every minute on a point of order. I
think this is the sixth or seventh,

SHRI SHYAMNANDAN MISHRA:
My duty dictateo me and the rule per-
mits me,

MR. SPEAKER: If the Speaker feels
that it ig meant for obsiructing the
proceedings of the House, he need not
allow it. I think you amre gbstructing
the proceedings of the House,

SHRI SHYAMNANDAN MISHRA:
Pleage allow me to complete my
sentence. (Interruptions) Why not
allow me to complete my sentence?

MR. SPEAKER: 1 will allow you to
complete the gentence ang ng more.

off ey forwr ;w7 YT AT
waz & W9 € woar gy §, Iy un
LR R £ad 1A 8
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1 teill you, all this is done at your
instigation, with your encouragemen
.. « (Inierruptions). -

SHR] JYOTIRMQY BOSU: Sir, 1
want to say... .
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MR. SPEAKER: Please sit down.

SHRI JYOTIRMOY BOSU: What is
this gesture with your hand? I pro-
not tolerate you...(Interruptions).

MR. SPEAKER: 1 must say that 1
am continuously being intimated and
continuously being told like this., I
cannot tolerate this.

SHR] JYOTIRMOY BOSU: 1 will
test against it.. (Interruptions). .

oft TaTwrEn fas T 8F TY

[ are v aeverrar ey & ) 3-Fre-IToN-

! g sy e &, 7 70 R STE AW
N

MR, SPEAKER: Please sit dowr. b {

think I will have to take action against

this member. He is obstructing the
business of the House.

oft wrew fagrdt avdat o s
q}m,faq’ﬁﬂ'wmﬂﬁ?
o fopar g1, WS 9% g @ 9 AfEw
7 @Y7 g ¥ 2w ® ¥ ww fram
Friw & Jeacy o e At gr @ 7
I T F QAT FL T 7 F—T®
W7 &1 TN & | Afew o@ W q
gt & AN @Y Ay
ot & @ 7Y, ¥ & arq whiw § ol
e e, W@ &Y Tg-Tg B v Tt
g.mﬂﬁmﬁm@ﬂn

weaw wvew : e ag odrer o
wgt & s @ wor ey ¥ A |
He can peacefully invite my attention.
language

But he cannot use the that
he has used.
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SHRI SHYAMNANDAN MISHRA:

What language? You say that I do not
understand anything,

MR, SPEAKER: You go on threa-
tening the Chair like this.

SHRI H. N. MUKERJEE (Calcutta—
North-East): None of us can be happy
with the scenes that happeneg in the
House. We all regret whatever might
have been paid from time to time from
your side ag well as from our side...
(Interruptions). But, on this occasion,
what I noticed was that after the
Minister of Industrial Development
made a statement, rightly or wrongly
we do not know, you did not refuse
permission to Shri Mishra to raise a
point of order on that. And before he
could finish formulating it, he was
interrupted. After that what has
happened is most unsavoury and it
should be brushed off our minds, if we
can possibly forget all that sort of
thing. But the point remains that
here was Shri Mishra raising. on a
point of order, which any number of
times he has the right to do. You
cannot gtop a Member from rising on
a point of order. Before he could
complete it, he was not allowed to
do... (Interruptions),

MR. SPEAKER: After all, there is a
procedure for everything. Every
Member has a right to be listened to.
If you think that some Member is not
keeping up to a proper procedure, you
can invite my attention to it. I advise
the game to them and the same to you.

So far as Prof. Mukerjee ig con-
cerned, he is mot telling anything
which should not be taken as unaccept-
able. He is taking a practical view of
the thing. When Mr. Shyamnandan
Mishra got up, I brought it to his
notice that in g few minutes, it was
the sixth or seventh time he was
getting up on a point of order. I took
it as an‘;%sttucﬁon. Then, he sald that
he wanted to complete his sentence. 1
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allowed him. May I now request yuu.‘
to let him ecomplete it?
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A also want to tell you one thu::.
Whether you agree with the observa-
tions made by the Speaker or not, it
is not the method that anything that
comes in the Member's mouth, he may
hur] at me, any expression, and he
may adopt any gesticulation. I am not
going to tolerate it. May I request the
leaders of the Opposition that I have
all respect for them but I do _not
approve of this part of threatening and
cowing down the Chair and gesticulat-
ing at the Chair. I a#m pnot at all going
to tolerate it.

SHRI SHYAMNANDAN MISHRA:
So, Sir. I was submitting that the
statement made by the Minister - of
Industrial Development conflicty with
the statement made earlier by ~ the
Minister of Information and Broad-
casting. The Minister of Information
and Broadcasting had very plainly
admitted that 3 Conference had been
held of the State Ministers at the
Centra] level and certain decisions
had been taken. One of the decisions
wa3 to distribute pamphlets. These
pamphlets are being  distributed,
according to him, in keeping with the
decisions taken. He maintains that.
So, there is no question that there is
any denial of that. He still maintains
that that will be done even in respect

of Jana Sangh and in respect of other
parties,

Now, putting the two things

together, this Circular seems to be in

consonance with the decisions taken
at the Central level and, therefore, I
think, the two statements conflict with
each other,

You were pleased to make some
other observations. May I tell you,
80 far as the behaviour of the Opposi-
tion is concerned, it will always be
hundred per cent the behaviour that
is expected of them. But the Chair
must also act in a fashion which
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[SHti Shyathnandan Mishra]
evokes a response it exneéts and an
impression is created that there is
‘justice and fair-play.

‘MR. SPEAKER: You don’t seem to
“Whdersfand the spirit of it.

W&, W FIE Wi A § IAE G
T gH ﬁ?tgzﬁt‘rmmmﬁzﬂ?
& st ards P TIATT AFTZHTE |

SHRI P. K. DEQ; On a point of
order. After hearing the statement
“&f 'the Minister you yourself came to
‘the conclusion that it wag an official

‘sue, .

MR. SPEAKER: No, no. He pro-
‘ducéd the literature; he says that it
Ng ‘official and it has nothing to do
‘with the rally.

. SHRI P. K. DEO: In response to the
‘Minister’s clarification, Mr. Vajpayee
produced the document. You asked
,hn-n whether he could authenticate it.
‘And he authenticated the document.
At that moment, you called for a
division of the House; you said that
those in favour of the Adjournment
. Motion ‘might stand. At that particu-
hr moment some members mdetracked
the issue and they brought ‘all sorts
of questions which were not relevant
at all. After your ruling for a divi-
“sion of the House, you should now
eall the House to divide. There is no
“ether stage left now except asking us
‘Yo stand.

st wy fawd | WA T W WY
st wger oft TR qow ¥ FE
o oY T T & AT A E A O
wmtﬁm}mag“fmman
et A S ¥ 9w @@t ) R
o7 73 fag 2y 9971 2 Pr 79 atg @@r

A3V AEWWT A

4wl S FVL T ERITEL I TLE 170 1gC
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w1 A gEe Fur & IaFr W,
TFT ARHT A0 &7 qAIqA, FAFT
wra fzar o o3y q I ifasT 3, 7@y
X1 3E|T 78 2 W1 I F Ao gora
qYFTT 1T 798 FTHLA J 740 F0
RN fFar & 1 AT 378 TFT qeq1a,
Fed1 WO L0 A FAT A GEIE
BT @ THA AFT AT EHIFTL HifA
AT TTH B
Fr d1 maEY afasrr

SUBRAMANIAM; With

SHRI C.
Shri

regard to the observation of

‘Shyamnandan Mishra that thefe is

some conflict between the two state-
ments, 1 would point out that my
colleague referred to the publication
of the pamphlets. That is completely
different.

The second point is this. A circuiar
has been issued. It has been produced
by the hon. Member—the circular of
a principa] making reference to the
Education Department, Punjab, that
something will be done by them. The
question was whether this was in pur-
suance of any direction or even sug-
gestion by the Central Government.
1 have categorically stated on behalt

of the Government of India that there
is no such direction on their part and
we have nothing to do with that.

13.00 hrs.

Therefore, 1 respeétfully submit—I
do not know how with all his ingen-
uity he is able to say that there is a
contradiction between the two because
these two are completely different.

SHRI JYOTIRMOY BOSU: I have
given you a notice in writing for
‘moving a motion that a Parliamentary
Committee be formed right now and
here to look into the matter that has

_been put forward by Shri Atal Bihari

Vajpayee,
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SHRI K. LAKKAPPA: Action should
'be taken against this Member for
submitting wrong things in the House.
"1\ a_ls_o_ right now move that it should

> taken.
SHR1 JYOTIRMOY BOSU: You .
have permitted me lo get up and

“speak.

_ 'MR. SPEAKER: We are on the
“adjournment 'motion, Now you are
‘introducing another motion.

'SHRI JYOTIRMOY BOSU: 1 have
g.wen you a prior written notice that
'a Parliamentary Committee be formed
—that is my motion-—so that the
allegations put forward by Shri Atal
rBlhan Vajpayee and the disputes
taised by the Opposition be looked
into by that Parliamentary Committee
;whnch is going to be formed. That
motion may just be put before the
Houae

~ MR. SPEAKER: There is no question
nf your motion. It is only the adjourn-
"ment motion that is before the House
'now. It is said that there are no
,Iinstructions from the Government of
India and it is purely...

'SHRI SHYAMNANDAN MISHRA:
"The rally ig for the purpose of starting

_an anti-inflation, anti-hoarding cam-
Ppaign.
‘MR. SPEAKER: Whenever any

. Party calls a rally, these are distri-
‘buted. They have not directly told any
particular organization. This is the
“general literature by the DAVP. I
asked him whether it is official. He
has saig that it wag produced by the
_DAVP, and that it was not meant for
“any particular Party but meant for all.
This is what he said. Later on, the
“point raised was that the Government
cof Ind1a hsd 1ssuecl mstructmns If it
(ds so, ‘we can take cognizance of it.
But Mr, C., Subramamam has twice
strongly refuted it.

hefp 150-
in orgaﬁi.s?ﬂq rai z %
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SHRI JYOTIRMOY BOSU: You .
have not given your ruling about my
motion.

MR. SPEAKER: I can take up only
one motion at a time. '

SHRI K. P.
(Badagara):
side.

UNNJKRISHNAN
You do not look to this.

SHRI LAKKAPPA: This side also.
Mr. Tulsidas Dasappa is trying to
catch youreye.

ot v fagtQt oy ;e
7 zg, ¥ TR T TrE? wIETT A
A7 7t &1 Foor@ fwaT 9T | q@HAT
Tt 7 f wrr oY T 10w qI0
gAY *1 91 @ & IH H wEAaA
FRART 2 OTRT &

e wen  qE, faega Agl 1 Az
T A 73 F )

st wew fagrQl awwar o wiT A
Tgr fr Solodlodlo § 1 FIeH
frar # ag T F1 a1 § T 3T fAame
T # ) w=AT Hal 7 AT fE wlesT
faTa U | 5B ag oY FgT § fE iy
1 # Tt % g A it FY 33% g
u"rw‘nw%ﬁw‘m%ﬂmugdamt
fasmd ag $ 1 ATfwRTHET AN T grawn
Xy w1 A wawa § 7 gEA Hew fae
aret gy srfora Al 1T + F51 AT
w4 F1E UF IO AA AFT % faw
foprdt et z=t gra safs o
¥ wEET 9% 36 A7E ¥ wreed (4wt
Mg FY 7 el wd) fawT

gl a1g ag g f& SgR  Fav
To HTE0 MTo TH AC | AT FHHIT

@iz s TR o a@ra



151 Government help in
organising relly by Youth
Wing of Congress (Adj. M)

“W:*‘I‘ mt‘ m'ﬁmm

1 O I X QIE )
(Interruptions)

oW W, wF AT waRdr
Tt 7 faeelt favafgra & 9 aga)
® XY woy g, g gE &, Iw A
HTHET ISAT 4T WX TS GA5A § A1
fae & | wTT @ swaeqr € PR wwEAY
& aryr ugr /g faq oma, w@aTy ¥
g o | fer ww gfear e
IT GASA B ATH ¥ FT IT T WA
wr T & fs ag Starh g Wi
& 1 wwr T Wi wETHe F o € I
w1 ore 5 § 1 Ay go swrEomiTo
T AT FAW B 77T qgara ®
T G ABAT FY GG K g7 § A
g w1aE ¥ IERAt w0 fadd 57

RE

W W ag AT S AT g |
& a ¥ wfgy

s oy el awaz e s
ot welt wEE 7 war O gw A feat
38 & wadwea adr fa¥ & @y 1)
Y gt T gF STETw @ &, Y
¥ qre S AT & W IR 8
% foc S wrgar g g &
HTETC A IT TR F wAw (57 § o
T T AT A AEHT B A § I
we far & T 93w e Oeaw
Hagarmar a7 & Farsmy
a0 weET S T E A
AT I FL TR AW 6T | W
gem AR A g 7 wrEw Ty
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weqw =¥rew ¢ 9y gheqmom F fear
¢ wore qgt ¥ w<wwT waT § qw Ay
WTT 7% 39 & A¥ ¥ vy wet § von
agr 1 A qre ek Wy O e wrfgk
fore & & gofimrer ) fr agt & Fg w3
AT W\ ¥
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oft wrw fagr@t woRdh: ag o
TR Y §, T TOQW WIETT W
frewa ady &, @@ & 13 o qraar @
Y I qrdw § fe @ geaT g
A ¥ fadw fey v § 5 g TR
w1 qFF A & g aft FTOw gean
WTHTA FT ITAT FL | ;

et firar walt wgreT 74) 3, fassht
frvafagr=a w1 € fa7 & Py o= w7
faar ot &, TV T DA WA Y wiww
T ¥ famafaarm & samar ¥ samr
qEE VT T A% gAfay s fredt
favafoarg a= ¢ fear v g,
T fraf g + a7 few & frdw
¥ frqrmar § ?  faest famataarsor
wita  femfegem 30 faeeit
favafaara 1 a7 FX &1 G
A ATEA .99 7 78y fwan, afes
F7% AV ¥ Tammr 7 a1 w:¢ faer-
fagtam F1 a= F@ ¥ dAAT FRar
e ) SHE U ErvEwm g fr
fererreff varar & avar qeaT A AT A
WIT ¥ 98 | ¥UT 9% WEAqE W
R A g ? o fAwifa
WY HW W99 FTH QAT T&70T T $3
Lol £k o

SHRI PILOO MODY (Godhra).
Boycott the Congress Govermment.

SHRI TULSIDAS DASAPPA (My-
sore);: It appears that there is some
confusion on the part of opposition
members so far ag this matter 1s con-
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cerned, and if they had known facts,
perhaps they would not have exer-
cised themselves so much, so far..

MR. SPEAKER:
order please ....

Only point of

SHRI TULSIDAS DASAFPA: As I
wag saying.....

SHRI FPILOO
equanationl

MODY:  Personal

SHRI TULSIDAS ,DASAPPA; 1
would like to tell them about the fact,

Sir, in the very beginning, the whole
point has been explained away. That
hinges on the allegation on the part of
the Opposition that the Central Gov-
ernment is involved in this Youth
Rally by giving certain directions.
That has been very categorically de-
nied by Shri Subramaniam. I cannot
understand why, even after this cate-
gorical demal by a responsible mem-
ber of Central Government, there
shoulq be any doubt in the minds of
the Opposition Members.

I would only say one thing about the
Youth Congress. So far as the rally
15 concerned, that has been sponsored
by the Indian Youth Congress, the
National Student Union of India and
the All-India Congress Commitiee's
Youth Wing. The National Students’
Union of India is not a youth wing of
the Congress Party. The purpose of
this rally has been to focuss the atten-
tion of the youths to the need to face
the challenges that are posed in recent
times (Interruptions) So far as the
brochures published by the Informa-
tion Ministry i3 concerned, I am
afraid, it is concerning and of general
interests. We have not asked for it
nor has the Governmeni meant these
literature exclusively for the rally...
(Interruptions).

MR. SPEAKER: It s for the Minis-
ter to say that. When you have the
Minister sitting here, let him say. ot
course, T am prepared to keep sitting
as long as you wish.

Government help
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SHRI PILOO MODY: Sir, I rise on
a point of order. My point of order
ip that Shri Dasappa is wearing gome
sort of a badge.
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SHRI TULSIDAS DASAPPA; That
meang the Youth Congress is organis-
g a mela,

SHRI X. LAKKAPPA: Who are they
to guestion? We are not making use
of the Government machinery, I am
an invitee to thig rally.

SHRI PILOO MODY: Mr. Speaker,
Sir, 1 had one point of order before.
Now, I have two points of order. My
first point of order is that my friend,
8hri Tulsidas Dasappa is wearing some
sort of a badge. On the last occasion,
about two years ago, you had objected
to the badges being worn in Parlia-
ment. I presume that you will use the
same yardstick by asking him to-
rcmove the Jabel which he is wearing.
(Interruptions)

SIIR1 TULSIDAS DASAPPA: The
badge 15 inside my waist coat. He
would not have noticed it, but for
having a sneeky eye.

SHR1 PILOO MODY: My second
pomnt of order is this, since my first
point of order was interrupted by
Shri Lakkappa. It seems Mr, Lakkap-~
pa 15 now a member of Shri Raghu-
ramaiah's team He is showing an-
other badge to say that it was against
the blackmarketeer., I do not know
whether it is allowed at all.

SHRI K. LAKKAPPA: I never said
that anyone was a blackmarketeer.

SHRI PILOO MODY: Whatever it
may be, he ig now qualified to wear
half the label!

MR, SPEAKER: I have heard all of
you. Why don't you keep up this
mood? I have already said that.after
it has been refuted there is nothing
left. I would have been pleased to
allow it. The two points raised by
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" Shri Sezhiyan and Shri Indrajit Gupta
velate to the States. We can  bring
them here. But, in regard to the
directions, Shri Subramaniam has

very strongly refuted. In vie_aw of
‘that 1 am very helpless.

Now, Mr. Jyotirmoy Hosu wishes
‘1o move another motion and 1 do not
want to dis-appoint him. He wants
& Parliamentary Committee to be
- appointed. Hig motions is:

“That a Parliamentary Committee
tn go into the matter raised by Mr.
Vajpayee. may be appointed.”

Now, those in favour of this motion
of Mr. Bosp ‘may please
- (Interruptions)

=t wew fa@ ¥y ¢ =i A
T8 97 ZEr ATET
EAR]

aegw  WE A a9t 7

L A

oY e gl u_:r_a@qi_a{,r CEFIT R
®TFTAAF F T FATF A

MR. SPEAKER: He gave an alter-
native. I am going to ask whether
the House is in a position !o accept
it. 1 am going to put it. You put
it as an alternative. in-between,
when this motion was being dis-
cussed. I said T can later on get the
consent of the House whether the
House wants to allow it. If the
House savs that we can take it up,
we can do so.

SOME HON. MEMBERS: No, no.

SHRI P. K. DEO: You cannot
resile from your earlier stand.

SHRI H. N. MUKERJEE: Could I
beg of you not to contribute from the
Chair towards making a mockery of

AUGUST 9,
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ihe proceedings of this. House? [ say
it with all respect. My submission }f'
that  the Chair appears to me to per-"

mit  itself to be bludgooneq into
certain courses of conduct and tries
to cover it up later on. What haa
happend is that you were dealmg
with an adjournment motion which
I expect you to deal with in the
proper procedural way which you

have tried to do to the extent of
your opportunities. But then what
happened was that like a chit which
1 referred to yesterday, a chit came
from somewhere and the House i3
taken by surprise with a motion of
which hardly we know the wherTe-
abouts, a motion which you admit-
ted because the person who sent it.
to you is_a very formidable character
whom yt)u cannot easily u'rltate I_
do not unders'and how when you
have an adjournment rnol.mn you
admit, as it were, an amendment tn
the adiournment motion, and you ask
the House to say ‘Yes’ or ‘No’ to this
o~ to that. You shoyld proceed, I1
s~ - in "1 humility, in a more digni=
fied and more effective manner, If
only you trv to keep your powers
really ang trulv in vour hands, then
alome vou can keep discipline. If you
abdicate your powers and yield to'
certain pressures. nothing would ever

hannen.  In this case yoy have
vielded *n  the pressure from thig
side, . . !

MR. SPEAKER: I assure him that

I had not anything to do with any-
bt}d\.

SHRI H. N. MUKERJEE: I sm a
Member of the House and I have a
right to know what is what.

MR. SPEAKER: In between, when
the proceedings were going on on the
adjournment motion, I said that I
coulq tel] the House that he had sent
this metion. Now that he hag sent,
this, I am asking the House whether
we should take it up or not
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SHR1 INDRAJIT GUPTA: Can a
Member stand up and, irrespective of
what proceedings are going on, sud-
.denly read out a motion, and can you
take i. from him and then ask the
House to give its opinion?.  Under
what rule can you do it? Here, a
Member suddenly stood up and read
out @ motion, and you took it from
him and now you_ say that you want
the House to sdy ‘Yes' or ‘No’. I do
not understand what ig going on.

SHRI BHAGWAT JHA AZAD:
That point is not before the House.
‘There is n'q motion before the House.

MR. SPEAKER: I had told him this
warlier; when he introduced it and he
was insisting on it, I said that 1 would
mention it after the other one was
aver. Now, he hag sent it to me.....

SHRI DINEN BHATTACHARYYA:
After it is over, you must allow him
10 move it.

MR. SPEAKER: Now fthat it is
before me, T just want to be told.
whether the House wanfs to take it
ap in thig other shape or not.

‘SOME HON. MEMBERS: No, no.

SHRI SEZHIYAN: When the ad-
journment motion was being discus-
sed, you said that there was a motion
for the appoin®ment of 5 committee;
at thai time, no decision was taken
on the motion which Mr. Bosu gave.
‘The adjournment motion was moved

Mr. Vajpayee, and you were not
satisfied. That question 1is over.
Afterwords, this motion hag come

and you say that those who are for
it should stand up. I submit that if
there is a moiion, the admissibility
of this motion cannot be decided by
the House by z majority or minority
vote. The motion should first be
moved and put to the House; and the
Mover should be allowed to speak
and others should also be allowed
to discuss it, and onlv at the end can
the motion be put to the House.
Those are the rules of procedure.

Government help SRAVANA 18, 1836 (SAKA:
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MR. SPEAKER: He had moved
it during the discussion on the ad-
journment wmotion, and 1 told him.
that 1 would take it up after tha
wag over. I told the House that this
was the motion that he had given.
1 am again asking the ‘House whe-
ther this motion can be taken up oF
not. ...

PROF. MADHU DANDAVATE
(Rajapur): Shri Limaye iz on a
point of. order. Shall we ring the
bell to tell you that we have a point

of order? Shri Limaye has a point
of order. Please permit himm to
speak.

MR SPEAKER: He had given it
to me. He was raising it repeatedly,
during the discussion on Skri Vaj-
payee’s motion. After that, I said,
that this was the motion which ie,
had given.

it oy fewd - wewd WgEA, X
qrv-aTe JE0 30 @ g 1§ A SmEr

_ f wrq WA ORI ALY HAAT
qrzy # 1 "l 91E7 g9 AT R

AT 7 el wdr w217 feHre
qr 3——fx o sarfRAT 3 & gEEA
FRzEHE T A@ L H AAS
Frzar g & #0 w@ T 3@ qeGT B
sy fran 2, afs = @A 3——
o7 34 FT 9447 Z0 751 & PRwg A
g fEar 2—-, ar ofafafafady
FT 7aT9 (HAT o7 AT A9 7 HTF
Zrer A2 a2 fEar swEr 20

1 oY weara wvy, frraT F 94577
qEAAF A G & qHIA F AT AT
wET gfaFrT 2 | 39 Fi W IF 9T



159 Government help in
organising rally by Youth
Wing of Congress (Adj. M.)

[ &t xw i |
vl oy ¥ W wiasc g 1 ww
Faxfr e gy wwmT @ 0w
o ov =€ afen o g wk & fw
wefafafefafdt & mamr oo fafis-
st ¥ gT ¥ qra o fex WA,
Tt & I 7 ! w4y v v
9wt w1 WY Wy wEy fear s ?

R 97 sTogaAT s Hifam

SHRI N K, P. SALVE (Betul):
On a point of order. If we do not
want to reduce the proceedings in
this House to absolute mockery, then
evérything which is submitted to you
hag to be treated seriously If I have
understood your ruling correctly,
the ruling by which you dig not ad-
mit the motion of Shr1 Vajpayevc—
wag for the reason that he faileg to
make any prtma facie case that the
Central Government had given any
direction to the State; for the failure
to make such a prima fucie case. you
did not permit the motion to be
moved

That having been your ruling, I see
a clear inconsistency in your putting
the second motion to vote. When
there is no prima facie case made
out that there has been such a di-
rection, a motion seeking to have a
parliamentary committee appointed
to go into it, in my respectful sub-
mission, does not survive,

MR, SPEAXER: I made it clear
that he put it in between the discus-
sion. Now after Shri Vajpayee’s mo-
tion was made and he gave hig mo-
tion, I wanted to take the consensus
of the House after Shri Vajpayee's
motion was disposed of.

SBHRI N. K, P. SALVE:

No, no;
it does not survive.

AUGUST 9, 1974
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MR_SPEAKER: In view of that,
this is not necessary.

SHRI DINEN BHATTACHARYYA:

Do not change your ruling every
time.

SHR] BHAGWAT JHA AZAD: It
18 mot necessary; drop it.

SHRI DINESH SINGH (Pratap-
garh): It seems to me that the
hon, member, Shri Jyotirmoy Bosu,
sent you his motiop during the pe-
riod when we were discussing Shn
Vajpayee’s motion. You having de-
cided that Shri Vajpayee's motion
is not admissible obviously this mo-
tion also is not admissible. What con-
sensus that you may have wished to
ascertain has slso been now ascertain-
ed. I would now humbly suggest that
we drop this matter because there is
no issue before the House with which
we are deahing. This motion by itself
for a committee to go into some mat«
ter which does not exist any more is
purposcless Therefore, the motion,
which, may or may not have had any
validity at a particular point of time
when the hon member thought it fit
to write down and send to you, has
lost its meaning Thercfore, the mat-
fer may be considered ag closeq and
we may now proceeg with the next
business on the agenda. The ton.
member, Shri Jyoltirmoy Bosu, at an-
other appropriate time when there 15
any issue of this kind may consider
rebringing this matter when we might
discuss it.

MR. SPEAKER: May I make it
clear? He tried to inlervene in bet-
ween, and then I saig that his mo-
tion could be brought only after the
earlier one was disposeq of. I told
him twice to sit down. Whep it was
disposed of, in view of my earlier re-
marks, I thought I should get your
consensus; I agree that after that
there is no neeq for this. I think you
all agree with me that thig is super-
flous after that. So, we take up the
next item of business.
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RE: ARREST OF MEMBER

MR. SPEAKER: On the 7th May,
1874, I read out in the House g tele-
gram dated the 3rq May, 1974, re-
ceived fremn the Officer-In-charge,
Ranaghat Police Station, West Ben-
gal. regarding the arrest of Shrimati
Bibha Gohsh Goswami,

2. Shri Jyotirmoy Bosu then point-
ed out that the intimalinn about the
arrest of Shrimati Bibha Ghosh Gos-
wami was incomplete inasmuch ag the
reasons for the arrest of the member
di1ad not been indicated.

I haa then saig that I would look
into the matter.

3. The Ministry of Home Affairs
have now forwarded a copy of the
explanation, of the District Magistrate,
Nadia, seni to them by the Stete Gov-
ernment of West Bengal, which reads
inter alia ag follows.—

“Regarding the non-submission
of a detaijled report under Rule 229
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, 1
am to stale that in this instant case
Shrimati Bibha Ghosh  Goswami,
M.P.. was arrested by the Police,
ihe fact of which was immediately
notified by the SDPO, Ranaghat,
io the llon'ble Speaker, Lok Sabha.
There was an inadvertent omission
on my part regarding sending of
this immediate intimation tc the
Hon'ble Speaker by Radiogram as is
normally done in such cases. This
omission was due to a misunder-
standing as to whether in this ins-
tant case Shrimati Bibha Ghosh
Goswami, M.P., who was arrested by
the Police and was pregented imme-
diately thereafter before the learned
SDJM angq was releaseq within 2
hours, an immediate intimation
needs to bé sent over and above the
intimation .which was already sent
by the Sub-Divisional Police Offi-
cer. This omission is deeply regret-
ted ....

1540 LS—T.
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It has, however, now been mnoted
for further guidance that whenever
any such incident occurs such re-
ports as per the Third Schedule will
be sent by the District Magistrate
irrespective of the fact whether this
order was passed by the Judicial
Authorities or by some othey Autho-
rities. I also express my deep 1e-
gret over this omission which was
only due to thig interpretation of
Rule 229 as mentioned above where
in this instant case. I thought that
the report as per the Third Sche-
dule should be sent by the Judicial
Auihorities”,

4. The State Government of West
Bengal have also expressed their deep
regret for the lapse thal ha; taken
place and also sialed that they arc
raterating the instructions  already
issued i this regard to all coucerncd
for their future gnidance.

5. In view of the explanalion unc
regrets expressed by the District Ma-
gistrate, Nadia, and the State Govern-
ment of West Bengal, I ieel that, if the
House agrees, the matler may be
treated as closed.

I take it thot tihe Iouse agrees.

SHRT JYOTIRMOY BOSU (Dia-
mong Harbour): No, Sir. In how
many instanves during the last 3-1)2
years the CPI(M) MUP.s from West
Bengal have been maltreated at the
hands of the policemen ang how many
privilege motions have come before
the House! Thig should act as ap eye-
opener for this House how the peo-
ple’s elected representatives from
West Bengal are being harassed, hu-
miliated and insultey in a planned
manner by the Government. I oppose
your suggestion that the matter be
dropped. 1 suggest that the person
who has commitied this lapse be
severely reprimanded and brought be-
fore the bar of this House, If this
House treats police officers who take
the liberty of insulting and humiliat-
ing M.P.s with this sort of leniency,
the country woulg be judged mot as
a democratic country but as g fascist



Arrest of Smt,
Bibha Ghosh

[Shri Jyotirmoy Bosu]

country. I beg of you, Sir, not to
drop the matter, but bring the culprits
to book. Let them be brought before
the har of this House, This is my
submission, It is for you to judge
whether the Members of Parliament
should enjoy the protection and pri-
vilege ag far as parliamentary and
constitutional activities are concerned
or they should continue to be humi-
lhiated in the hands of the policemen
and the executive authorities in this
country because of their particular
politzcal affiliation, which is opposed
to the ruling party.
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SHRI DINEN BHATTACHARYYA
(Serampore): The same police officer
on 14th November, 1973 detained the
same member i the same place Rana-
ghat and no intimation was sent to
the Speaker.

SHRIMATI BIBHA GHOSH GOS-
WAMI (Nabadwip): On 14th Novem-
ber 1973 during the food movement I
was detained for four hours in the
same place Ranaghat and no intima-
tion whatsoever was sent to the Lok
Sabha. When I wag arrested this
time, I warned him that “At that
time you sent no intimation to the
Lok Sabha. Please ensure thig time
that intimation is sent to the Speaker.”
He said, “Yes; we will do it”. After
that, this thing has happened.

st om t fay (FEgTToRir)
e wEvEw, Ak v F AT Ry xgr |
grod it tAAwmT A T AR
Namirgargm g | w7 ¥
TWT a7 S& #Y quAr FIW wy Wy &
ag
MR. SPEAKER: The regrets of
the police officer and the regrets of

the State Government have come. It
is for the House to accept it or not,
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Would you  kindly
consider whether am officer shoulq be
allowed to go scot free with mere
expression of regret although he had
been repeating the same offencet

SHR1 JYOTIRMOY BOSU: My
humble submission is, let the matter
be sent to the Privilegey Committee.

MR. SPEAKER: After this regret
has come, should we pursue it?

SHRI SEZHIYAN (Kumbakonam).
The same police officer has done this
We can understand it the first time.
If it 1s repeated, we have to see what
we should do.

PROF. MADHU DANDAVATE
(Rajapur): Ip the case of Shri Dhote
an dentical procedure was followed.
It was sent to the Privileges Com-
muttee. In this case also it can be
sent 10 the Privileges Committee,

SHRI INDRAJIT GUPTA (Alipore)-
1 would suggest to my friend, Shn
Jyotirmoy Bosu, that he should bring
forward a formal motion of privilege
A4 the hon. Member herself has com-
plained that it has happened twice,
let there be a proper motion,

oft wrw fagr@® awoddy ) (raefiaz)
T & W9 #Y wwe T8 §, W W
A g7 @ Wy o vy w3 o
W AHT § | W ¥ wit wgr § R
T ATE A wew w7 feawr wrx
g fraew oy & wo v & wm
wraer frada wRE vt dw QR )
fradx A w ATHA &Y 2w wwor
R @ ¥ wrew W wer iy §, w9
@ W AW W felra w9 W
wor ey & 1
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MR. SPEAKER: I was not very sure
of the details. I am informed that in
this case the intimation of arrest was
read in the House. Then he raised ob-
jection. As the practice goes, we
sent it for verification ang further in-
formatjon. There is no motion pend-
ing. It was done idependently and not
as a privilege motion. If they think
that it should be brought, there
should be a motion.

SHRI INDRAJIT GUPTA: The ob-
jection raised by Shri Bosu was that
in the informatjon sent to you by the
police authority they have omitted
to mention the reasons, the grounds
on which the member has been ar-
rested That 15 a different point. What
we wint to send to the Privileges
Committee is a different matter, na-
mely, what the hon. Member has just
now complained, that the same officer
on two successive occasions has be-
haved in this manner.

SHR]I SEZHIYAN: Sir, rule
£ays:

“Not withstanding anything
contained in these rules, the Spea-
ker may refer any question of pri-
vilege t othe Committee of Privileges
for examination, investigation or re-
port”.
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MR. SPEAKER: How can I refer
it when there iz no motion? Shri Bosu
can give a motion formally. The point
raised by Shri Indrajit Gupta is that
intimation was not givem in detail.
It must contajn something which
could be yraised as &8 matter of privi-
lege. Let the motion come. Then we
will gee what should be daone.
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PAPERS LAID ON THE TABLE

Post OrfFice SAVINGS BANkS (EIGHTH
AMENDMENT) RuLes, 1974 anp Post
OrrFice Savings CERTIFICATES (SECOND
AMENDMENT) RULES, 1974.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table—

(i)A copy of the Post Office Sav-
ings Banks (Eighth Amendment)
Rules, 1974 (Hindi and English ver-
sions) published in Notification No.
G. S. R. 791 in Gazette of India
dated the 27th July, 1974, under
sub-section, (3) of section 15 of the
Government Savings Banks Act,
1873.

Office

(i1)A copy of the Post

Savings Certificates (Second
Amendment) Rules, 1974 (Hindi
and English versions) published in
Notification No. G. S. R. 792 in
Gazette of India dated the 27th
July, 1974, under sub-section (3)
of section 12 of the Government
Savings Certificate Act, 1959.

{Placed in Library Sec No, LT—8 49|
74].

STATUTORY INVESTIGATION INTO RAIL-
way AccienTts Rures, 1973.

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI):

I beg to lay on the Table a copy
of the Statutory Investigation into
Railway Accidents Rules, 1873 (Hindi
and English versions) published in
Notification No. G. 8. R. 587 in Gazet-
te of India dated the 2nd June, 1973,
issued under section 84 of the Indian
Railways Act, 1890. [Place in Li-
brary Sec. No. LT—38|50|74].
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Viscose Starre Frere DISTRIBUTION
(SECOND AMENDMENT) CONTROL ORDER
1873 aANp ANNUAL REporT OF TRADE
DEVELOPMENT AUTHORITY NEW DELHI
For 1973-74

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GOERGE)* I beg to lay on the
Table—

(1) (1) A copy of the Viscose
staple F bre D;stribution (Second
Amendment) Control Orde:, 1973
(Hind: ang Eunghsh versions) pub-
lished 1n Notification No S O 449
mn Gazette of India dated the 16th
February, 1974 under
(6) of section 3 of the
Commod ties Act, 1955

sub-scetion
Essentjal

(1) A stalement (Hindi and En-
ghish ver-ion3) showing tcasons for
delay in laving the above Notifi-

cation [Placed in Labrary See No
LT 8151/741
(2) A copy of the Annual Report

(Hindi and English versions) of the
Trade Development Authority, New
Delht for the year 1973-74. [Placed mn
Labrary Se¢ No. LT-8152174]

ASSENT TO BILL

SECRETARY-GENERAL-* Sir, I lay
on the Table the Gujarat Appropria-
tion (No. 2) Bill, 1874 passed by the
Houses of parliament during the cur-
rent session and assented to since a
report was last made tq the House on
the 23rd July, 1974.
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RE. BUSINESS OF THE HOUSE

MR. SPEAKER: The Calling At-
tention; Shr, Indrajit Gupta.

SOME HON. MEMBERS: After
lunch.
SHRI INDRAJIT GUPTA (ALI-

Pore) We can take 1t up after lunch

MR SPEAKER' I am also seeking
yout meicy Everyday, this goes on
and, ysometimes, I feel completely ex-
hausted You don't have merecy on
me You are so many and so versa-
tile, all of you.

The Sceretus-General  tells me
that t 3 O Cloik, the Private Mem-
Lers Bus ness 1s 10 be takcn up If I
postpone 1t. then at 3 ©O' Clock the
olher bhusine s 1, theie.

=0 waw feg @ st (- {70
iz e ®F Tiw AW AT P
& g TF o7 Aarn frAay omy R F

f97 TP™IFT FT Fric s 1 WAY

7R &9 & for oy s o R ATy T
L FT )

Wt WA WU R (e .
FH g7 AT 777 IS AT ATER AT
o ST ST TH RIS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMATAH): If we adjourn for lunch
and re-assemble at 3 O Clock,
the Calling Attention and all that wall
not come because the Private Members
Business is put down at 3 O'clock
So, I suggest, dont fix any time. After
lunch, at 3 ¢’ clock we take up the
Calling Attention and other business
and the non-official business will get
postponed.
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SHRI INDRAJIT GUPTA: We may
adjourn for lunch and re-assemble at
230 P. M.

SHRI ATAL BIHAR] VAJJPAYEE:
We accept the proposal made by the
Minister of Parliamentary Affairs, We
re-assemble at 3.00, then call-attention
will be taken up followed by the other
business, and after that, the Private
Members' Business will be taken up.

MR. SPEAKER: Do we adjourn to
Teasemble at 2.30 p.m.?

SHRI ATAL BIHARI VAJPAYEF
Make it 2.45 p.m., Sir.

SHRI INDRAJIT GUPTA: Let it be
2.45 p.m.

MR. SPEAKER: With the express
understanding that this will be finish=
ed before the Private Members
Businesg comes,

We adjourn for lunch to reassemble
at 21.45 p.m.

13,52 hrs.

The Lok Sabha adjourned for Lunch
till forty-flve minuteg past Fourteen of
the Clock.
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The Lok Sabha re-assembled after
Lunch at Forty-five minutes past
Fourteen of the Clock

Mr. DEPUTY SpEAKER in the Chair.]

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I have given you
tine notice. I just want to draw your
attention to a serious contempt of the
House committed by the Joini Sec-
retary of the Bihar State Bharat
Sevak Samaj who has filed a civil suit
at Patna praying that the Kapur
Commission Report on the activities
of the Bharat Sevak Samaj muy be
set aside.

This Commussio, hag submitted its
report 1n December, 1973 and this is
the first time the report has been
challenged. I further note that this
has been done soon after I hag given
a substantive motio, in order to get
Shri L. N, Mishra removed from h:s
present post.

Onece this report has been laid o, the
Table of the Lok Sabha the House
is seized of the matter and besides the
motion mentioned above I have also
given another motion for a debate and
we are awaiting that debate. Sa, since
the report has been laid on the Table
of the Lok Sabha, this is in the hands
of the Lok Sabha and Lok Sabha is
seizeq of the matter. So, how cap a
private person go to the court of law?
I want your ruling on that ....

SHR] VASANT SATHE
The matter is sub-judice.

(Akola):

SHRI JYOTIRMOY BOSU:
not at all sub-judice,

It is

MR. DEPUTY SPEAKER: No dis-
cussion on this. This is not on the
Agenda. He has just mentioned it
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SHRI JYOTIRMOY BOSU I have
glven notice

MR DEPUTY-SPEAKER No
please You have made a mention

and because I don't want to suppiess
Members I allowed you ang 1t has
gone on record Let us not develop
1t into a discussion

SHRI SHYAMNANDAN MISHRA
(Begusara1) It 18 the property of
the House It does not prevent us
from taking up that subject

MR DEPUTY-SPEAKER Order
please We have got barely seven M
eight minutes to go and todav 1s Pri-
vate Members’ Business We ale to
begin that at three PM according
to the Order Paper, but Calling Atten-
tion has to be disposed of and then
the Mimster of Parhamentary Af-
fairs has got to make a statement
about the busimess for the next weeh
1 sce z formudable array of names of
members who would Ike to mahke
submissions op the proposalg of the
Minister of State for Parhamentary
Affairs Before we proceeg in  the
matter I would hke to know as to
what the pleasure of the House 18
These two itemg have got to be dis-
posed of ang after that we can take
up Private Members Bumness

SOME HON MEMBERS Yes
SHRI JYOTIRMOY BOSU
No 9 can be taken up on Monday

MR DEPUTY-SPEAKER  That
can be taken, up on Monday Shm
Indrajit Gupta Calling Attention

Item
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Lxercizse Books (C.A)
CALLING ATTENTION TO THE

MATTER OF URGENT PUBLIC IM-
PORTANCE

ACUTE SHORTAGE OF PAPER AND NON-
AVAILABILITY OF TEXT BOOKS AND ExXER-
CISE BOOKS IN THE COUNTRY

SHRI INDRAJIT GUPTA (Alipore)
Sir, 1 cal] the attention of the Mins-
ter of Industrial Development to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon —

“The acute shortage of paper it«
soaring prices and consequent non-
availabithity of text-books and
exercise books to the students of
schools and colleges m the coun-
try "

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TFCHNOLOGY AND AGRICULTURF
(SHRI C SUBRAMANIAM) M
Deputy-Speaker Sir  The  produc-
tion of white printing paper which 1
used for the manuflacture of exercisc
hooks and for the publication of texi
books declineq from 122036 ton-
nes in 1972 to 97501 tonnes in 1973
While this was partly due to under
utilisation of the installeq capacity ot
account of a number of factors sud!
as power cut and transport bottic
necks there wag also a shift 1n pre
duction from white printing papet ¢
other more expensive (and profitabl
varieties of paper Although the de
mand for white printing paper hi
bec,, increasing at g steady rate the
p1oduction over the last five vears h1
not eorrespondingly increased On
the contrary, it hag shown a down-
waid trend The resulting shortage
of white printing paper got further
aggravated on account of sizeablt
purchases of this paper by the news
papers whose quota of newsprint was
reduced following the impesition of °
30 per cent cut in newsprint alloca-
tion owing to non-availability of ade-
quate quantities of newsprint in in-
ternational markets
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Apart from the steps taken to in-
crease the capacity in paper industry,
both in the public and the private
séctors, Govermment have alsg taken
a number of steps to augment the
production of white printing paper
within the existing capacity. On Gov-
ernment’s intervention, the industry
has agreed to manufacture 2 lakh ton-
nes of white printing paper for dis-
tribution to the educational sector and
the Government. For the distribu-
tion of this paper, a National Co-ordi-
nation Committee at the Centre con-
gisting of the representatives of the
Ministries of Industiria] Development
and Education anq of the various
associationg of exercise book wmanu-
facturers, book publishers and the
industry was constituted. This Com-
mittee decides the State-wise alloca-
tions of paper for the educational
sector. In the States, State Level
Committees have been constituted.
These Committees consist of the re-
presentatives of the State Government

angd the consumers. Allocations of
paper are being made to the State
Level Committees, which in  their

turn distribute it to the various con-
sumers within the State. This scheme
tias now been in operation for about
2 months and about 30,000 tonnes of
paper have already been allotted to
the various States.

In order to ensure achievement of
the desireq pattern of  production,
Government have recently issueg the
Paper (Control of Production) Order
1974 under the Essential Conrmodi-
tics Act, laying down the minimum
percentage; of the different varieties
of cultural paper required to be pro-
duced by the mills. This Order is
aimed at ensuring the availability of
adequate white printing paper for the
student community, as also other cri-
tical varieties of paper required for
essential purposes.

With 3 view to curbing non essen-
tial uses of paper, Government have
issued the Paper (Conservation and
Regufation of Use) Oddet 1994, umder
the Essential Commodities Act. This

I
for Text Books and %

Exercise Books (C.A.)

Order places certain restrictions on
the use of paper for the manufacture
of calendars, diaries, posters and
greeting|invitation cards.

In regard to paper required for
educational purposes and for Govern-
ment use, industry has agreej to
charge a price of Rs. 2750|- per tonne.
Ag for other varieties of paper, prices
are not regulated. A study of the
cost of production in the paper in-
dustry is currently ibeing made.

SHRI INDRAJIT GUPTA: Sir, 1
think it can be claxmed that after food
ang clothing, paper is next only in
importance as an essential commo-
dity and the shortages and high prices
of text boowg and exercise books are
adding fuel to the fires of students’
unrest in thig country.

The hon. Minister, I am sure, knows
that the mmpact of these high prices
and shortages has already  affected
education in this country to a disas-
trous extent. I can only mention
briefly a few examplegs which are
known—hoyw in U.P., the reopening of
schools hag to be delayed for two
months because there was no supply
of text books and exercise books. In
Andhra Pradesh, the price of exercise
books hag gone up by one hundred
per cent. That is what the State
Government says. In Kerala, schools
had to be kept closed for a week for
the same reason. There also the
prices have gone up by three hund-
red per cent. In Tamil Nadu, again,
the prices have gone up by three
hundred per cent. In my State-of
West Bengal, university, college and
school authorities and students’ orga-
nisations have all complained re-
peatedly that a disastrous situmtion is
being createg because of this femine
of exercise books. text books and
black-market prices which are ruling.

So, T woulgq like to know from the
hon. Minister whether Government is
30 impotent in the matter of planning
and in the matter of price control
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that to-day the people who dominate
thig paper industry—the big business
houses—the Birlas, Thapars, Bangoors,
Somainis, Bird and Company etc. are
going tp be allowed to hold even our
school-going children to ransom? This
1s what the state of affairg has come to.
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In his statement he hag said that
there was a drastic decline in produc-
tion of white printing paper beginning
from 1972. He told us that there was
a shift in production, partly, due to
the fact that other varieties of paper
were much more expensive ang profit-
able for the manufacturers. So, I
want to know what is our Ministry of
Planning ang the Planning Commis-
sion doing? Were they not be able to
detect it? Do they not keep watch
on the changeg in production pattern?
What is the meaning of planning?
Warning was being give, repeatedly
by people connected with the text
book business from the printers to
publishers that this kind of crisis was
going to develop but it seemg nothing
Wag done in time.

15 hrs.

The Minster tells us the industry
has agreed to manufacture 2 lakh tons
of white printing paper for educa-
tional purposes and for the Govern-
ment. I think out of this 2 lakh ion-
‘nes Government will take about 80,000
tonnes which leaves only 1.2 lakh
tonnes for the educationa] sector.
Apart from that I would like to know
how is he going to ensure that these
producers comply with this promise
which they have made? Is there any
machinery for ensuring that they
comply with it? Perhaps, this will
meet the same fate as standarg cloth
met at the handg of the magnates
there. There the Government had
gone to the extent of laying down
minimum quantity which they must
produce on the pain of penalty and
it wag found those textile mill owners
preferred to pay the penalty rather
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than manufacture the standarg cloth
which was not profitable to them.
Likewise these paper producers will
prefer to produce art paPer and other
kinds of paper which are used for
comrmercial purpose and get higher
profit rather than manufacture white
printing paper. I should like to know,
what is the value of thig agreement?
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About the productive capacity of the
industry he has not said anything here
whether the Government has in hand
any new projects which are likely
to fructify in the near future. I read
somewhere they have some project
for setting up new mills for produc-
lion of while printing paper but the
same will not yield results before two
to three years. What happens in the
meantime? 1 would like to know the
position regarding this. Are those
projects to be in the public or private
sector or—as I read somewhere—it is
proposed to have these mills in the
joint sector. Joint sector jn this case
will mean that Government will pro-
vide the finance but the actual effec-
tive day-to-day management will re-
main ip the hands of Birlas and
Bangoors. 1 am told they have said
they are prepared to set up paper
mills in the joint sector provided Gov-
ernment’'s role is limited top supply
of finance and the management is left
in their hands so that they can con-
tinue to do what they are doing at
present,

I would like to know is it Gov-
ernment's contention not only in the
case of paper but also s0 many other
things like Vanaspati that whenever
demand exceeds supply prices are
bound to rise and a flourishing black-
market is bound to come in operation?
That is what the Ministers tell us
Then are these statements not a di-
rect incemtive for people to artifi-
cially restrict production? Thereby
they create a scarcity in the market
and push up the prices and prepetu-
ate the black-market, What is the
meaning of price contsol except in
conditions when demand exceeds
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supply? It is only then that price
controls are necessary. If there is
plenty ot supply there ig no need of
price control. The whole mechanism
of price contro] is requireq precisely
because the supply is less thap the
demand. therefore there is a tendency
for prices to go up and for black-
marketing.

I rearl that at present only 35 per
cent or 80 of the present capacity of
the industry is being utilised. They
explain tway part of that by saying
that there is power shortage, there
are transport bottlenecks and so on.
But even then, by any standard, 35
per cent utilisation of installed capa-
city, I think, is a scandalous state of
affairs, At least part of it is due
to the fact that these producers do
not want to increase production. It
is paying them much more to have
these high black-market prices at an
artifiically restricted level of produc-
tion,

Kindly see what has happeneq in
regard to the prices. Three years ago,
the price of white printing paper was
Rs. 1600 per tonne. About a year and
a half ago, it came to Rs, 2500 per
tonne. Now, it is somewhere in the
neighbourhood of Rs, 5850 per tonne.
But this is not available at this price
in the market. I, the 'market it is
available only at Rs. 7000 per tonne.
Of course, the hon. Minister has said
that they have made some agreement
that the paper which will be supplied
now for the educational sector would
be at a flgure of Rs. 2750 per tonne.
To this extent they are trying to bring
in some price control. I do not know
how it will be actually enforced, The
hon, Minister may tell us that, be-
cause price fixation is the all-impor-
tant question. Either the Government
come in and handle it and enforce
it or I am afraid the whole educational
system at least in the schools is on
the werge of facing collapse.

Besides that, I am afraid that about
one thousang Indian publishers of
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text books including college books,
children’s books, paperback books
and so on, both big and small, have
slowly gone out of business, leading
to unemployment also of 5 large num-
ber of people. This is an extraordi-
nary state of affairs. On the one
hand, Government have practically
banned the imports of foreign books
because of our difficulties of foreign
exchange. At the same time, the do-
mestic publishers of cheap books,
paper backs and so On are prevented
from doing their work because of this
paper crisis.

Then, Government have brought
forward an ordinance impounding a
part of the dearness allowance and
freezing the wages of so many wage-
earners, salary-earnerg and so on in
this country. But what about their
children? Take the case of the Gav=
ernment employees whose children
are going to school. Those parents
will have to go on paying higher and
higher pricegs on exercise books and
textbooks while their incomes have
been frozen. What kind of affair
is this? Strangely of all things,
which he has admitted here, there is
no control even to say how inuch of
this while printing paper is diverted
to the newspapers. Actually, from
the tone of his statement we find a
kind of gpology for them that be-
cause these poor people cannot get
newsprint, therefore they have been
and are using white printing paper.
Somewhere 1 read that Mr. Gujral at
some meeting of newspaper editors or
something like that hag assured them
that he would try to see that they got
some white printing paper over and
above their newsprint so that they
coulg carry on; and op this side, our
educational sector is being absolutely
driven to the wall. What is the policy
of Government? ] would like to
know this. 1 see this white printing
Paper b::mthiu m:;ry for prtl::l:;
papers
only their supplemerRs which carry
classifieg advertisements, Three or
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four pages of classified advertise-
mentg are being printed op white
printing paper,
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SHRI DINEN BHATTACHARYYA
(Serampore): For 1instance, the
Statesman.

SHRI INDRAJIT GUPTA: But
here our children cannot get their
exercise books and text books

SHRI JYOTIRMOY BOSU (Da-

mond Harbour): He says ‘our child-
ren’. Where are his childien?

MR. DEPUTY SPEAKER: If any-
body does not have a child of his own,
all the children of India are his own
children.

SHRI INDRAJIT GUPTA 1 would
Iike to know firstly how they wish to
enforce this price control, and secondly
how they propose to enforce the pro-
duction pattern to which the produ=
cers have agreed Is it true or not that
at present out of the total production
of paper only about 8 per cent 1s that
of white printing paper? I should hike
to know what are the actual figures.

Lastly, what about this wasteful
use of paper by Government and
Government agencies? I know some
genera) hope has been expressed that
they will economise and so on. But
there 1s criminal extravagance going
on You must have seen these
annual reports of so many hig public
sector undertakings which are sent
to all Members printed on beautiful,
glosgy art paper with colour print-
ing and all that,

SHRI C. SUBRAMANIAM: Only
copieg to members are printed like
that.

SHR1 INDRAJIT GUPTA: We did
not ask for them. We will be quite
catisfled with reports printed in Y
utility way on nary paper. Do
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you say that the gharehnlders do not
get those copleg snd other people do
not get it? I do not understand.

1 conclude by saying that here is a
clear confrontatioh between the inte-
rests of the communfty at large
where children are finvolved and
these hnadful of big business houses
which are controlling the entire
paper industry. Government should
tell us clearly on which gide they
want to stand and whether they are
prepared to take firm steps or not at
this moment.

SHRI C. SUBRAMANIAM: Very
many powints have been made parti-
cularly with regard to the use of
paper which 1s an essential commo-
dity in the educational sector. Gov-
ernment realise this and that ig why
various steps have been taken for the
purpose of seemng not only that it is

available for the educational sector
but 1s also available at reasonable
prices.

We are also very much concerned
at the incresse 1n the price of text
books and other books also which
are being wused in the educational
sector But I am sure the hon
member is aware that the cost of
paper as such in any text book publi-

cation iz only 30-35 per cent, if I
remember aright
SHRI INDRAJIT GUPTA: What

about exercise books?

SHRI C. SUBRAMANIAM: T am
talking of text books. Oy course, as
far as exercise books are concerned,
perhaps 90 per cent would be the
cost of paper. That was why we
were very much concerned in the
beginning of this year, We found
not only that the production of white
pHper had gone down but newspapers
had started raiding the white paper
for their own purposes. That was
we reviewed the situation early
year Brid on the Hasis of fHut, came
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manufacturers in the Development
Council that they would go back to
the pattern of production in 1968-69
when they were producing at the
capacity available st the level of
1,66,000 tonnes. From that it had
gone down to less than 1,\00.000
tonnes, sometimes it was even at
70,000 tonnes. So the first step we
took was to see that during this year
at Jeast 2,00,000 tonnes of white paper
were manufactured in the various
tactorTes.

We are also concerned about the
price. That was why the price was
agreed to be only Rs. 2,750 per tonne
whereas, as the hon. member him-
self mentioned, it was ruling at a
very Very high level. These are the
two steps taken.

Then we also wanted to ensure
that this would reach ithe educational
sector pruperly. That is why a
national level committee and State
level committees were formed for
the purpose of allocating this paper.
to the various State Govern'ments
first and from the State level for the
purpose of being distributed to the
varioug procedures. As I have already
stated jn the main statement, for
June and July, 30,000 tonnes of white
printmg paper have already been
allotted to the various States. As a
matter of fact that saved the situa-
tion to a certain extent. Further
allotments will be made every month
for the purpose of meeting the gitua-
tion.

In this, we gave preference first of
all tp the nationalised textbook pub-
lications. 'That second priority was
for the publication of textbooks; the
third priority was for the purpose of
exercise books. Then we were con-
sidering other publishers, Today we
are trying to take care of the educa-
tional seetor, mamely the colleges and
the gcheols. On that basis allotments
are being 'made. The pertinent
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question how are you going {0 en-
force thiz agreement, 1 do not know
how the hon. Member slipped that.
In the statement we have mentioned
that we have already issued an order
under the Essential Commodities Act
1o regulate the pattern of production
and that wil] be the statutory back-
ing for this pattern of production.
Even though there is an agreement
on a price of Rs. 2750/- the question
is whether it would reach the consu-
mers at that price. That is the real
problem. Whenever we control the
price of something, on-'money or
black money is there for the purpose
of tgking it behind the back. ‘That
will have fo be looked into. That is
how allotments are being made by
the committee directly to the pub-
lishers and they are entitled to get
it. If there is any complaint the
committee will look into it and the
industry will be called upon to
answer those points. I do agree that
the production pattern cannot indefi-
nitely depend upon mere agreements.
There should be a more rational dis-
tribution gystem for thig purpose to
serve the educational sector. I want
to assure the hon. Member that we
are working on that and a3 soon as
the scheme is ready, I shall certainly
take the House into confidence.

The hon. Member mentioned about
capacity utilisation. The installed
capacity is 9,60,000 tonnes. Produc-
tion in 1969 was 7,60,000 tonnes; in
1970 it was 7.58,000 tonnes and in
1971 it was 7,80,000 tonnes.

SHRI JYOTIRMOY BOSU: Are
you sure that the figures are all right?

SHRI C. SUBRAMANIAM: They
have paid excise on this and if any-
thing one may tend to under-state
production for avolding excise duty,
In 1972, it was 8.03,000 tonnes and in
1973, it wag 7,96,000 tonpes. It is not
the total production which led to this
distortion but diversion of produc-
tion In favour of more expensive and
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more profitable varieties. This was
the real difficulty... (Interruptions)
It is not for charity that they produce;
when they diverted it for 'more pro-
fitable varieties naturally they seem
to have kept it at a fairly high level
of utilisation and capacity in spite of
various conatraints.
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He asked: are there any new capa-
cities in future? If this is going to
be frozen at this level we will get
into further difficuliies when there
would be more demand. During
1973-74 we expect another lakh of
tonnes, a little more than that in fact.
This is all in the private sector. In
1975-76 there will pe ©One public
seclor, Nagaland Project, coming into
production at the rate of 30,000 ton-
nes, There are others also which will
come into production making a total
of 1,12,000 tonnes. During this and
the next year, there will be an addi-
tion of 2,15.000 tonnes. We have
taken up a few projects in the public
rector, particularly in the Assam
region that would be going into pro-
duction by 1977-78 and some gther
projects by 1978-79. In the private
sector also we have licensed to the
extent of another 20 lakh tonnes, if I
remember aright. Therefore, future
capacity to a certain extent has been
taken care of. We are now produc-
ing paper machinery within the
country. We have banned the import
of that machinery from outside a0
that the manufacturing capacity in
the country could be fully utilised.
The hon. member mentioned about
the large number of publishers who
have gone out of business for lack of
paper,_ I have also received a good
deal of representations with regard to
that, I want to assure the House
that after looking into the tmmediate
requirements of the educational insti-
tutions, particularly during the open-
ing of varlous schools and colleges,
we shall allocate the paper available
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sufficient paper may be available to
them. We have stopped the export
of printing paper, which was being
done to a certain extent.

Regarding the curtailment of use of
white paper by the newspapers, it is a
matter which is under consideration.
But once the rational distribution
comeg into operation, which I hope 1
will put into operation quickly, then
without permission newspapers will
not be able to get at this because the
entire white printing paper will be
distributed through this distribution
system. This is how I look at the
problem I do agree 1t has Jed to a
good deal of difficulties, particularly
for the student comrmunity. But I
think we have taken all the possible
measureg in order to mitigate the
suffering, if not completely remove it.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, it is quite clear that
thig situation has been created by a
Government which has no perspec-
iive or plan in this matter, and by
the producers who have no conscience
or scruples. It iz the resulf of this
combination,

1 have no manner of doubt that a
bookless commumty exists only in
name, This morning we witnessed a
spectacle in which the House was
treated to a kind of sermon from the
Minister of Information and Broad-
casting that the youth of the country
had to be educated about how to fight
inflation, hoarding and so on and
therefore, he had undertaken to
publish about 200,000 pamphlets to
educate the youth of the country.
While such pamphlets gre being pro-
duced in such large numbers, our
children are going without text
books, exercise books etc. Mr. Rene
Dumont has gaid in one of his articles;

“The gpace reserved for advertis-
ing in a single issue of the Sunday
New York Times—90 per cent of

to the various publishers so that the whole newspapsr—uses up as
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much paper as all the textbooks,
notebooks, and manuals on all levels
of education in CameToon require
in a whole year. And the school
children are lett to do without.”

One 1ssue of the Sunday New York
Times uses so much paper for adver-
tising as the children in a particular
country, Cameroon, cannot have for
their textbooks and notebooks be-
cause of lack of paper to that extent.
That 13 what 1g happening in this
country also becuuse of the non-
ess:nlial yse of papers, a matier in
which the Government isclf secms
fo be one of the worst offenders, If
the Guvernment agreed that this is a
probleem whach  affeets  about 100
million of more studunty now on 10lls,
w.tot exactly  has the Government
dure o treat il gg a matter of highest
national prionity?  Thy Government
has indeed wiven some indication of
what it 15 doing and the hon. Minister
hag alsn claimed that he ean expect
to mitigeie the problem 1o  some
extrvl, but about that no evidence
sec'n< to b~ in sifFhlt so far. So, we
would like to know specifically whe-
ther this poblem is going 1o e
treated at the highest level and =s
highest national priority.

Secondly, have Government con-
ducted any survey of the percentage
of children poing without books? May
I know whether their percentage is
increasing day by day or not? Here
the Minister of Industrial Develop-
ment is answering this question, and

not the Minister of Education. Since
our Calling Attention related to all
these Ministries, we expect him

to be properly equipped on this sub-
jeet,

Thirdly, broadly speaking if the
Government agrees that although
there iz ghortage, it ia not because of
the shortage entirely that the prices
aTe rising, then, what is the agency
which the Government is setting up
to regulate the prices in thig particular
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field? The Government seems to

have no agency at the moment. The
Government says that it has come to
some kind ot an agreement with the
producers, some kind of a compact,
some kind of a gentleman’s agree-
ment. This kind of reply cannot be
expected to satisly the country and
the wvast number of children. The
country would like to know whether
you have in mind any particular
agency, which will seriously go
about ihis matter, and lake steps to
se¢ that the prices fixed are in fact
implemented or miorced.

What has the Goveinmeni done, su
far as the non-essentiul wse of the
pap.L 1g concerned 1 the Govern-
ment di partments themselves? We
would hke to know whethre the Gov-
crument has unposd any cut in  the
stationery, It the Government has
not done this, then g clear impression
that 15 (reated 1in our wminds that it is
a culluus j weromoet which does not
have the needs of the childien in its
mind; a, one of highest importance.
We would ke to know about statio-
nery because we know about the pro-
diga! consumption of stationery by
the government departments

Ther, we would hke 1o know
whether any legal steps have been
taken to see that there is no shift in
production. The Government says
that it hag issued a norder. Now,
what is the machinery to enforce that
order? In fact, frankly speaking, I
have not seen that order 'myself. Is
that an adequate order?

has
the

SHRI C SUBRAMANIAM: It
been placed on the Table of
House.

SHRI SHYAMNANDAN MISHRA:
Then, T have been lax. Is it adequate
for the purpose? We would like to
know whether the Ministry of Indus-
trial Development has got any agency
to ensure that there js mo shift in
production, Why in the past was
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such g shift in production taking place
al]l the time? When the Government
knew that it wag going to adversely
affect the interests of the boys, why
did it not prevent the shift in produc-
tion? I know that the hon. Minister
is going to slur over this guestion and
that he will never squarely face It.
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‘Then, what are the legal difficulties
in preventing the newspapers from
using white paper? If there are any
legal difficulties could, they not be
overcome? The newspapers zeem to
he appropriating to themselves a large
proportion of the white paper. If
they have any legal difficulties, how
are they gomng to overcome them?

How many times have they permit-
ted a rise in prices of the various
kinds of papers? Are the producers
at liberty to raise the prices as many
times ag they like?

SHRI INDRAJIT GUPTA.
value of free enterprise.

The

SHRI SHYAMNANDAN MISHRA:
But you think that the Government
is committed to cocialism. Now you
have changed your 'mind.

Then, I want to know whether any
inquiry has been instituted by the
Monopolies Commission in this matter,
as to how the producers have been
exploiting the shortage and so on,
and, if so, whether the Government
can tell us gbout the findings of the
Monopolies  Commission in  this
matter,

Finally, we woulg like to know
what is the Statewise distribution of
30000 tonnes: whether the Thon.
Minjster can give us an idea about the
Statewige distribution and whether it
is strictly on the basis of the needs of
the students in particular,

SHRI C. SUBRAMANIAM: I do no}
think either you, Sir, or the House
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expectg me to answer the genera
charge.. ...

SHRI SHYAMNANDAN MISHRA:
Which general charge? Lack of
planning is obvious,

C. SUBRAMANIAM: .
made by the hon, Member who has
chronically got accustomed to doing
it. Therefore, 1 do not propose to
answer it.

SHRI SHYAMNANDAN MISHRA:
You have no answer. (Interruptions)

SHRI

SHRI C. SUBRAMANIAM: Why
should the hun. Member go on fumbi-
ing all along? Let him listen. After
that, if he has anything to say, he can
say. (Interruptions) I sympathise with
the hon. Member, the state in which
he has got into, frustration, frustra-
tion, nothing else but frustration.

SHRI SHYAMNANDAN MISHRA:
You have no answer.

SHRI C. SUBRAMANIAM: This is
the answer. It is your frustration
that makes you see all these things
like this,

SHRI SHYAMNANDAN MISHRA:
You are the servant of Mrs. Indira
Gandhi, not a Minister. I never con-
sidered you g Minister. You have
mortgaged your conscience. You are
a bond slave of Mrs. Gandhi. You
will be a slave of any person.
You can't collect even 20 persons in
Tamil Nadu (Interruptions) Have you
got any status?

SHRI C. SUBRAMANIAM; Much
better than yours. (Interruptions)
Sir, the hon. Member wanted to know
how we are going to monitor this pat-
tern of production. Each mill has got
to report to the D.G.T.D. with regard
to the production and it is checked.
Not only that. As I heve already seaid,
this white printing paper Was got to
be produced according to the order
already issued under the Essential
Commodities Act. The white printing
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paper will have to be at the disposal
of the National Committee and the
State Committees. Therefore, tc the
extent the white printing paper is
available, it is being allotted to various
States. The Government also is a
user. They have alsp got to purchase
it. To that extent, it is possible to
monitor it I do not think they can
escape from it. Apart from that,
there are State agencieg also. For
that purpose also, they will have to
give their reports. Therefore, I think
1t would be possible to monitor and
ensure that this pattern of production
is maintained.

The hon. Member naturally rased
the question whether we have placed
on ourselves any restrictions
with regard to the use of paper or
overuse of paper. Certainly we have
taken various measures, and every
Ministry has been called vvun to see
that wastage of paper iy avoided. The
money allotted for the purpose of
stationery has been frozen....

SHRI SHYAMNANDAN MISHRA:
What is the target.

SHRI C. SUBRAMANIAM:
are targets. I cannot give
offhand.

There
them

Therefore, they cannot go on using
the paper as they used to do before.
Government is quite conscioug of it
and we have taken various steps for
this purpose.

With regard to legal difficulties,
when I said legal difficulties, it does
not mean that they are insurmount-
able, There are legal difficulties, Lhut
certainly we would take steps to see
that we got over them. Onece the dis-
tribution gystem comes into existence,
1 assure the House that it shuold be
possible to see that this s not diver-
ted. It Is not a dog-in-the-manger's
policy that we want to adopt. If the
proguction is over and above the re-
quirement in the essemtial sector, cer-
tainly it could be diverted for other
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uses, Therefore, it is a question of
priority. The first priority will be
given for the use of paper in the edu-
cational sector.

Then the hon. Member wanted to
know who allowed this increase in
prices. Unfortunately there is no con-
trol on the prices of paper It was
removed in 1968 or 1962 and tren it
has been going on in this way. This
situation arose particularly because,
afier the shortage in newsprint, news-
papers came into the fleld for mopp-
ing away large quantities of white
paper. That is why the situation be-
came a little more difficult. But imme-
diately we stepped in and we have
taken various steps which I have al-
ready mentioned.

Another question way whether this
has been referred to tha Monopolies
Commission. No. This has not been
referred to the Monopolies Cormmis-
si0n.

Then the hon. Member wanted to
know the alliocations Statewise . . .

SHRI SHYAMNANDAN MISHRA:
What are the legal difficultier in pre-
venting the newspapers from encroa-
ching upon white paper?

SHRI C. SUBRAMANIAM: The gnly
way 1s prohibition of uie of white
paper by the newspaper.. That was
what we considered but we were ad-
vised by the legal department that
we could pot passg such an order.

SHRI SHYAMNANDAN MISHRA:
Are you trying to overcomec them?

SHRI C. SUBRAMANIAM: Yes.

The hon. Member wanted to know
the allocation Statewise. I have got
the figures. I do not think I should
read them out I can pass this on to
the hon. Member. He can bave g
lock at them. On the whcle, 30,829
tonnes have been distributed in June
and July. For August further alloca-
tions will be made.
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State levels? Well, already this figure
is of the order of 30,000 tonnes for the
last two monthg and we are going te
make allocation for August also. Then
he wanted to know the capacity for
each mill; I am sorry I do not have it
at the moment because this is not rele-
vant in the context of the subject we
are discussing. About the wvarious
varieties of paper there are duplicat-
ing papers, litho and offset papers,
machine-glazed posters white print-
ing paper etc. We have large number
of packaging varieties from cardboard
onwards and varioug other lace papers
and they manufacture these also.
But from the printing point of view
these are the main variedes.

He asked whether any raids were
conducted. I am sorry, if the Member
is interested he should put the ques-
tion to a completely different Ministry.
Altogether these are the main points
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which he raised to which I have ge-
plied.

SHR]I VASANT SATHE (Akala):
Sir, the question which ig puzzling so
many persons in the country including
the student population is not a resuilt
of overnight shortage. As he said, the
decline in the white paper production
as a ratio of total papar production
has started over a period of about five
vear past. If some steps or meéasures
were taken in right time we would
not have been required tp face this
situation today. Nevertheless I cong-
ratulate the Govermment and the
Ministry for the steps taken although
a httle late. It iz betier late than
never!

¥ do hope that these measureg will
be implemented in the spirit in which
those measureg have been introduced
that is te say, such ag bringing them
under the Essential Cammodities Act
and algo issuing further orders under
the ¥ssential Commodities Act. I re-
quest the Government to consider fix-
img prices all aloag the line wunder
Emgentia]l] Commodities Act itself, ax-
factary prices, prices of wholesale
traders and prices alsp at the retail
and.

Then only there will be some real-
istic price structure and conmtrol, par-
ticularly, of the exercige books. Sir,
you know fully well that even to-day
that is the experience of every hon.
Member here t00-if we see the child-
ren, the primary-schoo! going children
you will find that they reguire more
than a dozen exercise books.

SHRI S. M. BANERJEE: (Kanpur):
The weight of the books ig more than
the child!

SHRI VASANT SATHE: Now, it is
becoming a fashion. Yoy may consi-
der that in the cofitext of eur educa-
tional . Wou have the coordina-
1idn comrhittee which shbuld considér
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thig sheer w. , and ers of
schools—I dn“nt:t m"h&m they
are hand in glove with some exercise
books 3¢alers. They require pri-
mary school boys and girls tg have a
boiind book of hundred pages for a
small gsubject. Thers may he ene
exercise book for a subject. I have
seen a book with four lines. That is
the reason why the exercise bools are

in great demand in educgtional insti-
tuijons.

MR. DEPUTY-SPEAKER: That is
the résponsibility of the Ministry of
Education and not that of the Indus-
trial Development.

196

SHRI VASANT SATHE: I have re-
referred to this because he hag refer-
red tp that coordination committee,
That was why I thought that I ghould
also make a mention to it. The facts
are facts. So, let us take things as
they are. I would ke to submit one
thmg for your consideration. What is
troubling to-day is not only shortage
of books but there is an
shortage of the books also. As he said,
because of the diversion and heciuse
of the price rise, there may be a
shortage. Apart from ex-factory cost,
there i3 price rise on the axetcise
book. If, for example, it is Ra. 38 per
ream of a certain variety—geven gram-
me variety etc.—then there is an in-
crease in the cost of the exarcise
boaks. That is due to the middlerpan
charging a higher rate, that is, by 100
per cent moré. It becomeg Rs. M-
a regm. That is why I esy thet i we
can arrange to have some other grstem
that will be better. ¥You have nbw
got this Committee. But, do nét lave
this to the committee. One of t‘hg pit-
falls in gdministration is that once we
foryn a commitiee they thipk that
their job is over. There are State
Committees, Central Committees etc.
You will have to lay down oOertain

for them. So, I suggest for

g Iimmediate action You can

fee]l the impact at least on thd ewer-

cise books immediately. You gsip the
manufacturers to....



107 ?::Dﬂaﬂ of Paper SRAVAI?A 18, 1808 (SAKA) Shortage of Paper

Tt Bodkd und
Exerdise Bﬁg&: (C.A.)
M3 DEFUTY-PPEAKER: Are you
lecturing to the Minister or asking a
Quegtiop?

smvasmg&m:zmuk-
ing pim a question. I do mot kmow
whether he will accept my suggestion.
‘But, that will solve the problem,

MR. DEPUTY-SPEAKER: Thep you
ask a question.

SHRI VASANT SATHE: I I g, not
explain how will you know whether
he will accept it or not. Three crores
worth of exercise books are in stock
with this particular manufacturer—
one of the sixteen big manufacturers—
Thapar of Ballarpur Paper Mills in our
region—Chanda. You know that they
can get an indent from the universities
and from schools. You have now got
the Directorg of Public Instruction or
whatever be their names in various
States. You get the indents from
them directly and supply these exer-
cise Books to them without having to
go through these State Committees etc.
They are likely to misuse their quotas.
They go to the black market. You
know that it is- through these very
traders that quota is being given ulti-
‘mately. So, for heaven's eake do not
do that VYou will please consider
my suggestion of aaking the Paper
Mills which produce 80 per cent of
white paper in the country to supply
direetly to .the student community.
Why don't you ask these sixteen big
conperng to supply Wwhatever white
Taper for exercise hooks they are pro-
ducing direct to the Universities. It

I

for Text Books dnd ﬁ
Exercise Books (C.A)

this is done, then the cost of extrrise

books will go down by fifty per cent

My second question is you had a
crash programme introduced in 197L
What has happened to that? The
programme Was that there will be a
ratio of producfion to be maintained
and also price structure. That prog-
ramme could not come through right
till now, Will you still have that
crash programme and see that it is
implemented or is it to be given up?

My third question is will you bring
about certain restriction at least om
public sector undertakings that they
should not give whole-page advertise-
ments. The same material could be
put in smaller space. Will you con-
sider this? After all the idea iz to
bring about saving in the use of white.
paper even by the newspaper industry.

SHRI C. SUBRAMANIAM: With
regards to the fixing up the prices all
through, as I have already stated, we
have fixed the price for the printing
paper at Rs. 2750/-. With regard to
the cost of various other commodities
I have already said it is under investi-
gatlon by the Bureau of Industrial
Costing and Prices. After that we ’
shall consider whether we should
have control throughout. But the
only difficulty is it is eéasy to have
paper control but once you have this
control and there j8 demand more than
supply on-money business comes in.
How to avoid is the main difficulty.

Ag per gs this is concerned, this has
been controlled at Rs. 2750 per tonne.
Ag far as that ig concerned, there is
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nistered also.

16 hrs.

Then, the hon. Member naturally
was concerned about the exercise~
books which children arg asked to pur-
chase. It is a very unsatisfactory state
of affairs. As a matter of fact, I gm
told, and ag a matter of fact, T loarnt
that way, till the fourth of fifth class,
we had only salteg to write upon, and
that alsoimproves the handwriting if
youuse slates in the early stages, but
that is a matter which will have to ba
considered at a different level slto-
gether.

Then, the hon, Member mentioned
about the price rise and the role of
the middlemen. That iy why wher-
ever we find that the dealer is mot
behaving properly, we are entitled to
allot the paper directly to the consu-
mer with the middleman ang without
the dealer etc. So that is being taken
care of.

Then, the hon. Member mentioned
about the crash programme. The crash
programme as far the purposeof , . .

SHRI VASANT SATHE: I had made
a specific suggestion about supplying
it to the universities angd to the Direc-
tor of Public Instruction for the
schools. Would he kindly say whether
that will be accepted?

SHRI €. SUBRAMANIAM: The
university should have an organisa-
tion to receive it and distribute it.
certainly, if there are co-operative
institutions or any other institution
there for the purpose of - receiving
and distributing this supply, we ghall
be only too glad to do it. But I do
not think every institution has this
facility. This js the real difficulty.

concerned, this is for the purpose of
increasing the capacity by marginal
addition of machinery. This was taken
up in 1971 and on that basis we had
an additional capacity of 50,000 tonnes
installed in the various plants, and
that has contributed to the increase in
production.

Regarding advertisements, ag far as
the public sector projects are con-
cerned, we are issuing directiveg that
they ghould not go in for the whole-
page advertisements. You, Sir, were
pleased to mention about the photo-
graphg etc. As a matter of fact, the
annual statement made by the chair-
man or the managing director at the
ghareholders’ meeting used to be pub-
lished, and whey I made enquiries
about it, I wag told that they had to
pay a higher rate for this when they
published it; not only did they occupy
space but they had to pay a higher rate
for it.

Now, in regard to all the public
sector projects we have stopped the
publication of these statements. We
shall also try to find out whether any
other publicationg alsp could be stop-
ped, and if it ig possible, certainly we
shall take steps for this purpoae.

Therefore, along with production
and greater production, I think we
should observe economies in the use
of paper and also avoid wastage as
much as possible, They should be-
come & part of the movement in the
community as a whole In which T am
sure hon. Members can contribute &
great deal.
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COMMITTEE ON PETITIONS
EiGaTH RzroRT
SHRI JAGANNATH RAO (Chatra-

pur): I beg to present the Eighteenth
Report of the Committee on Petitions.

16.64 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, 1 rise to announce that Govern-
ment Businesg in this House during
the week commencing 12th August,
1074, will consist of:—

(1) Consideration of any item of
Government Business carried
over from today's Order
Paper.

Discussion on the Statutory
Resolution seeking disappro-
val of the Essential Commo-
dities (Amendment) Ordi-
nance, 1974 ang consideration
and passing of the Essential

2

Commodities (Amendment)
Bill, 1974, as passed by Rajya
Sabha.

(8) Discussion gn the Statutory
Resolution seeking disappro-
val of the Industries (Deve-
lopment and Regulation)
Amendment Ordinance, 1974
and consideration gnd passing
of the Industries (Develop-
ment and Regulation) Argend-
ment Bill, 1974, as passeq by
Rajya Sabha.

Discussion on the Statutory
Resolution seeking disappro-
val of the Press Couneil
(Amendment) Ordinance, 1974
and consideration and passing
of the Pregg Council (Amend-
ment) Bill, 1974, as passed by
Rajya Sabha.

2, With your permission, Sir, may I
also inform the House that the Con-
stitution (Thirty-fourth Amendment)

“)

B, O H.

Bill, 1974, will be taken up for consi-

deration and passing on Monday, the
26th Avgust, 1974

SHRI MADHU LIMAYE (Banka):

What has happened to the Finance
(No. 2) Bill?

PROF. S. L. SAKSENA (Maharaj-
ganj): May I make a submussion? I
have already sent my name .

MR. DEPUTY-SPEAKER: I have
got all the nameg here, and I ghall call
them one by one.

PROF. S. L. SAKSENA: I have al-
ready written to the Speaker . .

MR. DEPUTY-SPEAKER: Let him
please sit down. His name came last.
I do not understand why he is get-
ting up.

I would only say this. There are
as many as 19 members. I have added
the name of Prof. 8. L. Saksena also
to this. I would only request members
to keep the time in mind while mak-
ing observations.

SHRI INDRAJIT GUPTA (Alipore):
Was there an item of discussion op the
Banking Commission's report in this?

SHRI K. RAGHU RAMAIAH: That
has already come in the Bulletin—

14th. That wag why I did not anno-
unce it here.

ot wrew Pt wredt (nfaa):
gurensr wEw, § wgar g fe farer
dft wdEw &R wow wifesx
AT ¥ fafaw goad ¥ wdafal &
farez ot s woTaT W @ E, 99
AR ¥ AR T

10 7% %1 FJET dr wifex
e ¥ w7 Yo wdarfcdy &
FEATH & FRET F, W1 T wAWTET
¥ fasg aomT ¥ oo & faems,
gr fer ot oiifer geare s o
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[+t W fagrdr avsaa]

ag gZATE wItaqu oY, Sfe ggarer
Fuaifon & fasg a) ga=9® 9
sTEreg | mew A fafam oo Sfto
mfefea & 17 T TF 20,000
Taoifal & a1 F wr—iF =
gfag——%< fear aar g ®T 20,000
FRAfRAl & 3q7 & TT @ o1 @

g

ag gezaiw oF fag & o, &fa=
agT ¥ d7 few @ TET qiw faw
ar I FIATATR & | 10FHS &7
UHATT 41, 11 ®E 1 %8 AT
W TS & wEr 4t ;W 12 7E Ay
wfeare ar | #fFF it FIRET g
F Tt ¥§ 97, 57, € ¥ feqy &
97 F TG UM 9=T )

fom A=l F1 AFA & fagran
TA 2, ST B GEAT 546 g AR I
AT wEfed fa 17 & S9 &t aen
176 & 14 TSI SR AWM A GAGUE |

MR. DEPUTY-SPEAKER: You want
a discussion op this.

=t e fagd avomat ;- ST
wgrRE, & $6 wiaw &7 & wr g
# 3 §r39 ¥ weqey ARI<A 4 e g7
7g °d from 377 & wewiq @ AR
1 I FY EAGT 2 @ T | I
faet st &1 g2 # @A & fag gfaa a3
fm 1 @ mmiaw &
T faen @, @ foq o9 09 @ @
fraz afas 33 |

MR. DEPUTY-SPEAKER: The point
is that we.are concerned with next
week'’s business now.

ot wew fagrt At : i
% 8 W qufaw fq o § 1 W

8 FfEt & AT & FFer g
FAFAT § 19 TG pHfaw 5
Wéﬂtzmarﬂd'tﬁr?rﬁwaﬁw
mzlmﬁlvﬁwﬁ@ﬁw
fRrd @ § sk 4 T AT J
frmfm @& 7 et ¥ 15
wer gafae fFo o § 0w
TR fiwen, T, Tswie AR
faazm & o Tl st afaw
frar mar & T3r Q¥ faemn
TAT | | $ATfER ¥ 4 qE1 & § =y
g | g 56 FHfET @1 qHfae frar
TAT & AR 24 FATOET Y AR &
famra fear rar &

wmag@Nawwe fr o
Tl F1 S w7 gfear g9 2,
TH F1 W-FT Aiew far v g oS
FT F I J1 7 faggr s famr s 1
W @ ww gfem IwEa
Sewa F1 71 faggy 71 faar mar 20
S Qe & 5 ik O mfeex
Gﬁwﬁﬂﬁﬁw%qﬂﬂ@al%
Tl ¥ fgems a=r 1 s gt
FH RN GLE 1 & A § fr fam
Rl WERA 3@ a1 & UF aF|T
I §37 & 5§ ATHA GC 98] T
F1 gtar faar w3

& qF HIT ATHET ISEAT AGAT § |

MR. DEPUTY-SPEAKER: The fact
is that we are discussing about next
week’s business. The whole idea of
this is that members may not be satis-
fied with the proposals of the Minister
and they would like some other items
also to be included. That is the main
meaning of this.

. SHRI S. M.. BANERJEE (Kanpur):

In thig case a statement was demand-
ed.
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MR DEPUTY-SPEAKER: We are
tolkilg about the busiheds for next
wetK, Do not tike this opportunity
to ritlis gl matters,

SHRI ATAL BIHARI YVAJPAYEE:
1 wag askéd by the hon. Speaker to

take the opportwuty pow. 1 could
have gpoken on Monday.

MR, DEPUTY-SPEAKER: I knew
he had allowed you under 377 to raise
this. That is why I have allowed you
now. Thig is about next week’s busi-
ness.

ot waw fuegr<y sraqay o IaTST
wEIT, TF W qreen guy gav &, o
YT g9 AT §OHIT &1 W ¥ T
gy &, W Az AT § sy f
sfore arar @F qaw & an TR
Fedt st | F TR 93 gEr AR
T T 3w & faey  srdatdy o o
WIC w39 Iy & favems i
*@ & g qae Towar a7, WK
T & gAHTY, o v, ¥ fray
¥ farg o7, 7t gfrr & o7 Y Rrer oY)
™ 7 g faqq qT FrfeT gz Sfer
fearar ) g7 w3 § fs Hr g o
HATH 9T qFAST & | YA F ety
UTET § | S TR F §TY 78 WA
QA 4w ol 1w ieaia PN
WA MIT G T e E )
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MR. DEPUTY-SPEAKER: Thig is
I see from the Order Piper
that Mr. Vajpaye# was permitteq by
the Speaket to raise a matter under
BT7 but because 877 was not taken up,
he says that the Speaker conveyed to
nlﬁlsthat he migh ttake this opportu-

PROF. 5. L. BAKSENA: I gave
notice of an adjournment motion on
terrible floods in Gorakhpur Division
which wag disallowed. Now I want
that the grave situation caused by
floods in Gorakhpur Division be in-
cluded in the next week’s business for
a full discussion. There the flood
level in river Rapti has risen to 252.55
it, 1.e. one feet and five inches higher
then the highest level of 351,15 ft.
reacheg 50 years back, that 15 in 1825,
About 3,000 villages have been maroo-
ned and flooded and two million
people are very geverely affected in
Gorakhpur Division. Some of them
are gtarving. The Joss 18 estimated at
Rs. 15 crores 1 have come yesterday
from a tour of those areas, No relief
had yet been given. Many of them
will die if relief is not rushed to» them
immediately. These floods could have
been avoideq if the Jalkundi reser-
voir scheme which was planned ten
years ago for containing river Raptl
had been implemented. Besides re-
pairs to the existing bunds had also
not been completed. A recént survey
has estimated that the cost of repairs
to existing bunds would be Rs. 2
crores. The result is that eight bunds
had broken and the districts of Basti,
Corakhpur gnd Deoria are flooded and
Gorakhpur ¢ity is in imminent danger
of being engulfed by floods. The State
Government cannot find thig two
croreg of rupees for the thorough
repairs of these bunds, nor can 'it
undertake the Jdlkundi reservoir
stheme. The Central Government
must help the U.P. Government with
sufficient funds for the purpose and
must undertgke the coinpletion of Jal-
kundi reservoir schéme immediately.

SHRIJ'YC)‘I‘IRHOYBO?U(D!M
Hirbour): The dpenda wayi: "Shki K.
Rajfu Ratisiah to multe § dtetembn
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[Shri Jyotirmoy Bosu]

regarding Government business for the
week commencing the 12th August,
1974.” You will agree with me that
there is & big departure from the usual
practice. We held a Bupiness Advi-
sory meeting yesterday very unsuc-
cessfully because the Government had
taken an attitude like that. They
wanted to reverse the earlier decision
that every week there would be two
discussions either under rule 184 or
rule 193 or both. Efforts are there on
the Government gide to scuttle the
whole thing.

MR. DEPUTY-SPEAXER: What gre
the items you want to be included?

SHRI JYOTIRMOY BOSU: I have
given two motions. One is on Maruti
Ltd, (Interruptions).

SHRI A. K. M. 1SHAQUE (Basir-
hat): Thig has been discussed a thous-
gand times. This is not a market place.

SHRI JYOTIRMOY BOSU: My
motion has been found in order by
the hon. Speaker, In December 1972
there was a discussion and after that
a lot of things have happened. So, I
want that to be included.

My gecond motion is on the basis
of a ruling given by Shri Sanjiva
Reddy on the basisg of the removal
from this House of Shri Mudgal,
which wag initiated by the late Pandit
Jawaharlal Nehru, for committing mis-
conduct. In that motion, I have shoul-
dered the responsibllity that it I can-
not substantiate what I have given
in writing, I shall face a privilege
motion. That is a substantive motion
against Shri L. N. Mishra for his
role in the Bharat Sewak Sama) affair.
(Interruptions): 1 have given a sub-
stantive motion,

SHRI A. K. M. ISHAQUE: Do you
know that the matter is sub judice
now? (Interruptions).

SHRI JYOTIRMOY BOSU: My
n_mt!on brings serious charges of cor-
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ruption and misconduct against
sxtﬂnsmemhero!thxgﬂounandlth
incumbent on this House to discusg it.
As I said, I have taken the responsi-
bility that if I am unable to substan-
tiate what I have given in writing, I
shall face a privilege motion.

SHRI BHYAMNANDAN MISHRA:
We have to consider a gituation which
has unfortunately arisen, namely,
there hag been no agreement in the
Business Advisory Committee, Earlier
the decisions that used to be announc-
ed in the House were baseq on a con-
sensug arrived at in the Business Advi-
sory Committee. The BAC consisted
not only of the representatives of the
various political parties but also of
those hon. Members who had given
notices of their motions. So, the con-
sensug wag arrived at in a very repre-
sentative body. Now, unfortunately,
the situation that hag arisen is that this
statement made by the hon. Minister
about the business for pnext week does
not reflect the consensug in the BAC,
So, it is a matter for you to consider
how the BAC would function in
future. If the BAC does not function
properly in future, then op every such
occasion there would be a great furore
in the House, there would be a great
deal of disturbance and discontent in
the House. So, the very machinery
which you i your wisdom have set
up is not being used, and that is be-
cause of the attitude that the Govern-
ment has taken in the BAC.

The second gquestion is who will
determineg or fix the No-Day-Yet-
Named Motions. Is it in the discretion
of the Government to fix the No-
Day-Yet-Named Motion or would it
be fixed by consensus in the BAC?
The Government seem to be taking
the attitude that it is left to their
discretion. If the Government take
that attitude, ang if the House also
agrees with it—I will ask the hon.
Members to consider this seriously—
if the Government take the attitude
that they glone will select these things
then only those things which are con-
venient to the Government can be
taken and discussion in this House
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will have no meaning at all. There-
fore, 1 must say, this is a highly
objectionable agttitude for the Govern=-
ment to take and the hon. Speaker

will have to take this situation into
account.

The sghort submission that I want to
make is that this is an incomplete
statement that has been made by the
hon. Minister because there ji8 mno
mention of the second No-Day-Yet-
Named Motion. One motion has been
circulated which relates to the func-
tioning of the nationalised banks. But
we had decided earlier that two No-
Day-Yet-Named Motions ashould be
taken up during the course of a week,
either under 193 or 184. Therefore,
this is an incomplete statement and
it is not in conformity with the deci-
sion taken by the BAC that there
would be two such motiong during the
course of g week. Now, there may be
limitation on time but hon. Members
have to consider whether we sghould
not try to stick to the decisions taken
earlier, which is in the interest of the
smooth functioning of the House . ..

SHRI K. P. UNNIKRISHNAN
(Badagara): The only point is what
is to be discussed and what is rele-l
vant.

SHRI SHYAMNANDAN MISHRA!:
Am I not placing before the House &
relevant question? So, the second No-
Day-Yet-Named Motion is yet to be
fixed, and that has not been fixed only
because of the attitude taken by the
Government, Just as my hon. friend,
Shri Jyotirmoy Bosu, has set his heart
on gome motions which he hag always
been raising in the BAC, 1 have also
given notice of two motions. One
motion has already been admitted by
the Chair, and that relates to the func-
tioning of the Election Commission and
how it should be enlerged. I do mnot
find any mention of that here.

SHRI 8. M. BANERJEE: 8ir, with
your permission, I would like to raise
two issues with the hope that the hon.
Minister of Finance and the Minister
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of Civil Aviation will make a state-
ment. You will remember, in this
House there was a Calling Attention
Notice regarding the strike by the Air
India Pilots. Although it was not dis-
cussed, a statement was made by the
Minister, Since then the situation has
deteriorated further. This morning I
met some of the representatives of
the Guild of the Pilots and it seems
to me that the statement made by the
hon, Minister was based on a wrong
information supplied by the manage-
ment, by the Chairman of the Per-
sonnel Director, who is a civil engi-
neer who had nothing to do with civil
aviation. Let there be a probe by the
Public Accounts Committee or the
Public Undertakings Committee into
the working of that Corporation.

MR. DEPUTY-SPEAKER: ‘The
probe should be the business for the
next week?

SHRI S. M. BANERJEE: The Min-
ister shoiuld make a statement about
that. They are declaring lock-outs
again and again. They will declare
more individual lock-outa. I want the
Minister to make a statement and
agree to a parliamentary probe on the

working of this particular Corporation.
(Interruptions)

Then, Sir, in the newspapers, there
is a news-item— “Tax Census™ in West
Bengal on 16th August. It says:

“The Income-tax authorities in
West Bengal are launching a house«
to-house “tax census” in the State
on 16th August in their bid to un-
earth black money.”

This s what has appeared that they
will go and collect black money as if
the people are just wailting o give
them black money. This has been
announced in the newspapera.

MR. DEPUTY-SPEAKER: So, you
want a discussion on that.

SHRI S. M. BANERJEE: I want
that the Minister should make a state-
ment on that.
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[Shri S. M. Bannerjee]

Last but not the least, I want to
have a discussion on he spurious glu-
cose cagse.**

MR. DEPUTY-SPEAKER: This will
not go on record.

We have to maintain the federal
set up of the Parliament and the
Assemblies. We should not discuss
these things here.

SHRI SAMAR GUHA (Contai):
Mr, Deputy-Speaker, Sir, I would
draw the attention of the Minister of
Parliamentary Affairs to a very dis-
turbing news about NCERT. Most of
the top officials have taken masg leave.
This is nothing but in protest against
favouritism and nepotism being in-
dulged in there. Pressure is being
brought upon the writers and profes--
gors who are writing model text-books.
You know, Sir, model text-books are
being used all over the country. It is
an unsual things. The complaint is
that favouritism and nepotism is
practised in respect of various appoint-
ments. The worst thing is that, in
writing history, social sciences, ete.,
certain political objectives of the
ruling party are being exerted upon.

MR. DEPUTY-SPEAKER: Do you
want this to be discussed?

SHRI SAMAR GUHA: I do not
want this to be discussed. If there iz
any fact in that, the Minister of Edu-
cation should come out with a state-
ment.

My second point in this. There is
a report from Tamil Nadu that the
Government of Tamil Nadu have
issued instructions to all private com-
panies to employ only local people to
the extent of 80 per cent. We have
already seen Shiv Sena in Bombay.
What I am afraid is: if this trend is
encouraged, what will happen to the
76 per cent of our Bihari friends.
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U.P. friends and Oriya friends who
are working in West Bengal. The
Minister of Parliamentary Affairs
may recall that for the last threa
Sessions I have been giving No-Day-
Yet-Named Motions to discuss the
sons of the soil theory. I want that
a statement should be made and a
discussion should take place on this.
If this trend is allowed to continue,
there will be riots and clashes and the
country will disintegrate into a few
regional pockets.

ot ST W (YY)
SRS WRIRA, MY & mAft § oF
AT &I F A GAT AAT §,
forer g iy awer ot wew fagra
araddft ¥ o waw & arey <ar 2 fr
T § TETET g8 ZH F A
ST & afywd & @ s any
TEETRT 9 AT 37T g1 & 1 regfy-
T8 F F=Z [T &7 AT T2 HE-
1T F TEFRT T gwen oAy s aga
TR AT § | 37 avT § § 77 54w
STt & TF FHRIST H AOT FEAT E

SHRI DINEN BHATTACHARYYA
(Serampore): I would raise two points
for discussion in the next week. One
is regarding the question of power
shortage in West Bengal. It has been
announced that the factories will
henceforth run for five days only.
Therefore, the workers will be losing
one day’s wages every week and the
production also will suffer. So this is
a very important thing and I require
not only a statement but also a dis-
cussion on the issue of power short-
age in West Bengal as well as in other
States.

The second point is regarding in-
gecurity in railways. It has come in
the newspaper, Sir. (Interruptions). In
Eastern Railway, specially in Sealdah
and Howrah sections, nobody can

.travel safely after 6 o' clock. There iz

— —

**Not recorded.

-
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no security. I shall narrate to you
what has come in the newspapers.
This is about a young engineer. You
may have read it, Sir, but no:
seriously....

MR. DEPUTY-SPEAKER: I am con-
cerned with the business for the next
week.

SHRI DINEN BHATTACHARYYA:
This is also a business. It is a very
serious situation. One young engi-
neer was travellng in a train. Some
gangsters entered the compartment
and triedq to snatch away the orna-
ments and other articles from the
women as well ag other passengers.
This young man put up registance and
he tried to catch the miscreants but
he was stabbed and thrown out of
the train. For six days no informa-
tion was given by the railway
authorities as to the identity of this
person and the dead body was handed
over to his relatives only after six
days. I have got so many material...

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI DINEN BHATTACHARYYA:
Please do not ring the bell. You have
also to pass through that area. ..

MR. DEPUTY-SPEAKER: I am now
concerned with the business here.

SHR] DINEN BHATTACHARYYA:
I am also concerned.

MR. DEPUTY-SPEAKER: This is
nothing. You are making a speech.
You can pass on this information and
make your suggestions. What else
do you want to be discussed?

. SHRI DINEN BHATTACHARYYA:
My point is very simple.

MR. DEPUTY-SPEAKER: Simple
to you. To me it is s0 complicated.

_SHRI DINEN BHATTACHARYYA:
The Minister should make a statement
andgiveusanopporhmitytodim
the security measures in the Railways
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specially in the eastern part of the
country.

PROF. MADHU DANDAVATE
(Rajapur): I would request the hon.
Parliamentary Affairs Minister to
find some time to place on the agenda
a very important item on which we
expect a statement from the Railway
Minister.

Fortunately, on the floor of the
House the Railway Minister has dec-
lared that the recognition of the All
India Railwaymen's Federation con-
tinues, If that recognition continues
I want to bring to your notice a small
event which is of great importance
and which is in complete violation
of the assurance given by the
Railway Minister on the floor of
the House.. At Ludhiana the Divi-
sional Superintendent of Ferozepur
hag issued instructions to the Station
Master who, in turn, has issued a
notice which says:

“A meeting is being held in ihe
Railway premises near Northern
Railway Mazdoor Union office in the
afternoon on date (1-8-74). The
meeting will be addressed and pre=-
sided over by J. Fernandes. The
Divisional Superintendent has de-
sired that no railway staff should
join the above meeting. Please
ensure and warn the staff working
under you not to attend the above
meeting, failing which the advance
increment/hard duty allowance ale
ready sanctioned or going to be
sanctioned will be cancelled.

Please ensure and inform the staff
accordingly.”

‘When the Railway Minister dec~
lared that the All India Railwaymen’s
Federation continues to be a recog-
nized federation, then the railway staft
must be permitted to.join the official
rally of the Tfederation at Ludhiana
addressed by the Preseident of the

‘Federation and if such a wrong notice

is given—I have ‘got an attested cedy
of it—then it i8 a violation of the
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[Shri Madhu Dandavate]

assurance given by the Railway Min-
ister. Therefore, I would request the
Minister for Parliamentary Affars tco
find some time so that the Railway
Minister can make a statement on
the flooy of the House.

Only one more point. It is reported
in the Press that the despatch of rice
from Nepal to Kerala is being obs-
tructed because of inadequate railway
transport arrangements particularly
through Bihar which is a very serious
affair and a statement which has
appeared in Kathmandu papers indi-
cates that but for the difficulties
created by the authorities in the trans.
port arrangements in Bfhar. large
supplies of rice from Nepel to Kerala
would have reached Kerala in time.
Therefore, on this issue alsp some
statement is called for.

Lastly, in the last meeting of the
Business Advisory Committee, it was
decided that there should be a discus-
sion under Rule 193 on the Agricul-
ture Commission’s report. That
discussion as also a discussion on the
Sugar Industry Inquiry Commission's
report which we expect will be placed
on the Table of the House very soon
should be there. I request the Min-
ister for Parliamentary Affairs to find
sometime for these.

SHRI C. K. CHANDRAPPAN (Tel-
licharry): For some time past this
House is denied the opportunity to
diecusg the international sffairs and
recently there have been g0 many
important developments taking place
in the international world. Today we
have read about President Nixon's
resignation. It will have tremendous
impact on world politics. During this
period the big dictatorship of Portu-
gal had fallen, Cyprus events have
come to the forefront and the events
in Greece. It is rather strange that
the External Affairs Minister of our
country has chosen t{o visit South
Korea, a country ruled by one of
the most hated dictatorships of our
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times. 15 studemts have been senten-
ced tp death in South Korea only
for the crime that they have demand-
ed peaceful reunification of Korea and
their national poet has also been sen-
tenced to long term imprisonment, I
request that the House should have
a discussion on the International
situation.

SHRI P, G. MAVALANKAR (Ahme-
dabad): My State continues to be
under the President’s rule. It is
exactly gix months today that scuch
a rule was promulgated. And, a large
number of things are happening in
the recent past and very many num-
ber of them concern the Central Gov-
ernment. But there is no opportu-
nity or us to raise these questions and
the issues here. And, the people of
my State are feeling more and more
agitated and suffocated 1n many ‘res-
pects; for to whom else can  they
represent their grievances and before
whom can they voice their feelings?
This is my respectful submission. In
other States they have Legislative
Asgsemblies and they are meeting for
4 weeks, 6 weeks, for monsoon ses-
gion, etc. Assembly Memberg can
take up the issueg there, In regard
to my State what happens is, we don't
get such opportumities to rase the
matters here, as they are not admit-
ted, discussion under Rule 377 is not
admitted, we don't get ballot for prio-
rity, etc. Where are we to go, Sir?
The Passport Office in Ahmedabad is
in a mess; students and others could
not get passport to go abroad. for
months together, Provident Fund
Commisioner’s office is in  complete
disarray. Nothing is happening with
regard to Provident Fund Commissio-
ner's office. Day before yesterday we
heard what my colleagueg sald that
the report of the Commissioner of
Scheduled Caste and Scheduled Tri-
bes should be discussed. We have
known about the various types of at-
rocities committed on Harjans in
Ranmalpur and Mithagoda in  the
Surendranagar district, and of eimilar
incidents in the district of Ahmed.
bad and in many other places in Guja-
rat. Harijans are being badly treated



217 B. 0. H,

and we have no opportunity to reflect
in this House the anger of the people.

that whenever any State ig under
President’'s rule, it is the bounden
dutyotthermttomtoit
that one hour or at least half-an-hour
or some time is allotted for discussion
of certaln matters pertaining to that
State. There iz no opportunity for
discussing any problems of that State,
Then again, there are grave comp-
laints against the fumctioning of tele-
phone in Ahmedabad. There are
complaints of a very serious nature, 1
do not want to refer to all of them
because it is not in good taste to speak
about some of the most unfortunate
types of incidents here on the fioor
of the House. Things happen in the
capital city of Ahmedabad, misbeha-
viour in respect of telephone employ-
ees, etc. and how can you tolerate all
thege things? Where i3 the time to
discuss them? T request the Minister
of Parliamentary Affairs that there
should be some mechanism, there
could be a Committee to look into the
matter. Whenever States are under
President’s rule, enough time should
be allotted for discussing such State’s
problems. My friend Mr, Jagennath
Rao Joshi has said about the incidents
in which 25 journalists were involv-
ed. Let me give the information on
this subject. This is not a matter of
one individual. It is alleged that one
correspondent of the Times of India
was wrongly implicated by the Police
because of certain articles that the
wrote. This is an assault on the free-
dom of the Press. Twenty-five news-
men were beaten up by the Police
outside the House of Mr. H. C, Sarin,
Advisor to the Gujarat Governor at
Ahmedabad yesterday. What all
they wanted was only to see the Ad-
viser Mr. Sarin and to protest against
one of their colleagues having been
wrongly arrested. This man who was
wrongly arrested wanted to lodge s
complaint but the Police refused to
lodge hig complaint, He was arres-
ted. wrongly and he was not promtly
relessed, but instead, a whole lot of
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journalists were beatent

Ravindra Bhatt, i Ont ﬁ
Janmabhoomi ig bed-ridden with inj-
uries. So, these are all matters which
the Minister of Parliamentary Af-
airs should allow us to raise here, I
want  the ot Home Affairg to

make a gtatement
dent. on this whole inci-

It is my respectful submission
we should have guch th::

discussion
Mtomamtmmmu
50, 50 thatt we call discuss all these
matters. My point and auxiety are

ot wy forrd : (wier) : Sursay
AN AT AT E I@ qC A N
qifaried wead fafiret w1 awrar
wrgt f afew Wy W we fikr R
e g ) W i A o A
fad 27 Yok, 1973 % ¥@ qET F
% YoF waifex ser qer 9 sw
¥ gIeT ¢ W% a7

UNSTARRED QUESTION NO, 899

GRANT OF IMPORT ENTITLEMENT TO SHARE
HOLDER OF MARUTI LinvaTED

Will the Minister of COMMERCE be
pleased to state:

(a) How many of the major share.
holders......

SHRI K. NARAYANA RAO: (Bo-
billi);: How is it relevant? Sir, I rise
on a point of order. My point of
order is this. These are matters which
can be discussed jn the Business Ad-
visory Committee. He has raised cer-
tain substantive matters regarding
his short notice question.

SHRI MADHU LIMAYE: You did
not even listen. This Is an unstarred
question which was answered about a
year ago.
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SHRI K. NARAYANA RAO: This
15 a grievance with reference to bis
unstarred question. These axe mat-
ters which can bg discussed.  Why
should this not be included in the
Businesy Advisory Committee? That
was the point that I raised.

MR. DEPUTY-S ] i You
have understood what he wanted to
say, I was trying to find out what he
was gomng to say, You have already
jumped to the conclusion. That is
the @ifffeulty, Thig creates more con-
fugion and it takes more time. Let
me hear what he wants to say. Then
if it is not relevant, I shall rule it out
or do something,

SHRI MADHU }'JMAY; My ques-
tion was:

“@nll the Minuster of COMMERCE
be pleased to state:

(a) How many of the major share-
holders who have invested rupeesg ten
thousand or more in Maruti Limited
and their Directors, where the Share-
holderg are corporate bodles, have
received import entitlementg from the
date they became shareholders till to-
day?

(b) The particulars thereof?

(c) which of these entitlements
were made interchangeable and for
which items the JCCI endarsed them;
and -

(d) the ressons for making these
entitlements mnter-changeable and

permitiing these endorsements by the
JCCI?

Answer:

(a) to (d). The information is being
collected and will be laid on the Table
of the Hoyge”

The questiop was dated 27-7-73.
# W §Ng § T U AT Wgar
B o we o o oy qmar
qeitie s W oag fnle & B B
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7Y ¥ wRe arerd e arfed )
uw o & & wow fem ) o o
e ase 3 s & e R Y
o ¥ T T ST W 4T I ey
qr 3| T IS | 1 RS, 1973
Lo o R RECR AR R G
TaT 3@ & T o a1 fir W) gRd
AT QTR TR AT AT
T O & S A N1 F oY sy,
1 TR, WY 7 § 99 A ey
& | I w1 WY 7E) STy Q1 :

“The information is being col-
lected and will be laid on the table
of the House”.

@ &z A A o g 9
qT ¥ TET K SHU F AT WK
ATTLATE AT WA AT T 4G T
o g § | Wi ww w fol
ot WA § WX T T e A g
g1

T Y g R 6 AR I e
& fafredr oy W TR ¥ w19
dro &Yo ®ro & T ¥ AFHT WwTGQ
Noft § 1 R RYF A POAR W 9w
ST Wt T e g 1 STy
#geg, 20 #T¥, 1974915 50 fewars
o o welr @ onf @ WX IR A
arar & B e avew Gar ko B
gy el & 1 e o g gk B,
tgd’rmst%qrﬁm Lo

wigh 1
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ot g ow @I W AT
fow 0 = form ¥ fag T ¥
W OF T SO 4T @ W AT
AT T WK AR ¥ 99 R @
W wEr omr fe 93 DY FA TR
TR AI M IIFILTIE
WA NTT R I wr e AT 7
v fgeer wY g g avn ¥ oft a7
firaT @ %9 ag o Y g a7 o 240
a1 A7 HF /AT 47 | FATX Tt oy Kav
& T 1w gAY R ¥ e wror
WA W N F I Y w7 AROE
¢ NG fora & frd v P g
TTET WR W GIHTT GO I A
LoTaQtam & A ¥ & T W@
mw.wxami‘mmgl'

Vit T F AT W OF §9 @Y
e €to THo & Ay g wifygd
a1, S8 ¥ Ay dw W@ AT F Sy
#1 warw fear ot @ 91 1 HfieT OF
wferlt & 9w da WY Jowr Wk Wy
5 8 A ¥ 27w g Aowrodto
LR R R AL RS R
TRTT wRA ¥ 1 47 O R e f g
TEHE

Yyt aw quw e w7 oRied
T FATT § O et e 63w =i
WX wr guTy & W o o af
Grrawy fay & faors o wifvgr §
SRR el W R ST I ot NaTy
§ 5% wre e ot et wr of
werm § )
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oy s (wdFET) oW
9T R W gITA § |

st wy feed : o Fraw 190 3T
W ¥ woere Ay W Wt A2 w1 vl e
;e

“The Speaker may, after consi-
dering the state of business in the
House and in consultation with the
Leader of the House, allot a day or
days or part of a day for the dis-
cussion of any such motion.”

I 6 BT & fadear ver & gy @
faed #1 w1 1 vl o 791 FT A
9T & & AT TR T WET A7 wrA
70 &Y G gen wfen ? owre Y
weqrd A gad wzry e SdrEe famma
EROTET & o7 7 & 1 A gurd e A
wi fa¥ g1 Fmga § e mavo uag
feor o Ay A awwT, o a4y
FT GRATET 3T fgd 1 e f vy A
arew fafaeze ff fomra 3 avg it w
¥ At A 2w T agT I FOATT FPO0)

& wiwe fw  (TEnEaE)
o 7 Wy fermy Hlr ¥ g A A%
Txrrea femrg fr feeeit gfmafadt e
8 & off qF AT weaw § IFA qrow
werrat § Fs oo qrady wfemar agr o
o & T X g 2 E | TR T
o w7 Heft o o 9w wmay @ fr
T W) e ot S & 7w wa F W
o T § WX wiwer & wfed g foeelt
afrafads & s o< wac o1 <@ §)

forer oy & AR A T § AR
gl wa forw awg ¥ waErd ¥ o
ot § wawr dmdy o 8 v e ey
AL w1 ST ff o €1 ¥ T
¥ Yy o @ & 1 g o< e e Ay
T AETST HYHATC FY Fewrad )
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frer 184 ¥ Ty &% Afew e
¥ =g 7z & fie daf afafr e ¥
gt qrfeat & v &Y an€ oo oy of
wuferr arorme fay & fasre foerdr o
WO § Wi ot e\ sarr Sl
w W W fafeeat € o § ot
Rt w31 R for ofr o A i
gT ol alx o Wt Wt wrir § wiifie
g g § dix Pofr o § o &
g f fie o o g wrON ¥ e
AQ o, W w1 vw S @
¥ AR wiwafr qwlr 8

MR, DEPUTY-SPEAKER: It is a

war of the Mishras just like the War .

of Roses:

off wiwer fawr : S fawd Y ¥
wgr & S Gy sk ardw yracd A
TR WTONT ¥ W o Y v
wifgd ? wa g% fawe amy sy st
Y ot ov® ¥ qrery o & ot fer i FH
TrA IR FAL @ 99
gfrar & doy 9T g & fawe
fore g & wrarw 9 g€ & WX P
1 gom gx ¥, weernfai w1 g srew
g @ & ¥ wga g fe @ gt wre
O T TEL HT BT T ¥L AT AT
qAwT | ¢y q97 WA WA T g aw &
fergeat = gt ae s gk Al
wfeg araaw faw 33 g & ©eY
ot oy i gt o faeewr o g€
L xw arer G wgran § fe aadr afafr
wré Sty T AT Y AT § T W
qang € gaa ¥ ww sy g fa
fara L WYX HTT SHEY AT FLHIT W

off gow W wew: (i)
& iy 7o § §wE ¥ degew wrRE WY
T e wiww o o foid
g W ot afaf oA g€ & Sae fedrd
€ o voew war ¥ waf g€ ¥
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& srovr wrgen § e ¥ T ww W
ey wat arcare g g g &
SHRI K. P. UNNIKRISHENAN (Bad-
agara): That is more Enportant then

Maruti,. We support him on this
issue,

SHRI VIKRAM MAHAJAN (K-
gra): We support him on this.

oft e W WA : ATAT THTCF
srareane gfcwet Ty W@ ¢ & e
¥ fir dae wnt ¥l @@ T W OE
wat v o G W T

Fwr ¥ wiw Wi W g g€ R
ot sak v Wit afr gE | v
i g gt wfied |

@ gz ¥ oY off e wfr v &
Fawy 2t wg fear s1ar & fs mafea
wfaat aw g g 3R SfeT an o
o wmar § fe 5w ax wuf st
# o Fwe AW frdw wAT AE
g Fe o et wgeyel ATHET 9 WS
g % fiE TR AT T AT FTAR |

MR. DEPUTY-SPEAKER:
the hon. Minister.

Now,

SHRI SAMAR GUHA (Contai): On
@ point of order, Sir. I ehall not take
more than one minute.

SHRI KARTIK ORAON (Lohar-
daga): May I also make my
missions? I had also given my name
in writting.

SHRI SAMAR GUHA: I shall not
take more than one minute....
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SHRI KARTIE ORAON: Members
of the Business Advisory Committee
should not be allowed to  speak
again. We do not get an opportunity
to say anything inside the House or
outside the Houge. If the Opposition
is allowed to speak, we also, must be
allowed to speak. We find that they
are taking most of the time.

We are also as much Members of
Parliament as the members of Busi-
ness Advisory Committee. What cri-
me have we committed? We must be
given an opportunity,.

MR. DEPUTY-SPEAKER: Order.
order. If you had wanted to make a
statement, you could have sent your
name and it would have been includ-
ed,

SHRI KARTIK ORAON: The Spea-
ker ig not here. I am asking you.
You must give some time.

MR. DEPUTY-SPEAKER: You

should have sent your mame.

SHRI SAMAR GUHA: On a point
of order.

MR. DEUTY-SPEAKER:
the point of order? That he
not reply?

What is
should

17 hrs. )

SHRI SAMAR GUHA: Not 80
irrelevant.

Every Friday we raise certain issu-
es and the Minister gives a pet reply
th=t they will be taken into conside-
ration and the respective Ministers
will be informed. 1 want to
say this: either you drop this pra-
cfice of allowing us to raise certain
issues or at least devise some means
to let ug know what is the reaction of
Government to our  suggesiions,

1540 LS—9
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Either it can be notifled to us or some
other method can be devised. Other-
wise, this is a meaningless ritual.

MR. DEPUTY-SPEAKER: 1t is
a suggestion for action.

SHRI SAMAR GUHA: Thig ritual
only consumes time, wastes our energy
and also creates a gcene without hav-
ing any m aning.

MR. DEPUTY-SPEAKER: This is
no pomnt of urder. He has made
a certain submission relating to how
to deal with these matters. For that
you all sit together and find a way
out. How do you expect me to say
anything on that ?

SIIRI ATAL BIIIARI VAJPAYEE:
For example, I raised the question of
victimisation of employees working
in the office of the Comptroller and
Auditor General. Shri Ganesh in
here He can make a statement.

MR. DEPUTY-SPEAKER: Without
price notice.

SHRI ATAL BIHARI VAJPAWER:
He has been informed by the Speaker.

MR. DEPUTY-SPEAKER: Thig is
not under 377. You raised it under
some other item.

SHRI SAMAR GUHA: I raised a
question which has been pending
since the last Lok Sabhg for setting
up a statute of Mahitma Gandhi at
the India Gate. No answer Wwas
given.

MR. DEPUTY-SPEAKER:
order. This is something else.

Order,

SHR] K. RAGHU RAMAIAH: It
is now a little past 5 PM. and I' do
not want to say anything which will
continue the excitement which has
been ruling us this day or waste the
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time of the House . I would like to
say that I am very grateful to hon.
membery for the very valuable sugges-
tions they have made.

Nor do I want to go into what hap-
pened in the Business Advisory Com-~
mittee. I have very great regard
for the members of the Committee, I
am sure the Committee has certain
members who are wise enough to
solve their problems

Yesterday, of course it was an un-
finished meeting. Shri Shyamandan
Mighra is here. We hope we will have
everybody's co-operation. for one
assure the Business Advisory Com-
‘mittee of my extreme co-operation.

Unfortunately, Shri Jyotirmov
Bosy is not here. He made one un-
fortunate remark. He referred to
what one Government spokesman said.
1 do not remember the exact words;
I am subject to correclion. He said
a government spokesman said some-
thing which meant to influnce
him to drop something or something
else,

SHEBI SHYAMNANDAN MISHRA:
What something?

SHRI K BAGHU RAMAIAH: 1
do not know; I do not remember the
exact words But I can tell you that
the govermment spokesman only ask-
ed him for his priority. That is all.
Teo construe it in the way he did is
very unfair., Anyhow, he is not here
If he had been here. I would have
gone a little more in detail into it.

For the rest, I shall convey the
suggestions to the Ministers concern-
ed.

SHRI SHYAMNANDAN MISHRA:
There was a decision taken  earlier
that there would be two no-day-yet-
named motions during the course of
every week. What has happened to
that?
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SHRI K. BAGHU RAMAJAH: I

would Ike to say that even this rule
194(2) says:

“The Speaker may allot two sit-
tings in a week on which such
matters may be taken up for dis-
cussion and allow succh time for
discussion not exceeding one hour.”

Now as you know we are providing
five hours discussion mnext week.
Under rule 18A the Speaker has the
power to give consent and after all
we have other business also. 'We have
allotted five hours for that next week.
It is a question of finding time..

s Ry fed: v 17T 9%
CE i

SHRI K. RAGHU RAMAIAH: Hon.
Members have made certain sugges-
tions with regard to certain discus-
sions. We alsp know that there are
other hon. Members who are not
present here but whg have been
pressing ug for other discussions like
floods, drought, atrocities on Hari-
jans ,ete. It is a question of finding
time for Gonvernment work and non-
official work. We shall try to dv as
much as we can,

SHRT SHYAMNANDAN MISHRA:
Let it be clearly known that if the
Government wants ta do like this, if
he wants to go the way he does
there will be mo-co-operatian and it
will be difficult for the Minister of
Parliamentary Affairs to function. He
cannot conduct the business of the
House smoothly. He ig functioning
in a very peculiar manner. He iz try-
ing to veto all the motions we are
trying to bring.

SHRI MADHU LIMAYE: What is
your ruling about one year's delay in
replying to my question? I want
your ruling on that.

MR. DEPUTY-SPEAKER: Order,
please,

SHRI K. NARAYANA RAO: In
that case. I also want a-ruling,
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MR. DEPUTY-SPEAKER: You
give the ruling. Why do you get up
when I am on my legs?

SHRI K. NARAYANA RAO: He
says he wants a ruling from you. If
so, I also crave your indulgence to
give a ruling on my point of order.

SHRI SHYAMNANDAN MISHRA:
The Minister of Parliamentary Affairs
is trying to stifle the Opposition, Two
motions will have to be taken up.
Now he ig coming in the tway.

SHRI K. RAGHU RAMAIAH: 1
am not coming in the way.

ot gEW WY wEwWTT : CTrsaer
TR, WY T 7T A SAT 2, Taw AR
SHE GRS

MR DEPUTY-SPEAKER: I have
gone out of my way in calling your
name. You were not here and you
come later on. You have to be satis-
fied with that. Kindly sit down.

WY Jew W WMIWiL  WT T AR
mwy fear , on % o & o #7 2
awrft g, MfEwm & 7 9y maw
AT, . ...

MR. REPUTY-SPEAKER: You have
brought thig to the notice of the Houge,
It does not require my ruling. The
Government should take note of what
you have said:...(Interruptions). He
is referring to certain answers given
in the House in which the Govern-
ment were reported to have said that
a stitement would be Thid on the
Table of the House. His allegation
Is... .
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oft sy forerdt : a7 afedto 7@
Er A (L

MR DEPUTY-SPEAKER: Unless
and untill it has been gone into thoro-
ughly it is an allegatien. Because you
have gaid so, it is not that I should

accept it. It has come before the
House and the Minister can take
note of it.

ot wy ey &7 7 g fgrma are

#r g fesrow fafees 7 o1 fe = s

w41 A2 X 7Er & 1 347 39 7 AT feemw
&7

Resign  otherwise.

Nixon has also resigned,

President

MR. DEPUTY-SPEAKER: May 1
also remind Mr. Limaye that we have
a Committee on Assurances and you
can draw their attention to this,

SHRI MADHU LIMAYE: Nobody
is listening to the committee.

MR. DEPUTY-SPEAKER: What-
ever decision has been arrived at, I
would expect that that decision
should be carried out. But I am mot

quite sure; I am saying it generally,
not specifically here.

ot gww  WR TEWW :  SUTEE
RERy, A0y # fr &9 97 vy gz
g1, vt Y A e S Ay v faar
-4
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PLANNING AND IMPLEMENTA-

TION OF DEVELOPMENTAL PRO-

GRAMMES THROUGH GRAM
SABHAS BILL*

SHRI RANA BAHADUR SINGH
(Sidhi): I beg to move for leave to
introduce a Bill to provide for peo-
ple's participation in planning and
jimplementation of developmental and

welfare programmes through Gram
Sabhas.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for people's
participating in planning and imple-

mentation of developmental and

welfare programmes through Gram
Sabhas”.

The motion was adopted.

SHRI RANA BAHADUR SINGH: I
introduce the Bill

PLANNING AND IMPLEMENTA-

TION OF DEVELOPMENTAL PRO-

GRAMMES THROUGH PANCHAYAT
RAJ INSTITUTIONS BILL*

SHRIRANA BAHADUR SINGH
(Sidhi): I beg to move for leave to
introduce a Bill to provide for peo-
ple’s participation in planning and
implementation of area based pro-
grammes of development and welfare
through Panchayat Raj Institutions.

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for peop!_le‘s
participation in planning and im-
plementation of area based pro-
grammes of development and wel-
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fare through Panchayat Raj Instl~
tutions”.
The motion was adopted.

SHRI RANA BAHADUR SINGH:
I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 324)

SHRI MURASOLI MARAN (Mad-
ras South): I beg to move for leave
1o introcuce a Bill further to amend
the Constitution of India.

MR DEPUTY-SPEAKER:
question is:

The

“That leave be granted tp intro-
duce a Bill further to amend the
Constitution ot India

The moation was adopted.

SHRI MURASOLI MARAN: I in-
troduce the Bill

APPOINTMENT OF GOVERNORS'
BILL*

SHRI SAMAR GUHA (Contai): I
beg to remove for leave to introduce a
Bill to provide for the constitution of
s Panel of candidates for appointment
as Governors of States.

MR, DEPUTY-SPEAKER: The ues-
tion is-

wThat leave be granted to intro-
duce a Bill to provide for the con-
stitution of a Panel of candidates for
appointment as  Governors of
States."

mm:uuadmd.

SHRI SAMAR GUHA: 1 introduce
the Bill.

*Published in Gazette of India Ex- traordinary,

8-8-74

Part 1I, section 2. dated
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PUBLICATION AND IMPORT OF

POLITICAL LITERATURE BY FOR-

EIGN MISS'ONS IN INDIA (REGU-
LATION) BILL#

SHRI SAMAR GUHA Contai): I
beg to move for leave to introduce a
Bill to regulate the publication and
import of political literature by
foreign missions in India.

MR DEPUTY-SPEAKER:
question 1s:

The

“lhat ledve ne w=ranted to intro-
duce a Bill to regulaie the publi
cation and impoi{ of political lite-
rature by foreign mis 10ns 1n India

The motion was adopted

SHRI SAMAR GUHA 1 introduce
the Bil'
CONSTI!TUTION (AMENDMENT)

BILL*

(Amendment of articles 24, 84, ete.)

st wy fewd(7ar) & s
v g fr /R & af urd &7 2 -
uy g7 T famas 51 9w w9 517
gl &
MR. DEPUTY-SPEA'IFR ‘1he yucs-
floo 18,

“That leave be gr.nied io intro-
duce a Bill further fn amend the
Constitution of India’

The motion was adopted.

wy ferl : & fadgw A dw
Fva g
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MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES (AMENDMENT)
BILL*

(Amendment of sections 2, 20, etc.)

ot vy ford (avaT) - & o
7T g o mofuwr myr e @y
sararfre sygere wfafeaw, 1969
AT 7 a1 1 fad1w 71 e
w1 FaufA#r a7 )

MR DEPUTY-SPEAKER The yues-
tion 1+

'That leave Le granted to intro-
duce a Bill to amend the Mono-

polies and Restrictive Trade Prac-
lices, Act, 1969 "

The motion was adopted

ot wy fomd o fadaw %1 an
FTATE |

U"NFMPLOYMENI ALLOWANCE
BILL:

SRl VIKRAM MAIIAJAN (Kan-
gra) T heg to move for leave to in-
troduce a Bill fo provide for compul-
sory payment of allowonce tio all
unemployed peisons mm the country.

MR DEPUTY-SPEAKER The  ues-
fion 18

That leave hLe grantei to 1nire-
duce a Bi'l to provide for compil
«ory paymenti of allowante to a'l
unemployed per<ons n the cout try =

The motion was adopted

SIHRI VIKRAM MAHAJAN 1 in-
troduce the Bill

*Published in Gazzetie of India Extraordinary, Part 1I

dated 9-B-T4.

sechion 2.
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COMPULSORY TECHNICAL TRAIN-
ING TO STUDENTS BILL*

SHRI1 VIKRAM MAHAJAN (Kang-
ra): I beg to move for leave to intro-
duce a Bill for compulsory technical
training to all students who pass the
midle standard examination: ..

MR. DEPUTY-SPEAKER- The ques-
tion is:

“That leave be granted to intro-
duce a B.l to provide for compul-

sory lechnical training to all stu-
rlents who pass the middle standard

examination.”
The motion was adopted.

SHRI VIKRAM MAHAJAN: 1
introduce the Bill,

171141 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of article 19 and 326)
by Dr. Laxminarain Pandeya

MR. DEPUTY-SPEAKER: We iake
up further consideration of the Bill
moved by Dr, Laxminarayan Pandeya
to further amend the Constitution of

India. We had tgken 1 hour 15 minu-
tes and 45 minutes are left.

17.15 hrs.

[Sun1 VasaNT SATHE in the Chair.|

st wwAT ey ‘Agwe’ (Fafarn):
Sqreqer  AgRw, gafq gAardr @it
w1 wrAAE A fagin oy faaas
s forar & gaET aret & fa=wt 4
wrEAY ¥ £1€ owar 74y & for FF o
fa= ®1 At Az 7 E, Fwwda wrarg

AUGUST 9, 1974

Constitution 236
. (Ament.) Bill

wa fi wrror ag g &w o wivr Yk &
fruwe? Wi At Wik fafwe
ArorEmEl # o7 §H Y, O §, WO

g, oy feamat oYT iro & o &
ark # wdy "= &y w=t gg ¥, wgme

FgAr w0 O WY &, gAW Ew A
qTAvE 0 I A6 A D E, T e
faar v 9t oefevfa & o7 & = o
YHATG MW Ama ad ¥ weaw

FieT § 1 37 & wea< d447 & W qF
W ¥y AeEHT § | @ @wadfY Fydar

F7 § gTwre 1 Aifaai fagy gy an

afaer w2t £ 2|7 78 97 & fam oy
a1 @ | iy feafy o g £ a8 AT AT &

fr 1837 37 o 7 377 712 37 77 wfy-
Fre fas, 77 fa=ger sras wve AP am
g fadmee s 18 a9 Aoy ¥ W

FY AT JIAT 0T AT I AT S 3T

&1 afuwi7 7 faar wy a1 57§ @i

gaf A A a1 gi aAaE d

AT ATH BIF AIST Fore &, gATU 1A

FEINT ¥, TA GBIV §, TT TEIT T

mg fo 1 e T Frorg F g Ara AT

atfewr arar ST A afew qre &

F1 wiawrs o Premr sifg | wy 39

FRrorETdr vt AT § 7wy e fa

g&~ & warfaar &1 ofaam o w@rarAr

uzt ofr ag & wYTga Aarsrady qwt & 4
g5 18 ad 2 wrg & Wil w1 7w 37 A
gfas7 g a1 21 af & qrg A

3 sfafafu & fog @2 & vy § 709

aE THA § | WIT 99¥ FY FATIATE

~ *Punlished in Gazette of India Ex traordinaty, Part II, Section 2, dated

B0 T
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sgr o qz e ko st ged 3 s
18 aF %Y w1y et F fag oy gradw
a7 afqma & owr geimad Fifso e ¥
1839 § 37 uq 27 &1 ufawrv ar= 2y |
o Atoranal £Y 19 o0F FY Wy §F AT
wrat & fam afe s a1 faan @ A1 =
gaE o A I NI s D
waw g fr o v & fao ey € sl
fwaifF ae T @ i aw af &, AATH
e amza fsad g saaraimar g
wfom ool e wAT € [ AT g
wmrest @ fA BT T 5w wr 4Qve
& % gfiawr faa @ | o= fadaw 71
wSv g ¥ 59 w1 w1E fowwa «@) 1Ay
wifer v e aiaw e faasr 2 fw
oz fagas (&t &1 & wnay ot £ A1 g9
AY w¥ AT FT A A7 gAITT WA E
oY F7r raie § 4w weT & qvaw AR
e wewa g, fagia € & oo sy
FqW F7 ST WIT WA H7 F AT O
fataw =niem form & wivo aume AtsaErad
w1 forr #1 warrg F Armg gy af Fare
2N & wfumiT g &7 1 sa @ g,
% oY a5 vt wear £ fr gt 18 99 A
wTg & T°F &1z &R ¥ wiwwry wo g awi
21 a9« 7wy ¥ s 4y wfafafe & =

# o F1Y MY IT w2 w1 wiuwrT
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*t & = fee 1 @ T HuF g fag—
aF FIRF € § g2 & HiwA qrgn fomw
¥ g1 ST A\ o7 'mEw 2 A1 way
Ty T EmT |
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g wreaY & @rq ¥ xg Grrzawd,
fr oo fadaw &) foamr & &5 faarz &1
fawrn 7Y & or oy wrvdt sfest 3w
q FATHT g1 AT ST F1 90 q97 " 67
¥ e far wrd 1 gfE sr e fae
qUod A7 vy surer  fae vAmwia 7 oAm
TZT S Hp17 T30 | ¥ w0 T maE
¥ oo frdow =7 T v E

SHRI C. K. CHANDRAFPPAN
{Tellicherry): Sir, I am very happy 10
extend support to the Bill introduced
by Shri Pandeya. This right to vote
at the age of 18 being granted to the
young people hus been discussed in
this House several times before. Fur-
ther, 1t is not as if the young people
of only our country are demanding it.
This 1» a demand raiseqd by the youngz
people all over the world

This demand has been conceded in
the recent past by several Govern-
menats of the world. The only argu-
ment n favour of this is not that some
Governments have accepted it. But
it is a strong argument that the Gov-
ernment of United States, that the
Government of United Kingdom and,
last month, the Government of France
had accepteg it. 1 am referring to
these three countries because these are
the countries which belong to the
capitalist world. -

This 1s a 1ight given tv the young
people bv the socialist countries from
the very inception of those countries.
Maybe, the Government might say
that it is & different system altogether
which is existing in those countries.
That is why I pointed ou. that the
hizhly advanced capitalist countries
have given this right to vote at the
gge of 18 tp their young people,

Another argument might be advanc-
cd that these highly advanced coun-
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tries could afford to experiment by
gving a right of vote to young people
but we may not be able to do it. 1
do not think that this will stand as a
reasonable argument. If you look
around ouyr country, Ceylon which is
& country, more or less, similar {2
that of ours had granted the right
only two years back, Bangladesh, a
country which was liberated only two
years back, and the conditions i1n thut
couniry in so many ways are not a’
good as that we have our country, has
also given thaf right 1o vote at the
age 18 to their young people. Nothing
has happened in those couniries that
should strike a note of alarm to the
Government of India. So, my reques!
is that since there is nothing dange-
rous, since there 1s nothing lad 1nvol-
ved in it, there is no reason for the
Government of India to deny thiu
right to our young people.

239

Today, the Indian Youth Congress
has brought lakhs of pcople 1o the
capital of our country. I  welcome
them that they have come to this part
of the country, to the capital of our
country, to voice certain demands of
the people Maybe, the hon. Minister
will also agree that many of those
who canie 1o demonstirate against
fascisim, reaction, black-marketing,
hoarding, profiteering and all that,
were all helow the nge of 18. If these
young people cap take a position in
relation to the policies of our Gov-
ernment, while demonstrating their
opinion, while voicing their proiest,
why can'i they vote at the time they
are called upon to vote?

Another thing is that not a single
party in this country, including the
ruling party, had opposed this de-
mand in public. More than that, last
time, in 1971, when Mrs. Indira
Gandhi had caught the imagination
of a large number of young people in
our country by adopting certain radi-
cal policies, at that time, an impres-
sion was created in our country that
the young people will be allowed to
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vote at the age of 18. 1f I might say,
this is a breach of confidence, Thus is
another example of breaking of pre-
mise. 1t will not be denied by the
Minister.

Last time, while replying to a Half-
an-hour discussion, the Minister him-
self said that they have no intention
to deny the young people the right
to vote at the age of 18. But now 1
have all my doubts that they have
no intention to grant this right to the
young peoprle in the coming General
Elections, The elections are not very
far off. At that time, when I raised
the question of delimitation of consti-
tuencies, the Minister said that not
to worry about it, that the delimita-
tion of constituencies will go on and
that even if the process of delimitation
will go on, the right can be permitted
to be granted to the young people
and they can be brought into the
electorate.,

pointed  question.
There are almost 1} years to go
for th¢ next General Elections, If
they do not take a final decision on
this matter, does 1t not mean that this
Government is gning to deny the
right uf the young people to vote at
the pge of 18 in the next Generai
Elections? My fear is that, by gamn-
ing time, hy postponing the decisinn,
they ure virtually going to deny the
right of the young people to have a
say in the affairs of this country.
Thi, 15 something which is not fully
in tune with what has been happen-
ing around the world. In this coun-
try, as everywhere else in the world,
the voung people today are not like
the young people who were living a
decade or a few decades ago; they
are more lilcrate more educated. We
are living. as pcople say, in an age of
technological revolution and scienti-
fic innovations. The young minds are
receptive and they are looking for-
ward for new values; they are trying
to discard the old ones. In this situa-
tion, the young people have every right
to demand the right to vote at the age

Let me ask a
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of 18 which no Government having
any sense of democracy should deny
in today’s situation. But, unfortuna-
tely, this Government are not learn-
ing lessons from experience, That is
my complaint. Last time when this
discussion was going on, some friends
pointed out that, if they are given the
right to vote at the age of 18, our
universities and schools would be-
come the hot bed of polities. But
what happened in Gujarat? Was it an
accident? I may have my own reser-
vations about what happened there.
That is a different matter. What is
happening in Bihar? I am deadly
against the policies of Shri Jayupra-
kash Narayanan. That is not the point.
But the fact remains that today in the
universities and colleges there is a
crisis. The young people in our coun-
try are disgusted with the present
system. They want a change. They

want to change the basic policies
that you are pursuing, the policies
which are breeding only unemploy-

ment and price rise and are helping
the hlack marketeers and are shelter-
ing the hoarders and profiteers. Where
will they have their say? They do not
like corruption. Where will they
have their say about all these things?
These people who are wearing the
garb of rulers of the country sav that
these young people can go and revolt
in the street but they will not he
given the right to vote. There is a
fallacy in this kind of thinking. Those
young people Who are coming to the
strects are not the people who would
like to comge to the streets, But there
is no other opening for the ventilation
of their feelings. They would like to
contribute positively for the develop-
ment of the country, they would like
to contribute positively for the demo-
cratic process in our country to ad-
vance. These young people today are
more educated. ther have better un-
derstanding; they are the people who
can contribute greatly to see that we
live in a democracy. But this policy
that is being adopted by the Govern-
ment will not help, These people who
are sitting in the Treasury Benches

Constitution SRAVANA 18, 1896 (SAKA)
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speak very nice of the young people;
they say, ‘Come on; you take up the
responsibility ’for rebuilding the
country’. But what is there to rebuild
when they have no say in the future?
When there are merciless exploita-
tions taking place in the country,
when people are exploited to the mar-
row, the young people who are creat-
ing wealth in the country have no
say. This is not good. This will not
serve the purpose of democracy. This
will not serve the purpose for which
the country stands dedicated and cum-
mitted. That is why, Sir, we demand
that the Government should got take
a paosition. They should not stand
on prestige. They should come out
and positively respond to it. This
1s a Bill moved by a Jana Sangh
Member, 1 know that. But that
should not stond as a taboo. This
is a noble cause, a cause of the
young people to have their say on the
future of the country. So, the
Government should positively res-
pond to this. If they do not accept
it. I can understand. The Govern-
ment will have its limitations—I ac-
cept it. But they may agree that this
Bill will be sent to a Select Com-
mittee or they say or give an assu-
rance that they will bring another
Bill fu give this right. Or, at least Jet
them say that they will circulate this
Bill and get the opimion from the
people and within the life of this
Lok Sabha they will bring a Bill and

amend the Constitution so that the
voung people who are 18, the new
generation, the post-Independence
generation will have a say about our
future,
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With these words I fully support
the Bill moved by my friend Shrz
Dr. Laxminarayan Pandeya.

17.82 hrs,

RE.: BUSINESS OF THE HOUSE

MR. CHAIRMAN: Before I call an-
other Member, as per agenda at 5.30
we are expected to tnke up the Half-
an-hour discussion raised by Shri
Vishiwanath Pratap Singh on lhe
package scheme to attract Indian
scientists, technologists and engineers
working abroad. I want to know the
sense of the House—whether to con-
tinue with this and posipone the half-
an-hour discussion, Only 45 munutes
are allotted for this Bill

) gEN TT wWAT (TAT) :
TR ®1 st are F foa eqfrw sTfa,
T AT AH €FE AT AT B X AT

SHRI R. R. SHARMA (Banda): Let
us take up the Half-an-hour dis-
cussion. This can be continued next
week.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): We have no
to it,

ohjection

MR. CHAIRMAN: Because there
are guite a number of speakers who
want to speak on your important Bill,
1 think this can be postponed to the
next allotted day for private Mem-
bers' Bills, and we may now take up
the Half-an-hour discussion.

Shri Vishwanath Pratap Singh.
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17.84 hrs.
HALF-AN-HOUR DISCUSSION

PACKAGE SCHEME TO ATTRACT INDIAN
ScrenTists, TECHNOLOCISTS AND ENGI-
NEERS WORKING ABROAD

SHRI VISHWANATH PRATAP
SINGH (Phulpur): This phenomenon
of “brain-drain” is a function of the
“wealth-poverty” gap between the
countries of the world, And so long as
we conlinue to treat human talent as
a commodity, it will seek the market:
legitima! 'y or illegitimately and the
forces o. supply and demand will
ruthlessly siphon it wherever their
equilibrium mmy be. Brain will
continue to be sold, smuggled and
blackmarkeled just like gold or ura-
nium, And so long as the under-
developed countries continue to seek
answers within the ambit of the eco-
nomics of Adam Smith, the answer
that they will get is that there is no
answer.

We ‘must assess ithe odds we are
pitted against. We are pitled againsi
the mighty wealth of the affluent
countries We cannot hope to match
the emoluments of our scientists or
the facilities in our laboratories wilh
those of the developed countries, 1!
we are seeking answers in this direc-
tion, we are seeking answers which
we cannoi{ afford. We have to seek
our answers elsewhere, We will have
to address ourselves to the human ele-
ment to the human intellect itself, and
understand its sensitivities and sus-
ceptibilities and match them to the
needs and the demands of the coun-
try. Before I come to the solution of
this problem I would like to lay be-
fore you the dimension of the prob-
lem of which we have had a glimpse
in the UN Secretary General’s report
followed by a detailed study by
UNCTAD. The UN Secretary General's
repori says: £

“Relatively few advanced nations
are now obtaining a valuable re-
source for which they pay virtually
nothing.”



245 Scheme to get back SRAVANA 18, 1886 (SAKA) Scheme to get back 246

Indian Scientists, ete.
from abroad (HAH DIS.)

The report further says:

“The UK, US and Canada are
receiving as a gift from developing
nations a large number of trained
persons whose education was ex-
pensive to the developing countries
and who contribute critically im-
portant medical services to the po-
pulations of the developed coun-
tries ™

What is true of medical services is
also true of senior scientists, techno-
lopists and other scientific persunnel,
It has been assessed that some 1,286
scientists and doctors from all deve-
loping countries emigrated to the U.S.
in 1970, In that wvear alone the net
inrome to the US. from this brain
drain is Rs. 27.750 million, which is
more than 03 per cent of its gross
natiopal product and 39 per cent
of what it spends on higher
education  The irony is that the
biggest contributions are made by
countries that are the poorest in
the developing world itself. Giving
a specific  example, it iy sald
that when a medical doctor leaves
India 1o settlc in the U.S, it amounts
to a loss of Rs. 3 lakhs for India and
a gain of Rs. 50 lakhs to the U.S.
Similarly every  scientist leaving
India makes the country poorer by
Rs 1.7 lakh while adding Rs. 18
lakhs to the wealth of America.
There is also the further interesting
deta:] that in 1970 a total of 3141 Indian
doctors and scientists  emigrated to
the U'S thus contributing a staggering
Rs. 6563 million to that country in a
single year by way of brain drain.
Thus we loo cive foreign aid. I wish
we also could attach some strings to
it.

This problem has two aspects. One
is, how are we going to utilise the ser-
vices of our scientists who are staying
abroad and the second is how to
check the unusual drain of technical
and scientific personnel from the
country? Though I do not want to
strictly separate these two, still, fer

Indian Scientists, etc.
from abroad (HAH DIS.)

purposes of discussion, let us keep this
distinclion, We have had certain
answers given in Parliament with re-
gard to this subject. The main fea-
tures of the “package scheme” under
discussion would be to offer a package
deal to the scientists|technologists
who are experienced in produciion
technology consisting of a licence
where required, facilities for import

of capital goods and infrastructure
facilities such as power, water and
industrial site/building. They will be

allowed to retain their earnings in
foreign banks for a given period and
use them for import of esssential
equipments, spare parts, ete. for
starting industry. They will also be
provided financial support by the
nationalised banks in this regard.

Looking at the solution compared to
the dimensions of the problem, I was
really disheartened. Sir, our scientists
may be ncedy but not greedy. Yet this
answer addresses itself to only those
who would think of manufacturing
and making a profit. Luckily just
after reading this answer I met Prof.
Y, Nadyamma, I was happy to meet
him and I could assess other schemes
that had been undertaken by the
C.S.ILR. like the supernumerdry ap-
pointments, the scientists' pool scheme
and a scheme of bringing the
scientists here for a temporary period.
This is really encouraging.

Apart from these, I would like to
suggest a few things. We must re-
gulate the inflow and outflow of ta-
lents to match with our national de-
mands, For instance, if we have to
send someone for welding we would
rather send him to Russia where
welding is n specialised subject ratber
than to Poland where mining is the
specialisation If we send a sclentist
to U.S.A. instead of sending him for
cxnloring lunar rocks we should rather
send him to learn the technique of
sea-bed drilling. When we seek foreign
collaboration, we should see whether
Indians settled down abroad could be
usefully inducted as technmicians and
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who can collaborate here with our
industry. At the same time we should
also think of making Dbilateral
arrangements with the other countries
so that it would be difficult for any-
body going abroad to stay there for
a very long time. Or, at least, there
should be some compulsion to return
back after a certain period of time to
the country. If such hilateral ar-
rangemenis could be made, genuine
efforts should be made to move in that
direction. About information, most
of the data that we get are only in-
complete, When a person leaves the
country why cannot wa, from the
very start when he asks for a pas.-
port, ask him as to where he wanis
to go and for what period he wants
to go abroad. You must keep in
touch with him. That may not be
very difficult. If you have a Scienti-
fic Attache abroad, he can kecp 1n
touch with all the information and
pass on the same to us. Qur basic
approach is economic wicket on which
the developed countries will always
score afainst we  No word has been
said about the scientific environment
of our countiry, wherein the spirit of
enquiry will not be stamped out
under the heels of hierarchial
authority, wherein the infinite chall-
enges of our development will be
marricd 1o the scientific mind, where-
inn status will accrue not from the
chair but from brains, Let it be
remembered that a scientist may be
needy but he is not greedy. This has
been proved thatin our Atomic Energy
Establishment and in Space Establish-
ments where there is a team-work.
1 am sure a Sethna or a Rammana
will not be lured away by the mighty
wealth of the affluent countries. In
this country we have seen that
scientists given the environment will

bring the richest rewards of their
intellect 1o the service of this
country. It is this emvironment we

should seek to create.

We should increase the base of
R & D cess. 1 will compliment the
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Minister as he said the other day that
a cess is going to be imposed for
R, & D. We should make salarieg to
correspond with our national prior-
ities. The regards in a society follow
a certain power structure which need
not necessarily caler to the real con-
tributors of national wealth, We
hive ty see thal the sonal order 15
s0 1e-slructured that the real contri-
butors tu natious] weoith get their
duc regard.

248

Thara is a basw.e dvsMinelion belween
our educational pgoals and our
nativnal needs It is nn wonder that
our graduatcs cmerging from umver-
sity orpganised in the grand model of
bigger nation find hetter use of
themselves m1 Parwss and London
ratber thun Gurgaon oy Pamipat,

In a social structure where the
stawus and r1ecognition is  based on
bank balance and not brains there the
problem of brain drain 1y symbolised
by the educated people fleeing the
villages, The problem will have to
be tackled at that level,

SHRI ARJUN SETHI (Bhadiak):
Mr. Chairmuan 1t 1« a ma ter of gra-
tification that our Government  has
come torward with new mcentive to
our technologists and our scicntists
who are cerving ubroad (o attract
them to our country for building of
our nation and to raise¢ our status mn
the whole world.

My friend, Mr. Singh, has alicady
nurrated the dimension of the prob-
lem. At present the whole country is
irymg to lackle the problems we are
facing today. Within the short time
ai my disposal I would like 1o ask
some clarifica-ions  from the hon.
Ministor. My firt clanCvation is: in
his answer which is provided here
this does not reveal any concrete pro-
posals 1athe; only they have —men-
tioned that an advisory committee is
heing set up to look into the whole
question of the schemes which  aré
enunciated to be implemented. 1w
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like to know how much time will they
take to finalise these schemes so that
these schemes may be implemented
speedily and the scientists who are
serving abroad may come back and
their services are utilised for the
betierment of our country.

Secondly, it is mentioned in the
case of scien ists and technologists to
attract them mainly to establish some

- industries for development of infra-
structure in our country, T would like
to know wheiher they have any
schemes at present for thuse scientists
who want to come back but they do
not want {o set-up industirics but only
want to serve the couatry for earning
their livelihood. It is a general
complaint that since the general en-
vironment or the general condition in
our couniry is not favourable to
them, therefore, thcy are  going
abroad, and this brain-drain 1s taking
place.

So, I would like to know from the
hon Minister what kind of incentives
Government are coniemplating to
give to those who want to live in
this country so that the emoluments
and the other necessities may be pro-
vided tp them and thus this brain-
drain may not take place in the
future.

In conclusion, I have a request to
make to the hon. Minister. So much
delay has taken place in evolving suit--
able schemes or a suitable policy to
implement in this particular case. So,
I would request the hon. Minister that
he should come forward immediately
with a suitable scheme and a suilable
policy so that our nation may not
lose further time and we may not be
again in this sorry state of affairs.

ot gww W wwE ()
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SHRI K GOPAL (Karur) Un-
fortunately my name did not come

in the ballot But Shr1 Samer Guha
was absent I will just take one
munute

MR CHAIRMAN- 1 cannot start
this practice If I make thig excep-
tion, I hope you will not repeat it
One minute

SHRI K GOPAL M: Chairman,
thank you very much for accomme-
dating me I would lhike to ask the
Minister only one question In spite
of all the incentives that were offer-
ed to our scientists, engineers and
technologists, the mair difficulty they
are faced with 1s tne procedural de-
lay as far as our Udyog Bhavan is
concerned When these scientists
and engineers ask for detaillg from
our embassies, they de not have the
information, thev jus{ act as post
offices anq say they would forward
their application or whatever 1t 18
This takes a lot of time for being
processed

Another thing 1s that when these
scientists and engmeers want to
start an industry here, the amoun‘t



[—

283 Scheme to get back SRAVANA 18, 1896 (SAKA) Scheme to get back 254

Indian Scientists, etc.
from sbroad (HAH DiS.)

of red-tape they have got to go
through is such thal they are fed up
and they do not want te invest their
hard-earned foreign exchange in our
country for the simple reason that
the applications are not processed in
proper time.

So I would like the Minister to tell
us whether the procedure will be
simplified to see that they are not
put to anv hardship and do not have
to face red-tape in our country.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR]I C. SUBRAMANIAM): Mr.
‘Chairman, at the outset, I would like
to thank the hon. member, Shri Vish-
wanath Pratap Singh—not only thank
but also congratulate him—foy hav-
ing brought up this subject for dis-
cussion. I wish there are manyv wmore
discussions like this not only for half
an hour but for a longer period. I
should also thank the other young
friend who participated. But much
more than that, I was pleasantly sur-
prised when my hon. friend opposite
lent great support for all our scien-
tists and technologists abroad. This
in itself shows the big change that
is taking place in our country.

The point raised by the member who
initinteq the discussion laid stress on
the brain drain and what it costs par-
ticularly to the developing countries.
In the recent past, this has been
#tudied in depth and it has been dis-
cussed in various worlg forums and it
has been clearly brought out that
whatever might have been the aid
from the developed countries, it is
much more tham compensated and re-
wpaid by the service which our scien-
tists, technologists, engineers ete, have
rendered to those countries. Natu-
rally the question arises: shoulg we
not utilise the services of those scien-
tists who are abroad, particularly
when they are talented and experienc-
#d and they have got knowledge and
skill to strlke new paths in the fleld
of science and technology. This is of

Indiian Scientists, etc.
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great concern to the Government to-
day and we are trying to formulate
various proposals for this purpose s0
that our scientists abroad might be
attracted to our country.

18 hrs.

As far ag medical personnel are
concerned. I think they stand on a
slightly different footing because I am
guite positive that they have all the
vpportunities they require withn the
country and when they go abroad for
higher studies I think we were a
little but indiscriminate in allowing
those persons to go abroad. My own
son-in-law lias gone abroad for
studies. We should be a httle more
discriminating: for what purpose they
are poing, whether they are gomng to
learn something which is not avail-
able here and will it be useful when
they come back here. The types of
diseases in America and United King-
dom are different from the tropical
diseases here. Therefore except in
certain narrow areas, I think we can
provide better opportunities for study
and specialisation. When they go
abroad, they are offered opportumties
of jobs with fati salaries and they get
accustomed to a certain standarg of
life; particularly if he has g doctor
wife, both of themn get employment
angd it is difficult to get them back.
Therefore, T agree that this will have
to be considered on a completely dif-
ferent basis altogether.

MR. CHAIRMAN: Many of them
marry there.

SHRI C. SUBRAMANIAM: I do not
know. This becomes a separate prob-
lem, I have also some wviews about
it: it is not asg if I have an empty
ming about it, We are trying to
evolve some formula so thal people
who go abroad for training would be
compelled to come back after a cer-
tain period of study in other coun-
tries.

But as far as scientists are concern-
ed, particularly in the area of sciem-
tific research and development, the
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scope so far in our country hag been
limited ang therefore whe, people
went abroad for further studies in
science and for doing research, cer-
tainly opportunities and facilities
available in developed countries like
the United States were not available
here. We talk about Dr. Khurana;
he gol the Nobel Prize, If he had
continued here perhaps he might have
had 5 job but certainly he could not
have done that typz of rescarch work
which got him Nobel Prize because
those faciliticy are just not available
here, in the field in which he specia-
lised  Therefore, we have to be a
little bit discriminatory when wo talk
about people going abroad. Foriu-
nately now, the atmosphere and the
opportunities arc changing. Let alone
people who are functioning ahroad
with perhaps emoluments at a much
higher level. But we have even in
our country today hundreds and thou-
sands of g-ientists and technologisis
and engineers functioning at various
levels with comparatively loyw sala-
ries. Their contribution is not less
credit worthy than the contributions
made by some other scientists. If
only snme of our scientists are willing
to go to other countries, insteag of
Rs. 300 or Rs. 3500 which they get
here, they wnuld be offered 30,000 or
40,000 or evep 50,000 dollars. I can
ree] off quite a few names who are
still heing offered but they are
stoutly resisting that and say: no, our
job is in the country and we have to
serve this country. So, we have to
pay our tributes to those who have
stuck to this country and serving

here. We should not forget them in
our anxiety to bring others from
abroad.

Unfortunately, this question came

when we had just finalised a package
scheme for scientists to come back
for establishing certain industries uti-
lising +*hrir ex-erience and know-
ledge. We thought the reference in
the questiom was to this package and
the answer was given. It is not as if
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this ig the only scheme we have for
attracting our scientists who  are
abroad to come back. We have the
scientists’ pool. A large number of
sclentists have been given place in
that pool and within 2 or 3 years they
get fixed in varioug jobs. I gave the
figures in thig regard a few days ago
in reply to a question. Then we have
got the National Register. Thep there
is the employment exchange hureau
where they get registered. Through
these, we give various facilities for
thege scientists to get opportunities to
get employ~rd within tihe country.
These facilitieq are improving and
many more penple are returning to-
day than in the past. For those who
have atlained eminence in any parti-
cular field, we have evolved super
numerary posts, 1f a person is quite
compelent and we want him in the
particulay area in which he has spe-
cialised, even though there is mo post
vacant, we create s post for him and
invite him on a contract basis. Un-
der this scheme also, quite a good
number have come back and are
working in our various laboratories.

ot gew WX TEW ;W aF
farerar @I Y Ao & 2 e S
%t qz fag 2 7

SHRI ¢ SUBRAMANIAM: I am
sorry immediately I cannot give the
number, but 1t js significant and they
are still coming,

Under this package deal, if they
have earned money, generally they
have to bring it back within a month.
Now they are allowed to keep it for
three ycars anq during that period,
use it for obtamning machinery for
establishing any industry here. Apart
from giving them licence for the in-
dustry, we also give them bank
finanre, technical advice, ete. This is
the packagr to which reference has
been made in the answer, I think
Mr. Gopal mentioned that Udyog
Bhavap proccdureg are full of delay.
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We have regularised the procedures
and speeded up the disposals, Still,
sUme peop'e may feel that Udyog
Bhavan may not be competent 1o deal
w.th the persons coming from abroad.
For this purpose, we have appointed
a special team consisting of Dr. Nayu-
damma as Chairman. The other mem-
bers ure ®hri N. G. Kawl, Secretary,
Department of Economic Affairs, Shri
R. V. Raman, Secretary, Ministrvy of
Industria] Development, Brig. B, J.
Sah Shahney, Secretary, Technical De-
velopment, Dr. A, Ramachandran,
Secretary, Department of Science and
Technology and Shri T. N. Chatur-
vedi, Executive Director, Indian In-
vestment Centre, BShri Baldev Singh,
Chief, Technology TUtilisation, CSIR
is the Convenor. This committee will
process these things ang see that
everything is done properly. In addi-
tion to that, we have also alerted our
Embassieg &nd the Scientific Attaches
that if any scientists contact them,
they should be given all the necessary
information in this connection and
also assistance so that they cap make
proper applicationg or contact people
here for the purpose of getting infor-
mation. This is ano'her thing we
have done. This was sanctioned only
a month back. Already ten proposals
have come from scientistg for the
purpose of establishing industries.
Once this is publicised, I have no doubt
in my mind that many more would be
willing to come back and establish
industriey here,

We have got otiher schemes. Even
though they may not be able to come
over here permanently, we offer them
fellowship or visiting professorship
so thet they may come here ang give
lectwres or do research work for a
limiteg period and then.go back. This
is another scheme,

I do agree that we have not still
created the machinery or scheme to
regulate the outflow of the younger
generation. I think this is g matter
which has to be looked into. We are
consclous of it. It was mentioned
even by Shri Kachwai.

1540 L.S—10
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MR. CHAIRMAN: Considering the
amount tha. you are spending on their
education, why do vou not iake a
heavy surety from thesc people so
that it may act as a chrck against
their going out?

SHRI C SUBRAMANIAM- We will
have lo consider wvarious schemes
Certainly, this suggestion can also
be considered. I hope it would be
possible to evolve soime scheme. Un-
less we can create the proper condi-
tions here, they are bound to go bactk
on some condition or other. Till now
perhaps we did not attach much
importance to this,. But now it is
becoming more and more evident that
we are losing valuable talent in this
process.

More than anything else, it is only
by creating academic freedom and the
scientific atmosphere for the scientists
to function here that we will be
able to attract more and more people
not only to come awayv from other
places but also not to leave our coun-
try. I, this connection, we are trv-
ing to dhange the manazemen* sys-
tems in our scientific organ:isations.
For the purpose of making an inte-
grateq approach to the  science
managemeni, we have appointed a
small commit‘ce and we are expeci-
ing a report any time. I think the
meeting of that committee was held
yesterday or today We hope we
would be getting their report very
soon when we wil] take action on that,

More than all that, the opportu-
nity to use their talent is most impor-
tant. Till now we were depending
upon import of technical know-how
and package Drogrammeg op fhat
basis 50 much so there was not suffi-
cient scope for our talents. Now we
are shif'ing our emphasiz on research
and development within the country.
Even in the case of imported techno-
logy, inmmediately research ang de-
velopment activity should be linked
to that for the purpose of adapting
that technology to our condition,
making further improvements, and
perhaps getting new technologr out
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of that also. That is one aspect.
Secondly, we want research and de-
velopment within our own country to
develop new technology. Thirdly, we
want to do basic research work. This
is how the plan on science and tech-
nology hag been conceived and I can
inform this House that this has creat-
ed job opportunities for a large num-
ber of scientists and technologists

It is mot as it everybody is lured
by money. Ag a matter of fact, I
would put only 5 per cent on that
score. 85 per cent of them are pre-
pared to come and work provided
there are opporiunities to use their
talent. Instead of getting Rs. 30,000
they are prepared to come and work
for Rs. 3,000 or Rs. 2,500 per month.
They are patriotic enough. Some
people have come back on that basis.
Therefore, with our science and tech-
nology plan, the new scientific temper
which we are trying to create and
which our revered Prime Minister
Nehru always emphasized, and the
new academic freedom which we want
to create in the laboratories and in
various other research organisations,
I have no doubt in my mind that a
new atmosphere is being createg for
the scientists to deliver their goods
and to function in India and not to
g0 away,

It is not ag if our scientiste should
not go abroad. In my view, they
should be going abroag periodically
to get themselves exposed to wvarlous
development that are taking place but
should come back. We want to give
this sort of an opportunity to our
scientists. We have started giving
these opportunities to our scientists.

GIPND—M=—1540/"S~—078
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Very gicomy pericd. We are pessmng
through a crisis, I have always em-
phasized (his thing. The only bope
We have iy the reservolp of scientine
ang technological talent that we have
here. We should give them opPortu-
nitieg to solve the problems, and
winﬂndthemluﬁmhrmlﬂﬁ
us on to progress and prosperity., This
is the greatest asset we have,

I am glad that my younger friends
are taking interest in this and, 1 hope,
they will continue to have interest in
this, not only by merely raiging dis-
cussions but also by coming in con-
tact with research workerg and re-
search organisations so that they may
also fee] that there are quite a num-
ber of Members of Parliament who
are interested in scientific develop-
ment. I will provide all the oppor-
tunities for my friends, including Mr.
Kachwal, to visit these institutions
and see for themselves what is hap-
pening.

MR. CHAIRMAN: You may answer
one question put by Mr, Kachwai,
whether you will give concessions in
terms of customg to those persons who
bring ip, machinery or other goods
here. That is the question raised by
Mr. Kachwai,

SHRI C, SUBRAMANIAM: Thst ia
also one of the package schemes which
we will consider and see how far
customs regulations could be loosened
for that purpose.

18.18 hrs,

The Lok Sabha then adjourneq till

Eleven of the Clock on Monday,

August 12, 1974/Svavana 321, 1896
(Saka).



